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LOK SABHA DEBATES

LOK SABHA

Monday, March 5, 1979/Phalguna 14,
1800 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr, SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Centra] Grants for Fishing Trawlers
in Kerala

+182. SHRI P, K. KODIYAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Kerala Govern-
ment have requested Lhe Centre for
financial grants for the construction
of fishing trawlerg by the State Fish-
ing Development Corporation;

(b) if so, the main features of the
scheme submitted by the State Gov-
ernment and the extent of financial
assistance asked for; and

(c) the decisions taken thereon?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) and (c¢). The Kerala Fisheries
Corparation sent a proposal for con-
structing three combination vessels of
57 ft. length at a cost of Rs. 69 lakhs.
After examination, sanction was
issued for construction of two vessels
of 65 ft. length at a cost of Rs. 65.50
lakhs. Due to certain technical diffi-
culties the Corporation decided to con-
struct 8 vessels of 43} ft. within the
sanction issued.

ey ——

2

SHRI P. K. KODIYAN: Mr.
Speaker, Sir, from the reply the hon.
Minister hag just now given it seems
that there is no proper study of the
real requirements of the wvessels for
fishing in outer caastal areas. Now,
the State Government had sent a pro-
posal for construction of three combi-
nation vessels of 57 ft. length and the
Centre sanctioned Rs. 65 lakhg for
construction of two vessels of 65 ft.
length and the Corparation decided to
construct 8 vessels of 434 ft. each. I
do not know whether the Centre has
any idea and whether it has studied
the proper requirements of vessels in
varioug zones within the exclusive
economic zone for the purpose of
fishing. What kind of wvessels are
required in this particular area?

SHRI SURJIT SINGH BARNALA:
After receiving the proposal it was
examined in the Ministry and it was
felt that the expenditure on 65 ft.
vessel would be more economical for
operation. So, that was sanctioned.
We have certain data available with
the Integrateq Fisheries Project,
Cochin, also. Later, when the State
Government has some difficulties be.
cause the designs were not available,
they consulted the Integrated Fisheries
Project, Cochin, and went in for 8
vessels of 43} ft. length.

SHRI P. K. KODIYAN: India has
declared an exclusive economic zone
of 200 miles around our gea coast, NOW,
I would like to ask the hon. Minister
that in view of thig declaration, what
is the additional potential of fishing
that has come to us and gecondly the
trawlers that are now used for deep-
sea fishing are mainly concentrated in
¢he eastern region in the Bay of

Bengal, operating mainly from Visa-
khapatnam and Calcutta. Of course,



3 Oral Answers

a few trawlerg are also in operation
from Bombay and Porbunder, but the
bulk of these trawlerg are now in
operation in the eastern zome.

MR. SPEAKER: This is going to be
exclusive fishing!

SHRI P. K. KODIYAN: In another
area of Kerala coast, the south
western coast, within the exclusive
economic zone no trawlerg are in
aperation.

MR. SPEAKER: The question is a
very limited one, Mr. Kodiyan.

SHRI P, K. KODIYAN: Therefore,
I want to know whether the Govern-
ment would consider the question of
introducing deep-sea fishing in the
south western coast, that is, Kerala—
Karnataka coast.

SHRI SURJIT SINGH BARNALA:
Sir, now we have an economic zone,
200 miles al] alang the coast which is
about 6000 kilometres long, a very
vast area has come within our exclu.
sive jurisdiction and we are trying to
find out what is the total fish resources
available there and for that, a survey
will have to be conducted. We are
deploying some survey vessels and
already some work has started on this.
We have got coamplaints that the
western coast has been over-exploited
so far. And my hon, friend is now
saying that all the trawlers are work-
ing on the eastern coast in the Bay
of Bengal, none coming to the west
coast. 1 have often complaints from
the XKerala coast alsg that there is
over-exploitation of fish resources, I
do not know why my hon, friend is
asking this.

SHRI VAYALAR RAVI: Mr.
Speaker, Sir  the fishing industry has
developed as one of the major indus-
tries fetching about Rs. 220 crores of
foreign exchange as wel] as it has
developed as a natianal industry in
the country as a whole. So, it needs
a national policy. But fisheries are a
State subject. You leave it complete-
1y in the hands of the States, I am
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not disputing that point. You ¢
spending a lot of money on researcs
in fishing.

MR. SPEAKER: It does not arise
from the question.

SHRI VAYALAR RAVI: The point
is simple. Kerala submitted a project
for the trawlers. Likewise many
fisheries Corporations may submit pro=-
jects. Do you have any national
policy regarding fishing and what do
you propose to do in this regard? »

SHRI SURJIT SINGH BARNALA:
We cannot interfere much in the
States’ spheres and we cannot acquire
more powers from the States. The
Stateg are asking for more powers. It
is within their domain to have
trawlers, country-crafts, country fish-
ing boats. There is some dispute go-
ing on already. We are trying to
solve their problems. We have sent
some guidelineg to all the State Gav-
ernments so that with these guidelines
they may frame their laws for coastal
fishing. That is what we are doing.

SHRI VASANT SATHE: In view of
the fact that fishing is one of the most
important national occupationg in
many respects, I would like to know,
when the Government is going to bring
forward a comprehensive Marine Life
Bill, now that big zones are coming
in our jurisdiction so that we can re-
gulate in what regions, big trawlers
can operate, in what regions motor
boats can operate, and in what
regiong the regular routine fishing
boats of the fishermen can operate.
That should be done so that one does
not encroach on the other. This is
what is causing the hardship. - Will
the Government think in terms of
bringing forward a comprehensive
Marine Policy Bill?

SHRI SURJIT SINGH BARNALA:
First of all, this question does not
arise from the original question. But
T would like to inform the hon. Mem-
ber that we have sent the guidelines
to the various States. They have to
pass their own legislation because
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, territorial waters are within their

i domain and it is a gtate subject again.
Some of the States have informed us
that they are working on the Bills
also,

We are also try{ng to frame a made]
Bill. It is with the Law Department
now. As soon as it is ready, we will
send-it to the States.
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News Item Captioned “Dream House
that Never Was”

+

*184. DR. BIJOY MONDAL:
SHRI G. M. BANATWALLA:

-

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Governmoent's atten-
tion has been drawn to the press it"m
appearing in Hindustan Times dated
the 29th January, 1979 under the
heading “Dream House that never

wasu;
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(b) the number of plots and flats so
far allotted by the DDA since it was
set up; and

(¢) how much profit DDA have
earned sg far?
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DR. BIJOY MONDAL: I woulq like
to know whether it ig a fact that DDA
acquires land at less than Rs, 8 per
Square metre from the owners and
sells at more than Rs. 100 per square
metre, and whether it is also a fact
that in some cases these plotg are
auctioned at ex.orbitant prices af
more than Rs. 500 per square metre.
What is the total annual administra-
tive expenditure of the DDA?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): It is correct that the DDA
acquires land at a much lesser cost.
But about 40 per cent of the land is
left for community service and then
developmental activities are also
undertaken. The cost of these also
goes into the cost of the land which
is sold to the beneficiaries,

" DR. BIJOY MONDAL: T would like
to know whether it is a5 fact that third
class materials are uysed in the con-
struction of flats. I have heard some=-
body saying that Delhi is a paradise
for the contractors. My question is
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whether the Government is willing to
inquire intq this.

SHRI SIKANDAR BAKHT: This is
too general a thing for anything to be
said. If there is any gpecific instance,
we shall certainly inquire into that.
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g ?

SHR] SIKANDAR BAKHT: 1 will
require notice for this.
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Availability and Requirements of
Teesta Water
*185. SHRI K. N. DASGUPTA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what is the monthly average
discharge available in cusecs from the
Teesta river in West Bengal near B.G.
Railway bridge;

(b) what is the monthly
requirement of Teesta
cusecs for irrigation purposes in
North Bengal districts as suggested
in the Project report on Teesta Bar-
rage under construction; and

average

water in

(c) how many cusecs of Teesia
water are demanded by Bangladesh

during dry season?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c), A statement is laid on the Table
of the House.

Statement
Reliable data regarding water avail-
ability are not available, However, the
data regarding availability at Ander-

son Bridge and requirements of India
and Bangladesh are given below:
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Statement

(a) to (¢). Reliable data regarding water availability are not available. However, the data
regarding availability at Anderson Bridge and requirements of India & Bangiadesh are given below :—

Monlih Average  Require- Require-  Require-
availabili- ments ments ments
ty of Indiain of Stage I of Bangla-
ultimate of the In- desh pro-
Stage  dian Teesta ject as
without project indicated
storage  (under in  her
construc-  report
tion)
(CUSECS)

June. 36039 17672 11126 6610
July 47090 15600 10100 7400
August 49554 15600 10100 7400
September 38321 16686 10743 7400
October 23454 18521 10968 8085
November. 11592 8494 5032 7930
December . 7339 4594 2723 3580
January 5885 4594 2723 3655
February . 5259 4933 2924 3755
March 6314 5102 3022 5260
April 8453 6854 4059 6135
May. ' . 15872 Q025 5359 6035

SHRI K. N, DASGUPTA: Will the
hon. Minister be pleased to state as ta
how many acres of land in West
Bengal will be irrigated as a result
of the completion of the first phase
of Teesta Projects?

SHRI SURJIT SINGH BARNALA:
In the first phase, 13.5 lakh acres of
land will be irrigated.

SHRI K. N, DASGUPTA: The hon.
Minister has given figures for the full
12 months. If it is so, whether it is
a fact that the figures given for the
5 lean months are correct? Whether
availability of water fram Teesta river
will be sufficient for irrigation pur-
poses jn the State?

SHRI SURJIT SINGH BARNALA:
There are lean months and in these
lean months, the availability of water
is low from Teesta river. But we are
trying to give the maximum possible
water.

SHRI AMAR ROY PRADHAN: 1t
has been admitted in the reply of the
hon. Minister that the reliable data is
not available. But a data regarding
the requirement of water by India
and Bangladesh is available. If you
kindly study this, you will find the
availability of water in lean months.
The total availability of water from
Teesta river ig 11,573 cusecs only in
February and March lean months. The
total requirements of water by India
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is 90385 cusecs and by Bangladesh also
about 9000 cusecs. Whether the hon.
Minister kindly state what ig the latest
position of Indo.Bangladesh Govern-
ments agreement regarding distribu-
tion of Teesta river water? Whether
the Teesta Mahananda Irrigation pro-
ject is only for monsoon months
alone?

SHRI SURJIT SINGH BARNALA:
Many questions have been integrated
in his supplementary. Anyway I will
answer the Qquestion. The average
availability of water in the lean
months, that is, January and Febru-
ary, is 5885 cusecs and 5259 cusecs
respectively. According to that, the
requirement of India after the com-
pletion of First Stage, wil] pe 2723
cusecs in January and 2924 cusecs in
February. But no agreement with
Bangladesh on the sharing of water
has been reached so far.

SHRI AMAR ROY PRADHAN: 1
have askeq what ig the latest position
of Indo-Bangladesh agreement,

MR, SPEAKER: He has said that
no agreement has been arrived at.

SHRI JYOTIRMOY BOSU: Dr. K.
L. Rao, one of the ablest Engineers,
had prepared a master plan for Teesta
River project, which was being con-
templated and which had reached
certain stage also. Will the hon.
Minister kindly enlighten us as to
what extent that Master Plan has beep
taken into consideration and what
is the proposal of the Government at
present?

SHRI SURJIT SINGH BARNALA:
I require notice for this.

SHRI JYOTIRMOY BOSU. 1 want
ane clarification, when he says that
he will require notice. I just want
to be enlightened . . ,

MR. SPEAKER: He has sufficiently
enlightened. I do not know whether
anybody would be able to ennghten

more than this. 7
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Free and Compulsory Education
+
*186. SHRI A. R. BADRI
NARAYAN:
SHRI P. M. SAYEED:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Centre has suggest-
ed for provision of free and compul-
sory education to children up to 14
years during the International] Year
of the Child; and

(b) if so, how many Slates have
taken steps in this direction?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):

(a) Yes, Sir. The National Plan of
Action for International Year of the
Child 1979 has recommended that from
1979 free education should be provid-
ed at least up to class VIII for all
children,

There are Compulsory Elementary
Education Acts in 18 States ang 3
Union Territories,

(b) In fulfilling the Constitutional
directive relating to the universalising
elementary education, education is
already free in classes I—V for all
children in Government schools and
schools run by local bodies in all parts
of the country. It is also free in clas-
ses VI—VIII in all States except Orissa,
U.P. and West Bengal where Boys’
education is still not free.

SHRI A. R, BADR] NARAYAN: Sir,
in the year 1950, a solemn assurance
was given that within 10 years, there
would be free and compulsory educa-
tion to all school-going children, In
the year 1979, we find that 2/3 of the
child population between age-group
of 11 and 13 are still out of school
and between age-group of 6 and 10 are
without education. Between the age of
10 and 14 they have gone for work as
small labourers and the total num-
ber of child workers to-day is to the
extent of 10.7 millions. Even after
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29 years of independence, still we
find that the target has not been
reached and we are still talking of
penal laws—punishing the parents and
punishing the employers. By passing
prohibition laws we have not removed
drinking. By suppression of Immoral
Traffic Act we cannot prevent prosti-
tution. My question is, it is not
enough if we pass laws, We have
got to go into the question—why has
the pace of education slowed down
so much? Has the Government con-
sidered the disease underlying and
the remedy for improving the educa-
tion of children? Has Government got
any proposal?

DR. PRATAP CHANDRA CHUN-
DER: Basically what the hon. mem-
ber has commented is absolutely true.
It is true that we had adopted in our
Constitution. in Article 45, that edu-
cation should be free and compulsory
within ten years from 1950 up to the
age of 14 years. But we have not
been able to do so, Government is
quite conscious of the fact and in the
coming Plan we are proposing to uni=-
versalise elementary education and for
that several steps are proposed to be
taken.

There will be more availability of
schools, Where due to financial rea-
sons children are not able ty come
to school, we are trying to provide
free meals, free uniform and the con-
tents of education are going to be
changed by introduction of socially
useful productive work content so
that parents might also know that this
education will be useful for the whole
family. :

SHRI A. R. BADR] NARAYAN: Is
the Government aware that just by
passing the laws, they cannot force
the parents to send them to the
schools? Has the Government consi-
dered that it is a plus point to the
parents if the children do not go to
school because it is an economic pro-
position? They get money by doing
labour. For the economically weaker
section in particular, there is no at-
traction for going to school. Some

PHALGUNA 14, 1800 (SAKA)
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sort of incentive or attraction must
be given and nursery schools must be
the foundation for going to primary
school. Has the Government consi-
dered whether they should popularise
it on T.V., and will carry on publicity
and propaganda, that Government will
give incentive to the childrep and that
are they going to fill up the lacuna
relating to the economic proposition
which I have suggested?

DR. PRATAP CHANDRA CHUN-
DER: As I have already said Gov-
ernment is contemplating giving some
special aid to children in the shape of
iree meals free uniform, free educa-
tion etc. It is absolutely right that
even many facilities are provided,
many children do not remain in school.
After three years, or four years of
schooling, about 60 per cent of child-
ren drop out. So, it is really a socio-
economic problem, not confined to
education only.

SHR; P. M, SAYEED: From the
answer given by the hon. Minister,
one will definitely misunderstand ex-
actly what is the position. However,
for the benefit of the House 1 will
quote his answer—

‘There are Compulsory Elemen-
tary Education Acts in 16 States and
3 Union Territories.’

‘In fulfilling the Constitutional di-
rective relating to the universalising
elementary education, education is
already free in Classes I-V for all
children in Government schools and
schools run by local bodies in all
parts of the country. It is also free
in classes VI-VIII in all States ex-
cept Orissa, U.P. and West Bengal
where Boys' education is still not
free.’

according to 1971
census nearly 10.7 million child
workers were there. Out of this 8,5
million i.e. 80 per cent were from the
agricultural sector, Again it is also
a fact that the enactment of legisla-
tion has not adequately protected the
interests of the childrepn in the matter,

My question is
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The ‘es for National Labour Com-
mi .how a downward trend of
child workers in factories in the last
two decades. It is only because of the
enforcement of the Factories Act that
the child workers were shifted to the
unregulated sectors,

MR. SPEAKER. Please come to the
question.

SHRI P. M, SAYEED: The hon.
Minister has already stated that this
is a socio-economic problem because
in spite of giving all incentives for
children, they are not coming to the
schools. 1 want to know from the
hon, Minister, in order to compensate
the parents since only the children
are sent for labour whether the Gov-
ernment is prepared to give a sort of
stipend to boys within an age limit
of 14 which will attract the children
and also fulfil the target of the Gov-
ernment to impart education free up
1o the age of 14

DR. PRATAP CHANDRA CHUN-
DER: There is no contradictiop in the
two parts of the answer. In some
States there is Compulsory Education
Act, but in others even without the
Act, free education is being provided,
It is absolutely true that many stu-
dents are not availing themselves of
this because of economic 2nd other
reasons. In West Bengal also, may
I add, the Government ther= has de-
cided to provide free education for
boys also from 1979. We have not re-
ceived ‘he latest information whether
that has been implemented, However,
there is adequate provision for giving
stipends to children coming from
weaker sections of the community,
Scheduled Castes and Scheduled Trib-
es, but that comes within the compet-
ence of the Home Ministry largely.
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Refugees Uprooted from Chhamb,
Jammu

%187, SHRI ABDUL AHAD VAKIL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what is the tota] number of re-
fugees uprooted from Chhamb in
Jammu (J&K) State;

(b) whether J&K Government has
asked for Central assistance for re-
habilitating these refugees; and

(c) if so, what are the details

thereof?

Porator ot omare war Qi ot At
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SHR] ABDUL AHAD VAKIL: So
far as the problem of the refugees in
Chhamb area is concerned, they are
the people whg have been uprooted
during the last war between India
and Pakistan in 1971, and also in 1965
and prior to that also. All these
peole have been suffering for the last
so many years, They have been hold-
ing demonstrations also. Will the
Minister assure this House that these
unfortunate people, who have all
along suffered and who are being put
to unnecessary trouble would be re-
habilitated? Is there any time bound
programme with the Government for
the same?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
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HABILITATION (SHRI SIKANDAR
BAKHT): I mght remind the hon,
Member that he has not been able to
dillerentiate between refugees and
refugees who are in Jammu, The
question is only ip relation to the
refugees of Chhamb. 18,000 of them
had come in the wake of the last war,
out of which a thousand persons be=
longing to the villages Seri Palai,
Battal anq Dhakkar, which fell on our
side of the line of control had returned
to their original villages during 1974
and they had been given the necessary
rehabilitation assistance. 3900 families
from out of the Chhamb refugees re-
main. Of them more than 3400 fami-
lies have been settled down already.
Out of the balance 463 families, 150
are ready to move, but they have not
been 1o move during these days
because of the agitation going on in
Jammu. So, it is a question of 290
families or so which remains to be
solved, Not more.

SHR] ABDUL AHAD VAKIL: So
far as the information suppiied to me
is concerned these details are not
given therein. The original answer
given by the Minister is:

“(a) About 17,000 persons were
uprooted from Chhamb in Jammu
(J&K).

(b) No, Sir, the Rehabilitation
Scheme is directly administered by
the Central Government through
Chhamb Displaced Persons Reha-
bilitation Authority.”

The information given by the Mi-
nister now is something different.
These people have been pestering all
along and in fact one of the reasons
for Jammu agitation is that these
people are not being rehabilitated, I
believe that very recently the Chief
Minister of the State along with the
representatives of the displaced per-
sons met the Minister concernej in
Delhi. I do not know what transpired
between them. 1 would like to tnow
whether there is any time bound pro-
gramme with the Government for the
rehabilitation of the displaced persons
in Chhamb area.
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SHRI SIKANDAR BAKHT: With
due respect, 1 will again repeat that
the category of refugees about which
he has askeq is entirely different from
what he has asked in the question.
The question was:

“(a) What is the total number of
refugees uprooted from Chhamb in
Jammu (J&K) State?”

It does not relate to 1947 retugees.
It appears that the Member is fram-
ing his question keeping in mind the
refugees of 1947, which is not the
question asked. In fact the question
which has been put...

SHRI ABDUL AHApD VAKIL: One
clarification, Possibly, the Minister is
not aware that Chhamb had been
invaded in 1971 and was taken over
by Pakistan. As a result of that these
people have been uprooted and they
are living in Jammu as cefugees.
Whether there is any time bound pro-
gramme for these refugees?

SHR] SIKANDAR BAKHT: The
position is that the remaining, families
who have to be rehabilitated from
Chhamb area, were offered for re-
habilitation to the Dam area and
they have refused to go there. The
Government is trying to find out alter-
native site and the rehabilitation pro-
cess is going to be completed very
soon.

question does not arise
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA.
TAP SINGH): (a) A statement indi-
cating the quantities of foodgrains al-
located and released to different States



21 Oral Answers

under Food for Work Programme is
placed on the table of the House.

(b) By and large all the States par-
ticipating, in the Food for Work Pro-
gramme have made proper utilisation
of the foodgrairls given to them under
the scheme, There was once m com=-
plaint about contractors in Orissa di-
verting foodgrains to open market,
Steps have, however, been taken to
streamline the procedures so that such
complaints do not arise in future.

(e) Reports received from the
various State Governments do indicate
that the programme has been well
received by the people and it has
been able to generate considerable em-
ployment opportunities for the rural

PHALGUNA 14, 1800 (SAKA)
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population and has also resulted in
creation of considerable durable com-
munity assets in the rural areas.

(d) Yes Sir, It has been decided to
continue the programme during the
next year.

(e) to (g), According to the reports
received from Rajasthan Government,
considerable rural development work
has been done in the State. A total
quantity of 2,28,000 M.T. of foodgrains
has already been released in favour
of the State Government. Further
releases will depend on the utilisation
reports to be received from the State
Government and the budgelary sup-
port required for the prograinme made
in the State budget,
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SHRI K. MALLANNA: May I know
from the hon, Minister, what is the
basis or what are the principles nEiop-
ted for the allotment of food grains?
How many employees have henefited
from the schemes and how many man
days in a year have beep generated.

SHRI BHANU PRATAP SINGH:
There is no basis or principle guiding
these allocations because in tha first
instance we were trying to persuade
the Government to take up this work
and whatever they asked for, they
were given. The difference in alloca-
tions is the difference of interest shown
by the State Governments in the pro-
gramme.

As far as the number of man days
generated is concerned, it is 400 mil-
lion man days in a year.

DR, VASANT KUMAR PANDIT. It
is a very important programme and
now you are entering the second year
of this programme. Will the Govern-
ment have g comprehensive study of
how the programme progressed in the
first year and will we have some
norms for future programme so that
not only money is given but the cons-
tructive work is done out of the work
which is being planned by the State?
Will the Government have a complete
survey or send a team to all the States
to find out whether we can evolve some
norms?

SHRI BHANU PRATAP SINGH:
Yes, Sir, We are considering to set
up a Committee to assess the value
of the scheme.

MR. SPEAKER: Regarding Ques-
tion No. 189, it is better to postpone
it. Notice will be given second time,

PHALGUNA 14, 1900 (SAKA)
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c) A statement is laid on the table
of the House.

Statement

(a) Although Central assistance is
released to the States for their Annual
Plan in the shape of Bolck loans and
Block grants for the plan as a whole,
and is not related to any specific
scheme/sector or Head of Develop-
ment, advance plan assistance of Rs, 4
crores was given during 1975-76 and
a further sum of Rs. 2 crores was re-
leased for this project in 1977-78. The
Rajasthan Govenment have informed
that they are already making special
efforts for early completion of the
Rajasthan Canal Project. Stage-I of
the project has almost been completed
and work on stage-II is in full swing,

() and (c). The Rajasthan Canal
Project Stage-IT together with the
Command Area Development com-
ponent has recently been proposed to
the Saudi Fund for Development for
assistance. This Fund has not yet com-
mitted any assistance for the project.
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LUR: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) how much of the work is being
undertaken departmentally and how
much entrusted to contractors after
calling for tenders, in regard to the
upper Krishna Project;

(b) the progress made so far in
respect of different items of the pro-
ject work; and

(¢) the target for completion of the
project?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(¢}, A statement is laid on the Table
of the Sabha.

Statement

(a) to (c). The first stage of the
Upper Krishna Project in Karnataka
State, which is currently under exe-
cution, envisages the construction of
the Naryanpur Dam, the Almatti
Dam to a partial height, a 78 Km.
long left bank canal from Narayan-
pur Dam and a 50 Km. long left bank
canal from the Almatti dam.
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The major works relating to the
two dams are being executed on con-
tract basis. The major masonry
works on the Narayanpur canal are
also being done on contract. The
.excavation work on this canal is being
done partly on piece work basis, and
partly by contract. The tunnels are
proposed to be executed on contract
basis.

The progress, according to the re-
ports received upto 30th September,
1978, is as follows:

Almatti Narayan-

dam pur
(partial dam
height)
Excavation 65% 96%
Banking . 14% 71%,
Masoury and conecrete 40%, 619,

On the Narayanpur Canal, 72 per
cent of the excavation in the reaches
0-36 Km, and 41-55 Km., 73 per cent
of the lining in the first 18 Km.
length and 14 cross drainage works
out of the total of 47 in the first 32
Km. length have been completed.
About 20 per cent of the approach/
exit cuts to the Rajankolluk and
Gundalgeri tunnels was also done.
‘Work on the Almatti canal has not
yet been taken up.

The Stage I work on the dams and
the Narayanpur left bank canal and the
Shahpur branch canal are scheduled
to be completed by 1983 to serve
105,000 hectares. The rest of the
cana] system is propozed to be com-
pleted by 1986, to increase the irri-
gation facilities to 4.27 lakh hectares.

SHRI RAJSHEKHAR KOLUR: Sir,
the statement is not clear. The
question is, how much of the work
is being undertaken departmentally
and how much is entrusted to con-
tractors after calling for tenders in
regard to this Upper Krishna Pro-
ject. The statement reads like this:

“The major masonry works on
the Narayanpur canal are also being
done on contract. The excavation

4358 LS—pP,
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work on this canal s being done
partly on piece work basis, and
partly by contract.”

The information furnished to me is:

“The progress, according to the
reports received upto 30th Septem-
ber, 1978.”

The Rajankolluk tunnel has been
completed long back. And I wanted
to know the present progress and
what is the reason for giving the
work to different persons on some
tenders and on some piece work
basis. And this is assisted by the
World Bank. That is why I am an-
xious to know from the Minister the
reason for giving the same work to
different persons,

MR. SPEAKER: Partly by tenders
and partly by piece work.

SHRI SURJIT SINGH BARNALA:
This projcct is being executed partly
by contractors and partly by the
lowest tenderer after calling for glo-
bal tenders. For World Bank pro-
ject:, we have to float global tenders
and accordingly ienders are floated.

SHRI RAJSHEKHAR KOLUR: In
both Sahapur and Shorapur talug,
for provision of irrigation facilities,
irrigation projects at a cost of Rs. 260
crores have been sanctioned. The
Government has agreed to supply
water to the cultivators in the year
1980. But no construction work has
been taken up in Hunsgi, in Shorapur
talug and in Sahapur-Jewargi talugs.
The hon. Minister has mentioned that
the work will be completed in 1986.
When the construction work has not
been taken up so far, how does he
expect that this project would be
completed in 19867 Whether this
Government is going to give water
to the cultivator in 1980, after the
completion of the first-stage of the
project?

SIIRI SURJIT SINGH BARNALA:
I have received the information that
the work will be completed by this
time. That is why the information
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRL

SURJIT SINGH BARNALA): (a)
and (b). A statement is laid on the
table of the House.

Statement

(a) and (b). The Ganga Flood
Control Commission was set up by
the Central Government, in April,
1972 with headquarters at Patna for
the Preparation of a comprehensive
plan for flood control in the Ganga
basin and to oversee its implementa-
tion in a coordinated manner through
the concerned State Governments.
The other functions assigned to the
Commission cover preparation of
annual programme of works, ensur-
ing quality control of works, review-
ing maintenance and operation of the
works and technical scrutiny of pro-
ject reports and estimates costing
more than Rs. 50 lakhs prepared by
the State Governments before these
are considered by the appropriate
authority;

The Commission prepared an out-
line plan for flood control in the
Ganga basin amounting to Rs. 1043
crores, by June, 1973. The State
Governments are carrying out sur-
veys and collecting hydrological and
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other data on schemes identified in
this outline plan. Based on the data
received so far in the Commission,
detailed comprehensive plang fur the
sub-basins of Ghagra and Gomti in
Uttar Pradesh, Adhwara and Karoh
Kamla Balan basin in Bihar and
Mahananda basin in West Bengal
have been got ready, and master
plang are under various stages of
preparation. Pending the preparation
of the master plan, schemes for flood
control, drainage and anti-erosion at
vulnerable places are being carried
out by the State Governments under
the advice of the Commission.
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Master plang are under various stages
of preparation. ' Pending the prepa-
ration of the master plan, schemes
for flood control, drainage and anti-
erosion at vulnerable places are being
carried out by the State Govern-
ments under the advice of the Com-
mission.
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House sites Allotteg to Rural Land-
less Persons

*183. SHRI F. P. GAEKWAD: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to lay a state-
ment showing:

(a) the total number of house-sites
allotted to the rural landless since the
present Government assumed power
in Centre as against during emer-
gency;

(b) the total number of rural land-
less who got physica]l possession out
of the house-sites allotted to them
during the period; and

(c) the number of house sites allot-
ted to the rural landless and physical
possession given to them in Gujarat?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). According to
information available with the Cen-
tral Government, the position with
regard to the allotment of house

QUESTIONS sites is given in the table below:—
No. of rural No. of rural
landless allotted hou- landless given
use sites, physical possession of
house sites,
During After  During  After
€mergen  emergency emergency emergency
All India . 38,52,257  5.59,746 N.A. N.A.
In Gujarat State . . . R 92,488 87,389 92,488 1,36,320

N.A.—not available.

Charter of Demands from Al] India
Posts and Telegraphs Industrial
Workers’ Union, Calcutta

*190. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Government have
received ga 17-point Charter of
Demands from the All India Posts

and Telegraphs Industria] Workers'

Union, Calcutta; and

(b) if su, nature of aciion taken
on these charter of dgemands?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : (a) Yes, Sir from
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the Alipore Branch of the Union on
2nd February, 1879.

(b) A copy of the Charter of De-
mands is placed on the Table of the
Sabha. Most of these Demands are of
general nature concerning mnot only
P&T Department but also other Cen-

tral Government Offices and non-
industrial workers. There are some
demands which concern industrial

workers of Telecom. Factories only
and these are being examined in con-
sultation, to the extent necessary
with the Ministries/Departments con-
cerned.

Statement

Copy of the Charter of Demands re-
ceivedq from the Alipore Branch
Union of the All India Posts and
Telegraphs Industrial Workers’ Union,
Calcutta.

1. Bonus.

2 Increased rate of Night Allow-
ance from 1st January, 1973.

3. Expansion of Telecom. Factory
and Stores, Stoppage of farming out
orders, more work load and more
recruitment.

4. Leave at par with regular Es-
tablishment (Earned Leave and Halt
Pay Leave).

5. All stagnation of Industrial wor=
kers to be removed and fixed up
higher scale of pay.

6. Compulsory Insurance scheme
extended upto 60 years, and the re-
tiring age to be taken into account
for benefit and should be paid Rs.
5,000/- either death while in service
or retirement.

7. Implementation of the Expert
Committee report in consultation
v :th the Union.

8. Minimum  three  promotional

avenues should be given automati-
cally during the service periods
which (a) 1st promotion shou.d be
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within 10 years (b) 2nd promotion
should be within 15 years (c) 3rd
‘promotion should be within 20 years.

9. Payment of H.R.A. from 45 to
48 hours.

10. Conversion of Industrial wor-
kers of stores organisation into regu-
lar Class III and Class IV cadres, as
already converted in the case of In-
dustrial workers of the Senior Elec-
trical Engineor.

11. 20 per cent selection grade pro-
motivnal avenue to be created in all
cadres,

12. Provision of full time doctor
and ambulance van.

13. Direct Recruitment of Appren-
tices after completion of training in
the Telecom. Factory.

14, Milk and Vitamin food should
be supplied to the industrial workers
who are working in hazard condition.

15. Fixation of pay to the precision
workers as per implementation in the
Telecom. Factory, Bombay.

16, Cadre of Galvaniser ‘B’ should
be treated as skilled.

17. Appointment of dependent son/
daughter/wife in case of deceased
and retired employees.
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Gap between Agricultural Research
and its application in Field

*193. SHRI R. MOHANARANGAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether in spite of the impres-
sive agricultura] production achieved,
there stil] remains a considerable gap
between the advances developed in
our agricultural research laboratories
and the dissemination and application
of the results in the field;

(b) the various bottlenecks which
have been identified in this regard;
and

(¢) the measures taken to assist the
Indian farmer who is second to none
in adopting improved practices?

THE MINISTER FOR AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. Some gap exists between
results achieved in Agricultural Re-
search Laboratories and their appli-
cation on the farmers’ fields, which
it is felt, is inevitable,

(b) Every possible effort is being
made to ensure quick transfer of
technology from the research labora-
tories to the farmers' fields. It is a
continuing process and problems in
this regard are being dealt with as
they are eneountered,

(¢) (i) In order to improve upon
the existing agricultural extension
system, the Departments of Agricul-
ture are being strengthened at every
level by adopting a new approach
known as “Training and Visits Sys-
tem” in varioug States in the country.

(ii) A massive programme of ‘Far-
mers Training and Education” by
establishing 150 Farmers Training
Centres (FTCs) to support the agri-

culture production programme has
been undertaken in selected districts.

(iii) Krishi Vigyan Kendras are
being set up in selected districts.

(iv) National Demonstration Pro-
gramme has been taken up by the
Agricultural Universities in various
States,

(v) Operational Research Projects
are being undertaken to test, adapt
and demonstrate the new agriculture
technology at farmers’ fields in a
cluster of 3-4 villages or watershed
areas.

(vi) Mini-kit Demonstration pro-
gramme on important crops is being
organised at farmers’ fields.

(vii) Proper coordination between
research and extension is being en-
sured through regular consultations
and committees at various levels.

Central Constructional Aid to the
Flood Affected Districts of Bihar

*194. SHRI ISHWAR CHAUDHRY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Central Government
have allotted some money for cons-
truction of colonies in all the flood-
affecteq districts of Bihar; and

(b) if so, the details regarding the
money 8o far released as well as the
details regarding the procedure of its
distribution?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Central Government have allo-
cated an advance Plan assistance of
Rs. 4.468 croreg for repair/reconstruc-
tion of houses/huts damaged by
floods in Bihar in 1978, but no funds
have been allotted for construction
of colonies in flood affected districts.

(b) An amount of Rs 44.92 crores
has been allocated as advance Plan
assistance to the State Govt. of Bihar
for different itemg including repair/
reconstruction of damaged houses/
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huts and Rs. 12 crores have been re- ; 1 improved pulse production
« logy wunder

leased so far by the Ministry of Fin-
ance on the basis of the ways and
means position and the pace of ex-
penditure reported by the State Govt.

The Govt. of Bihar have reported
that house building grant for arepair
of houses damaged by flood and other
natural calamities is g part of relief
operations in the State. The magni-
tude of damage on individual houses
is assessed block-wise under the
supervision of Revenue Circle Offi-
cers, and on the basis of the reports
furnished by them, the Distt. Col-
lectors sanction the grant for the
above purpose upto Rs. 300/- per
family.

Research to Maximise Pulse
Production

*196, SHRI P. VENKATASUBBAI-
AH: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleas-
ed to state:

(a) whether the country is facing
shortage in production of pulses; and

(b) whether there is any proposal to
start separate research stations to
evolve public strains of pulses to
maximise production of pulses in the
country?

THE MINSTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, there
is a shortfall in the availability of
pulseg vis-a-vis the demand for
them.

(b) The Government is seized of
the problem and every effort is being
made to increase the availability of
pulses both by intensifying research
activity to develop better yielding
strains of the major pulses along
with a suitable package of manage-
ment practices and by supporting an
intensive pulse development pro-
gramme in all the States. ICAR is
planning to establish additional re-
search centres in order to introduce
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techno-
(a) irrigated farming
systems, particularly in the command
areas of major irrigation projects,
(b) rainfed conditions and (c¢) inter-
cropping systems.

Tenements Constructed in Delhi

*197. SHRI KANWAR LAL GUP-
TA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to lay
a statement showing:

(a) how many tenements have been
constructed by D.D.A. Central Gov-
ernment, Delhi Administration and
other local bodies in Delhi during 1977
and 1978 and how many of them have
been allotted;

(b) how many tenements are going
to be completed by the aforesaid
agencies during the year 1978-79. end-
ing 31st March, 1979;

(c) what wag the target for these
two years;

(d) has the target been achieved and
if not, the reasons therefor; and

‘(e) what is the requirement of the
dwelling units per year for Delhi and
how many new tenements have been
constructed during the last three
years?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) to (c). The details are
furnished in the statement laid on
the Table of the Sabha.

(d) No, Sir. These houses are
being constructed under a crash pro-
gramme and it took some time to
build the requisite tempo of activity.
Hence the shortfall.

(e) It is estimated that about
40,000 dwelling units are required to
be constructed annually to meet the
increase in demand for houses in
Delhi. 21,643 tenements have been
constructed during the last 3 years.
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Statement
( 1977 1978 1978-79
Sl Agency Allotted
No. Target No. Target No. during No. to be
actually actually 1977 & construct=
construct- construct- 1978  ed upto
ed ed 31-3-79
1 D.DA. 4606 2831 19912 4740 7477 10989
2 Ceniral Government . 750 228 1835 881 1109* 2685
3 Declhi Administration 468 468 112 112 580 374@
4 N.D.M.C. 134 134 24 24 62 1707
5 M.CD. (Slum Tene-
ments) . . 1000 832 1000 Nil 820 1384
* Figures arc_for 1976-77 and 1977-78.
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Bread Basket Concept evolveg by the
Institute for Techno-Econemic Studies,
Madras

*200. SHRI P. V. PERIASAMY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the details of “Bread Basket”
concept evolved by the Institute for
Techno-Economic Studies, Madras and
as reported in the ‘Economic Times’
dated 4th February, 1979,

(b) whether the Chairman of the
Institute has concluded that this
concept is within the realm of possi-
bility for the people of India; and

(c) if so, the action proposed to be
taken thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (¢). The information is being
collected and will be laid on the
Table of the Sabha.
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Alleged Meddling in Funclioning of
Affairs of Universities

1801, SHRI MADHAVRAQO SCIN.
DIA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether facts about meddling in
the functioning of the affairs of Uni-
versities by some unknown persons
has been brought to the notice of
Government;

(by if so, whether Government pro-
pose to take action against those per-
sons and bring them to book: and

(c) if so, details thereon and action
proposed to be taken thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
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(DR. PRATAP CHANDRA CHUN-
DER): (a) The functioning of all uni-
versities in the couniry are regulated
in accordance with the provisions
contained in theit acts of incorpora.
tion and the statutes and ordinances
framed thereunder. No facts relating
to the interference in the functioning
of these bodies by umnknown persons
have come to Government's notice.

(b) and (c). Do not arise.

Enhancement jn the Limit of House
Building Advance

1802. SHRI A, MURUGESAN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) how many applications were re-
ceived yearwise for the grant of en-
hancement of house building advance
during the period from 1870-71 to
1978-79, within the prescribed period
of 18 months from the gate of drawal
of the first advance; how many appli-
cations were sanctioned for the en-
hancement of advance and the amount
paid; and

(b) how many applications were
reccived for enhancement after 18
months of the prescribed period after
the drawal of first advance and how
many applications were granted en-
hancement of advance and the total
amount paid?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI RAM KIN.
KAR): (a) The statistical information
regarding the number of applications
received, yearwise, for grant of en-
hancement of House Building Advance
during the period from 1970-71 to
1978-79, within 18 months from the
drawal of the 1st instalment as also
the number of applications which
were sanctioned and the amount paid,
has not been maintained. In fact,
request for enhancement is for res.
toration of any cut made at the time
of original sanction of House Build-

ing Advance due to increase in the
cost of construction and is acceded to
if submitted within the prescribed
period.

(b) As stated above, no statistical
information was maintained in regard
to the number of applicationg received,
for enhancement beyond the pres-
cribed period.

Resolution of Convention on Potato
held in Jullundur

1803. SHRI BHAGAT RAM: Will
the Minister of AGRICULTUPE AND.
IRRIGATION be pleased to state:

(a) whether he is aware about the
sufferings of potato growers due to de-
pressed sale of potatoes;

(b) whether he is also aware about
the resolution passed by the conven-
tion held on 8th January, 1979 at
Jullundur to demand guarantee and
support price of potatoes at the rate
of Rs. 60.00 per quintal, more pur-
chase centres, setting up of a potato
development board etc.; and

(c) the reaction of the Government
thereto?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) and (c). Punjab Government
has not received the resolution pass-
ed by the convention held on 8th Jan-
uary, 1979 at Jullundur. However, as
a result of a meeting of Chief Minis.
ter, Punjab with Punjab Kisan Asso-
ciation the State Government have
asked MARKFED and NAFED to offer
a minimum price of Rs. 50.00 per
quintal to farmers and have agreed
to meet losses if any that may result
from operation under Government
direction. They have also increased
the number of purchase centres from
13 to 20.

The Agricultura]l Prices Commission
has also submitted its report for 1978-
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79 sesson for potatoes. This is under
the consideration of the Government.

U.G.C. Grants in States

1804. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to lay on
the Table the principles on which
University Grants Commission makes

provision for grants to different
States;
(a) the toial amount of grants

given to the different States for the
last three years, year-wise; and

(b) the total amount of grants given
to the State of Orissa for the year
1976-77, 1977-78 and 1978-79?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): The University Grants Com-
mission does not sanction develop.
‘ment grants to the State Govern-
ments, However, grants are sanction-
-ed to various universities on the basis
of recommendations made by the
Visiting Committees/Expert Com-
mittees which assess the develop:ment
needs or each University after taking
into account its level of development
and future needs. Colleges which
apply for development assistance and
which fulfil certain conditions of eligi-
‘bility relating to student strength and
faculty are also sanctioned grants, in
accordance with the norms laid down
by the Commission for different pur-
poses, like building, equipment, staff
ete,

(a) and (b). Grants sanctioned te
Universities and Colleges located in
different States, State.wise, during
the last three years ending 1877-78
are shown in the statement laid on
the Table of the House. [Placed in
Library . See No. LT—40382/79]
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Inter-State water disputes settled
between Governments of Orissa and
Andhra Pradesh

1805. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether it is a fact that the
Governments of Orissa and Andhra
Pradesh =ettled the inter-Stale water
disputes;

(b) if so, the names of the river
disputes disposed off and the quantum
of water shared by the States;

(¢) whether the question of sub-
mission due to Gotta barrage on river
Vansadhana was also discussed by
both the States; and

(d) if so, total number uf villages
likely to be submerged in both the
States and decision taken thereof?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The Governments of Orissa
and Andhra Pradesh had an inter-
State meeting on 15th December, 1078
and have taken decisions on pending
issues between the two States as
follows: —

(i) Nagavali river: Orissa can
plan its projects utilising upto 20
IMC. Andhra Pradesh can plan its
Thotapalli reservoir scheme to use
16 IMC.

(ii) Jhanjavati river. The Yyield
will be shared on 50 : 50 basis.

(iii) Bahuda river: Orissa can
use all Bahuda waters in its terri-
tory but will make available 1.5
IMC to Andhra Pradash during
June to December every year.

(iv) Vamsadhara  river: The
Neradi project will be taken up as
a joint venture and Andhra Pra.
desh will send the project Report
to Orissa for incorporating the
latter’s requirements.

(v) Godavari river: Orissa can
use all the waters of the Sabari
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river upto the point where the river
Sabari forms the common boundary
between Orissa and Madhya Pra-
desh upto Gobindapalli, Satiguda
Parasanapalle and Potteru Project
sites. Orissa pan further use 40
IMC in these reaches (of which not
more 2 IMC should be on the Sileru
below Balimela Dam) and another
27 IMC lower down uptio the con-
fluence of the Sileru and Sabari.
Andhra Pradesh can construct the
Lower Sileru Irrigation Scheme.

Andhra Pradesh can construet the
Polavaram Project so that the maxi.
mum submission at Motu/Kanta does
not exceed R.L. 150 ft. due to all
effects including backwater ecffect.
Orissa can lift 5 IMC from the Pola-
varam Lake,

(c) and (d). There is no mention
of the Gotta barrage or its submerg-
ence in these decisions,

Pay Scale of Junior Technical Assis-
tant in Central Marine Fisheries Re-
search Institute

1806. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Government are
aware that Junior Technical Assis-
tants in the Centra] Marine Fisheries
Research Institute under I1.C.A.R., are
ﬁe;ting the scale of pay of Rs. 330—
560;

(b) whether the Government are
also aware that several of these em-
ployees are M.Sc, degree holders and
# employed in a college they would
have drawn Rs. 700—1600 pay;

(c) considering this and the pre-
sent scale of Rs. 300—580, whether
the Government would provide a
better pay scale to this category of
employees and more promotional faci-
lities to those among them who are
academically qualifieq for it; and

(d) the reaction of the Government
on this problem?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir, f

(b) Some of these employees are
M.Se. degree holders, All M.Scs.
irrespective of their academic record
or with any class or division in M.Se,
cannot be appointed in Colleges in
the scale of Rs, 700—1600. The mini-
mum qualification prescribed for the
post of Lecturer in Colleges in the
scale of Rs, 700—1600 is a consistently
good academic record with at least
1st or high second class at the Mas-
ter’s degree and an M. Phi] degree or
a recognised degree beyond the Mas.
ter’s level or published work indi-
cating the capacity of a candidate for
independent research work.

(¢) and (d) Pay Scales under tech-
nical personnel have been rationalised
and the technical personnel are assess.
ed every five years for promotions and
advance increments irrespective of
availability of vacancies. For ICAR
employees with M.Sc. qualifications,
age relaxations have been allowed

so as to make them  eligible to
compete for the ARS Examina-
tion for appointment to Grade

S-1 scinetists in the pay scale
of Rs. 700-1300. Technical personnel
who possessed M. Sc. <qualifications
in the pay scale of Rs. 425—T700 and
who were in ICAR service on 1-10-
1975, have already been inducted in
grade S-1 in the scale of Rs. 700-
1300, subject to their suitability,

Promotion of Indian Languages

1807. SHRI YUVRAJ: Will the
Minister of EDUCATION, sOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether his Ministry has for-
mulated a scheme to provide financial
assistance to voluntary organisations
and educational institutions for the
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promotion of Indian languages exclud-
ing Hindi and Sanskrit; and

(b) if so, the names of those langu-
ages and the names of voluntary orga-
nisations and educational institutions
to which financial assistance would
be provided as also the guantum of
financial assistance to be given?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) Yes, Sir.

(b) The assistance is given on the
basis of projects submitted. No funds
are earmarked, as such, for any orga-
nisation or for any language.

Funds for Improvement of Irrigation
in West Bengal

1808. SHRI RAJKRISHNA DAWN:
Will the Minister of AGRICULTURE
AND IRRIGATION be rleased to
state:

(a) what is the amount of funds in
rupees sanctioned by the Government
to improve the irrigation system and
mode of farming for the flood affected
State of West Bengal and whether the
amount sanctioned is sufficient or not;
and

(b) if not, whether the Government
are planning to approve further funds
for the improvement of irrigation in
the State?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). Rs. 14.20 crores for agricul-
ture and Rs. 13.33 crores for irriga-
tion have been sanctioned by the
Central Government to the Govern.
ment of West Bengal. The State
Government have asked for additional
Central assistance over and above
this. A Central team was deputed to
the State during February, 1979, to
review the progres of expenditure
and to hold discussions with State
officials. The team has asked for cer-
tain particulars from the State Gov-
ernment, Its report will be finalised

MARCH 5, 1870

Weitten Answers L)

on receipt of these particulars from
the State Government.

Introduction of Regional Languages as:
Media of Instruction in Universities

1809. SHRI VASANT SATHE: Will
the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the working group ap-
pointed by the TUniversity Grants
Commiszion on introduction of regio-
nal languages ag the media of instruce-
tion in the universities has submitted
its report to the Governmeni and if
so, important findings/recommenda-
tions made by the working group;

(b) the action taken/propused by
the Government to encourage regio-
nal languages as media of instruction
at the university level education;

(c) what is the total number of
universities in the country ang how
many of them have switched over to
regional languages as media of ins-
truction as on the beginning of the
current academic year; and

(d) in switching over to the regio-
nal languages as media of instruction
what precautions have been taken to
ensure that those who complete their
courses with regional language as
media are not put to disadvantage on
this account in Central services in the
Public/State sector undertakings and
the State Government services?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir. The Working
Group noted that an increasing num.
ber of students are opting for the re-
gional languages as the medium of
instruction and examinations. Accord-
ing to the Working Group, the cons-
traints in speedy switch.over to re-
gional languages are: publication of
books and reading materials lag be-
hind those available in English;
apprehensions about the employment
prospects; continued use of English
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as the medium of instruction at the
postgraduate level and in professional
courses etc. The Working Group
recommended that refresher courses
should be organised for teachers
using regional languages as the me-
-dium of instruction, particularly to
improve their ability to communicate
the fundamentals and that efforts
should be made to step up the avail-
ability of quality books, reference
materials, monographs, learned arti.
<cles, etc., in the regional languages
and widely disseminate information
regarding their availability, The Uni-
versities should make provision for
remedial courses in the languages
used as media of instruction on a
purely optional basis, and the effort
should be to turn out a student who
is effectively bilingual proficient in
the regional language, as well as the
link language, English/Hindi.

(b) The Commission has circulated
the report to all universities in Jan-
uary, 1979. They have been requested
to formulate specific proposals {for
support from the University Grants
Commission, Steps are also being
taken to encourage the preparation
and publication of books and reading
materials in the regional languages.

(c) 83 out of the 115 universities and
institutions deemed to be universities
are using regional languages as the
media of instruction in wvarious
courses at different levels on July 1,
1978.

(d) The Union Public Service Com-
mission has decided to introduce a
compitlsory paper in regional langu.
ages in the scheme for LAS. ete
examinations. Candidates are also
allowed the option to answer other
papers through the medium of re-
gional languages, and candidates ont-
ing for regional languages as the
media of instruction will not suffer
any disability in recruitment on that
account.

Housing Plants

1810. SHRI SURENDRA BIKRAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION be pleased to state:

(a) how many houses of different
categories the various Stale Govern-
ments are expected to construct under
Central Government during the vear
1979-80;

(b) what will be terms and condi-
tions for such houses for publie both
for ouiright purchase and on hire pur-
chase basis; ang

(¢) has Government got anyv policy
of giving preference whiie allotling
such houses?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Central financial
assistance for all State Sector Plan
Schemes, including housing, is releas-
ed to the State Governments in the
shape of ‘block loans’ and ‘block
grants’ without their being tied to any
particular scheme or head of deve-
lopment. The State Governments are
free to utilise funds for various State
Sector programmes, including hous-
ing, according to their requirements
and priorities.

(b) Houses are constructed under
various schemes and the terms and
conditions are fixed by the State Gov.
ernments,

(¢) With a view 1o e¢ncouraging
construction of more houses for the
lower income groups, the State Gov-
ernments have been requested to
arrange their house building pro-
grammes in such a way that tene-
ments/houses are constructeq for
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different income groups in the follow ing proportions:—

() For families with monthly income upto Rs. 350 . 75°% of the tenements/houses.

(i) For fugiolga with monthly income between Rs. 950

& Rs.

(#i) For families with monthly income between Rs. 600 &

Rs. 1500

Acceptance of Proposal of Agricultural
Prices Commission ¢g raise Mustard
Price

1811. SHRI C. K. JAFFER SHA.
RIEF: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
Pleased to state:

(a) whether it is a fact that the
proposal of Agricultural Prices Com-
mission to raise mustard price has
been accepted by the Government:

(b) the details regardiny the pro-
duction of mustard in 1977-78: and

(¢) whether Governmen: have taken
steps to protect the interests of inter-
State migrant workers?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. Government has accepted
the proposal of the Agricultural
Prices Commissicn to raise the support
price of mustard seed of fair average
quality to Rs. 245 per quinta] for the
197879 crop from Rs. 225 per quintal
fixed for the 1977-78 crop.

(b) The all India production of
rape-seed and mustard during 1977.
78 is placed at 16.2 lakh tonnes =as
compared to 15.5 lakh tonneg in 1976.
T7. The increase in production in
1977-78 has been accounteq for main-
ly by Rajasthan, Madhya Pradesh,
Punjab, Haryana and Orissa.

(¢) A compact Committee was ap-
pointed by the Ministry of Labour in
February 1977 to go into the question
of Dadan labour of Orissa (i.e. labour
recruited in Orissa for work outside
the Sta‘e) and ton recommend mea-
sures for eliminating abuses of this
system. This Commission has recom-

15%  of the tencments/houses,
-

107, of the tenements/houses.

mended suitable legislation for inter-
State migrant workers. The matter
has been examined in consultation
with the State Governments and other
interests concerned and a Bill gn the
subject is proposed to be introduced
shortly,

Post Office Building at Village Kolki,
Upleta, Rajkot

1812, SHRI DHARMASINHBHAI
PATEL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether demands have heen
made for posting an additional post=-
man to facilitate smooth delivery of dak
in Kolki village of Upleta Taluka of
Rajkot District of Gujarat and for
construction of a building for the Post
Office which is presently housed in a
rented building; if so, when, and the
nature thereof;

(b) whether the Kolki Gram Pan-
chayat has donated land for the above
building; it so, when and the area of
land allotted;

(c) when an additional postman is
proposed to be posted there and the
post office building constructed; and

(d) the estimated expenditure in-
volved in the construction of this
building and when the expenditure is
likely to be sanctioned?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICAL
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) No demand has
been received either by Senior Sup-
erintendent of Post Offices, Rajkot or
Postmaster General, Gujarat Circle
Ahmedabad, for posting of additional
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postman for Kolki Post Office and for
construction of a Post Office building.

(b) No land has been donated by
Kolki Gram Banchayat for the Post
Office building,

(c) There is no justification of
additiona] postman at present. There
are no plans at present to construct
a post office building.

(d) Does not arise.

Facilities for Sports in Delhi Schools

1813. SHRI T. S. NEGI: Wil the
Minister of EDUCATION, SOCIAL
WELFARE ANp CULTURE Dbe
pleased to state:

(a) whether it is a fact that suffi-
cient facilities are not being provided
in Higher Secondary Schools and
Central Schools in the Union Territory
of Delhi for giving encouragement to
sports and even the sporis day is not
being celebrated every year; and

(b) if so, what action Government
propose to rectify the situation and
to give encouragement to the pros-
pective sportsmen?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA
CHUNDER): (a) No, Sir. As per
information supplied by Delhi Admi-
nistration, sufficient facilities are
provided for students to give entour-
agement to sports activities in Schools
of the Directorate of Education, Delhi
Administration, Delhi. In the Central
Schools run by Kendriya Vidyalaya
Sangathan also such facilities are
available. Sports Day is also celebra-
ted every year by Delhi Administra-
tion schools. As regards Kendriya
Vidyalayas, all the schools celebrate
Sports Day, as far as possibie.

(b) Question does not arise.

62

Provision of Automatic Telephone
Exchange in Maharashtra

1814. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a)y whether the Government have
decided to provide Automatic Tele-
phone Exchange facilities for all the
District Headquarters in Maharash-
tra;

(b) if so, whether the Automization
of some of these places is held up
because of pending construction of
building; ang

(¢) whether any time bound pro-
gramme has been fixed for providing
automatic Exchanges at these district
Headquarters?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) Yes, Sir. Government
proposes to automatise telephone ex-
change at all District Headquarters in
India over next 10 years.

(b) No, Sir. Automatization is
being taken up in a phased manner
based on availability of suitable
equipment. Buildings are being
planned accordingly.

(¢) Due to limited availability of
equipment it has not yet been possible
to do so. Equipment production is
planned to be augmented.

Tencments in Kalkaji, New Delhi

1815. SHRI MALLIKARJUN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleaseq to refer to the
reply given to USQ No. 1990 on the 4th
December, 1978 regarding use of Rf-"
habilitation Ministry’s tencments 1In
Kalkaji Colony for commercial pur-
poses and siate:

(a) when the action against the de-
faulting party was instituted and its
outcome;
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(b) whether the residence in ques-

tion is still being used for Ginning.

purposes thus posing a hcalth hazard
to the residents in the neighbourhood
and also causing pollution; and

(c) the reasons for the failure of
the staff of Land and Development
Office to bring the defaulters ‘v book?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY
AND REHABILITATION (SHRI
SIKANDAR BAKHT: (a) to (c¢), On
detection of misuse in the premuises,
the Land and Development Office
issued notice to the lessee on 3rd
April 1973. In reply, the lessee stated
inter alia that he had initiated legal
proceedings  against his tenants for
their eviction. It was only on 25th
April 1978 that a further misuse of
running of a cotton ginning mill came
to notice. Pending decision on the
qguestion of conversion of leasehold to
freehold system, issuance of further
notices and punitive actions, particu-
larly in Rehabilitation colonies. stand
temporarily suspended. The quesiion
of slackness on the part of the Land
and Development Office does not arise.

Payment of Service Charges and Reins-
tatement Chargeg lo Kaiyan
Municipality

1816. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to refer to reply given
Unstarred Question No. 669 on the
23rd November, 1978 regarding Pay-
ment of Service charges and reinstate-
ment charges to Kalyan Municipality
and state:

(a) progress made in sorting out the
discrepancies found in the bills ¢! ser-
viee charges and reinstatement charges
of underground telephones  submitted
by Kalvan Municipal Council;

(b) wheiher the authorities #ncd offi-
cers of both the bodies have ever sat
together to sort out the matter instead
of sending communications o ¢ach
-nther-
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(c) whether Government have paid
up any non-convention ad hoc amount
to the Municipal Council;

(d) if so, the amount; and

(e) when this matter is likely to be
finally concluded?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) to (e). The in-
formation js being collected and the
same will be laid on the table of the
House,
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Proposa] for a Foreign Mai] Sorting
Office in Kerala

1818. SHRI VAYALAR RAVI: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

ta) whether Government propose to
set up a foreign mail sorting office in
Kerala;

(b) if so, the location for the same:;
and

(c) if not, the reason for not setting
up an office?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV BAI): (a) Yes. A limited Foreign
Airmail Sorting Office (to deal with
incoming airmails only) is proposed
to be set up in Kerala,

4358 LS—3.

(b) The office is proposed to be set
up at Cochin.

(¢) Opening of @ full fledged
Foreign mail sorting office (to deal
with outward airmails) is not justified
at present. .t

Allv:mnent of Plots in Pitampura, Delhi

1819. SHRI MAHI LAL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether a policy decision had
been taken py the Government to allot
plots measuring 84 Square meters in
Pitampura to all those applicants who
could not secure plots in the draws of
lots held earlier and in pursurance of
the said decision all the applicants had
been asked to give their option in this
regard;

(b) whether all those persons whu
gave their option have since beei al-
lotted plots;

(¢) if not, by what time plots are
likely to be allotteq to all such persons;
and

(d) the reasons for the delay in the
matter which hag been pending since
early 19777

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY
AND REHABILITATION (SHR1
SIKANDAR BAKHT): (a) While no
policy decision as such, has been takan
efforts are being made to allot plots
in Pitampura. Those, who do not
succeed in the draw of lots
in Pitampura, would in be adjusted
the Haiderpuri Residential Scheme.

(b) No, Sir.

(c) and (d). The main reason for
delay is on account of non-availability
of plots which are situated in low
lying pockets and require more time
for development. About 200 plots are
under demarcation in Pitampura. As
soon as these are ready for allotment,
a fresh draw of lots will be held for
the persons who remained unsuccess-
ful in the draw held on 6th February

1979,
t
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Tuna Fish in Kerala Waters and its
Exploitation

1821. SHRI OM PRAKASH TYAGI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) whether Government are aware
that tuna and other kinds of best fishes
are available in large number in Wes-
tern Indian ocean in Kerala State and
Government can earn foreign  ex-
change worth hundreds of crores of
rupees by exporting them;

(b) whether Government are also
aware that resources and cfforts made
for fishing by Government are negligi-
ble; and

(c) if so, the reasons for this igno-
rance; and

(d) the measures being taken by
Government for increasing their re-
sources and efforts in this regard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURIJIT
SINGH BARNALA): (a) Yes, Sir.
iThe Government is aware of tuna
jand other resources in Western
Indian ocean and their potentia] for
earning foreign exchange.

(b) and (d). Along the Kerala coast,
tuna is an  incidental catch, there
being no fishing specifically for tuna.
However, an organised fishing for tuna
in the coastal waters exists in Laksha.
dweep Islands where the Government
assisted in the introduction of about
150 mechanised boats. The technology
for fishing tuna in the open ocean is
not fully known. Economic viability
of tuna fishing in Indian waters is also
net established. Steps are being taken
to procure suitable vessels or explo-
ratory-cum-experimental fishing of
tuna.
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Emergency Excess in Delhi University

1822. SHRI VIJAY KUMAR
MALHOTRA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) in what way the complaints rela-
ting to excesses in the Emergency at
the Delhi University have been dealt
with by the Governmenta] enquiry at
the level of Prime Minister;

(by whether the complainan's have
been informed of any remedial action
taken by the Government; and

(c) whether Government have s¢ far
initiated any action as a result of the
probe in the complaints received from
the academic community of Delhi Uni-
versity?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA
CHUNDER): (a) The Prime Minister
is making  preliminary enquiryinto
complaints against the Delhi Univer-
sity. The report of this enquiry has
not yet been received.

(by and (c¢). Do not arise.

Models of Gobar Gas Plants

1823. SHRI L. L. KAPOOR: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) efforts made in popularising
Gobar Gas Plants in the country during
the last two years;

(b) whether any research has been
made to provide ordinary brick mortor
tanks suited for rural areas at very
low cost;

(cy the constraints in providing
Gobar ‘Gas Plant as a model in every
village in the country within one ear;
angd

(d) whether such plants could also
be installed in cities where refuse could
be useq for operating these plants?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The pattern
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of Central subsidy for setting up of
gobar gas plants wags revised in 1977-78
to make it dttractive for people of
hilly and tribal areas and for small
and marignal farmers. Presently it
includes subsidy at the rate of 50 per
cent of the capital cost of the plants
set up in hilly and tribal areas and in
other areas 25 per cent for small and
marginal farmers for small size (2 and
3 cum) plants and 20 per cent to
others. The scope of the programme
was enlarged by providing 33 per cent
of capital cost as subsidy for setling
up of community-gas plants. The
Reserve Bank of India has amended
their rules to facilitate liberal financ-
ing of gobar gas plants programme
through Cooperative and Land Deve-
lopment Banks. The Agriculture
Refinance and Development Corpora-
tion has extended refinance facilities
for setting up of gobar  gas plants.
Promotional measures such as demons-
trations, training of extension per-
sonnel, publication of promotional
literature, etc. are being underiaken
by the Central Government, as wel] as
Khadi and Village Industries Com-
mission and by many State Govern-
ments.

(b) Yes, Sir. A cheap model of
gobar gas plant named as 'Janata Bio-
gas plant’ has been developed in which
there is no need of steel gas holder
which is a must in the conventionai
type.

(c) Some of the major constraints
in providing gobar gas plants in every
village in one year are lack of trained
man-power for installation of gobar
gas plants and for providing maint.
enance and follow up services in every
village; lack of financial resources; lack
of easy availability of raw-materials
and non-suitability of present techno-
logy in colder areas.

(d) No, Sir. However work in this
direction is in progress at some
research institutes,

Effect of Gifteq Skimmeg Milkk omn
Price of the Liquid Milk

1824. SHRI S, R. REDDY: Wil] the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government's attention
has been drawn to the ‘Financial Ex-
press’ dated 22nd January *79 that the
gifted skimmed milk powder from the
European Economic Community 18
adversely affecting the State Govern-
ments to save the industry which is
still to grow;

(b) whether the Mother Dairy and
the Delhi Milk Scheme which have been
the major single buyer of liquid milk
from Punjab, Haryana and Rajasthan
are now refusing to buy this as they
find the EEC gifteq skimmed powder
much cheaper; and

(c) whether there has been loss to
the Punjab Corporation in this regard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION  (SHRI SURJIT
SINGH BARNALA): (a) Yes Sir.
There is np truth in the Statement
that the gift of Skimmed Milk Powder
by the European Economic Communitly
is adversely affecting the indigenous
industry.

(b) The Delhi Milk Scheme and the
Mother Dairy are not refusing to buy
liquid milk from the State Govern-
ment  Agencies/Cooperatives in the
States of Punjab, Haryana and Rajas-
than.

(¢) Since Delhi Milk Scheme and
Mother Dairy are not refusing to
accept milk from the Punjab Dairy
Development  Corporation, the
question of incurring loss on this
account by the Punjab Corporation
does not arise.
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Allotment of Plots by DDA in Law-
rence Road, Delhi

1826. SHRI RAM KISHAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Delhi Development
Authority has allofted some plots for
Post and Telegraph Office and CGHS
dispensary in the Lawrence Road
residential colony;

(b) if so, the details therecf;

(¢c) whether Delhi Development
Authority is going to provide for Bank
and Super Bazar in the C-7 market of
Lawrence Road colony; and

(d) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) Does not arise.

(¢) and (d). An offer for allotment
of an office unit in local shopping
centre at C-7, Lawrence Road has been
made to the Punjab National Bank for
opening its branch. No request for
allotment of space in the said comn-
plex has been received from the Super
Bazar. As and when g request is
neneived, the question of allotment
will be considered by the DD.A.
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Statement of Chairman, National pa.lry
Development Board on Cooperative of
Oilseed Producers

1828. SHRI EDUARDO FALEIRO:
SHRI C. N. VISWANATHAN:
SHRI V. ARUNACHALAM:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether attention of ‘Guvernment
has been drawn to the statement of
Chairman of the National Dairy De-
velopment Board (NDDB) reported by
News Agencieg on 19th January, 1079
that his life had been threatered by
the “Oil Kings of Gujarat” consequent

| upon the massive project being imple-

mented bv the NDDB to orgarise the

73

oi] seed producers on the Anand pat-
tern of Milk Cooperatives which would
lead to their elimination frem  the
scene;

(b) whether he is also reported to
have stated that the swift manner i
which the project was being jmple=-
mented had taken ‘the oil kings' by
surprise and the NDDB had to fight
against powerful interest;

(c) whether he has further stated
that the entire edible oil ‘rade in the
State with turn over of Rs. 3.50 crores
was controlled by a small numter of
families related to each other; and

(d) if so, the reaction of Government
to these statements?

T .E MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRL
SURJIT SINGH BARNAILA): (a) to
(d). The Government hasseen anly
the Press reports but there has beem
no official communication in this
behalf from the Chairman, Neational
Dairy Development Board.
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Demonstration by Delhi University
Tﬂﬂhﬂg

1831. SHR]I RAJ NARAIN: Wiil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether about 2000 teachers of
Delhi University had staged a demons-
tration at the office of the Vice-Chan-
cellor of Delhi University jn support
of their demands; and

(by if so, the action taken by Gov-
ernment on their demands?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to the
information furnished by the Univer-
sity of Delhi a demnnstra'tion wag stag-
ed by about 250—300 teachers i front
of the Vice-Chancellor's office on 30th
January, 1979 and they submitted a
memorandum containing their de-
mandg to the Vice-Chancellor, All
the demands mentioned in the memo-
randum are already under examina-
tion at various levelg in consultation
with the University Grants Commis-
sion and the concerned Ministries of
the Government.

Manning of Mother Dairy Booths

1833. SHRI AHSAN JAFRI: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the number of Mother Dairy
booths functioning in Delhi and the
rumber of such booths proposed to be
installed during 1979-80;

(b) the number of Ex -Servicemen
appointed as Concessionaries to man
Mother Dairy booths in Delhi, their
termg of appointment and the number
of those cancelled during 1978-79 with
reasons of terminating their appoint-
ments; ang

(c) whether the Mother Dairy has
stopped or has proposed to stop supply

of Polypack Milk Supply through
Mother Dairy booths and hag decided
to or propose to gell these packs
through general provision shops; and
if so, the justification for this propo-
sal?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Presently, there are 212 Mother Dairy
booths functioning in varioug parts
of Delhi and it is proposed to instal
another 88 booths.

(b) Each booth i3 manned by one
ex-serviceman and as such  total
number of 212 ex-servicemen are man-
hing 212 boothg on date.

The relationship of Mother Dairy
vis-a-vis Concegsionarieg ig being
governed by the Agreement (contrac-
tual in nature) executeq in this be-
half, the terms of which are as under:

(i) The Concessionaire hag to
make gecurity deposit through de-
mand draft with the Mother Dairy
for the due performance and obser-
vance of the various terms and con-
ditions of the Agreement.

(ii) The Concessionaire shall
maintain the booth and its machine-
ry allotted to him in proper condi-
tion. d

(ili) The Concessionaire shall make
payment for the supply of milk
daily by cheque drawp in favour of
Mother Dairy, Delhi,

(iv) The Concessionaire shall get
commission @2 paise per litre on
the sal, of gtandardised milk.

(v) The Concessionaire shall en-
sure vending of correct quantity of
mikk through the machine. He shall
maintain the same quality of milk
as sold to him by Mother Dairy.

(vi) The Concessionaire shall deal
with the customers and the Dairy
officialg visiting the booth with due
courtesy and politeness. :
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(vii) The Concessionaire ghall
maintaip proper hygienic and clean-
ing conditions at the booth,

(vii) The Concessionaire will not
act against the interest of the
Mother Dairy,

(ix) The Concesslonaire shall work
at thg booth as Commission agent
and pot as an employee of the
Mothey Dairy.

MARCH 5,
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(x) If any dispute or difference of
opinion arises betwee, the Conces-
sionaire and the Mothey Dairy, the
same should be referreq to the sole
arbitration of the Mother Dairy
Management Committee.

From the period April. 1978 till
date, Agreement of 16 Concessionaries
had to be cancelled because of follow-
ing reasons:

(i) Violation of the terms and corditions of the Agreement :--

(a) Adulteration ol milk with water 8

(b) Man--handled  Driver-cum-Saleman
on duty and lodged false complaint
with Police authorities and also acted

against the ingrest of the Dairy. ']

711) Resignation by Concessionaires. 6
i) Duce o death of Concessionaire R
Toal 16

(c) Mother Dairy has stopped the
sale of mik in polypacks from a few
of its booths and starteq its sale
through nearby shops. Mother Dairy
proposes to shift the sale of sachet
milk from its booths to the shops gra-
dually due to the reasons given be-
Jow. However, the retail price of milk
in polypacks at shops has been fixed
same as ex-booths :

(i) The refrigeration system for
booths ig designed to maintain the
temperature of the standardised
milk received from the Dairy at
40 to 50. At present, Mather Dairy
is selling about three Jakh litreg of
milk per day from itg 212 booths
and the average sale per booth is
about 1400 litres per day which is
above its rated capacity. The addi-
tional cooling load of milk in poly-
packs resulted ip high rate of com-
pressor failures, Thig hag created a
situation in deteriorating the quality
of both standardised and milk in
polypacks. In order to maintam
the quality of milk supplied to the
customers, it wag found necessary

—

to separate the sale of milk in poly-
packs from standardised milk from
the booths.

(ii) Mother Dairy booths have li-
mited storage capacity and are not
designed and equipped tp store and
sell milk in polypacks.

(iii) Due to increased sake of
standardised milk from the booths,
customerg had to wait for a longer
time to take supply of milk in poly-
packs. In order to reduce the wait-
ing time of the customers, it was
found necessary to separate out the
salg of milk in polypacks from the
booths.

(iv) Customerg buying standardis-
ed milk from the booths were often
put to inconvenience as the conces-
sionaire had to stop the sale of
standardised milk in order to re-
ceive supply of milk in polypacks.
The delivery of milk in polypacks
had to be made during sale hours
to avoid inconvenience to the Con-
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cessionaires, most of whom were
already coming to the booths twice
a day after,sale hours to take sup-
ply of standardised milk.

(v) In order to overcome the
above problems, it was decided to
sell the milk in polypacks from
shops near the booths instead of
from the booth itself. It is observed
that the sale of milk ip polypacks
has increased by 30 per cent where
the gale has been shifted to shops
from the booths. Sale of milk poly-
packs from the shops hag also re-
sulteg in reducing the problems in
sale of standardised milk from the
booths.

Setting up of Museum of Man

1834. SHRI ANANT DAVE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

{a) whether the controversy crealed
by Education Ministry and Science and
Technology Ministry about the setting
up of ‘Museum of Man' either at Bho-
pal or New Delhi has been settled; and

(b) if so, the decision taken by Gov-
ernment in the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAp CHANDRA CHUN-
DER): (a) and (b)., There has been no
controversy betweep the Department
of Science and Techmology and the
Ministry of Education about the loca-
tion of the National Museum of Man.
It hag been decided to set up this Mu-
seum at Bhopal.

Sugeestions of Gujral Corumitiee on
Three Language Formula

1835. SHRI P. M. SAYEED:
SHRI R. V, SWAMINATHAN:

Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that Urdu:
panel has suggested changes in three-
language formula;

(b) it so, whether ths remommenda-
tions of the Inder Gujral Commiltee.
have been accepted by the ‘Government.
in this regard; and

(¢) whether Union G.vernment h:zve
considered angd likely 15 make anv
c¢hanges in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION SO-
CIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BAR-
KATAKI): (a) Yes, Sir.

(b) and (c¢), The recommendations
‘?f the Committee are to be examined
in consultation. with State Govern-
ments,

P ot arer war it gt
wft og aA &1 arw F e b
(F) unftor Tawre @i oeTE
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Commonwealth Assoclation for Non-
Fowual Education in Developing coun-
tries

1837. SHRI PIUS TIRKEY:
SHRI SHYAM SUNDER
GUPTA:
DR. BIJOY MONDAL:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there is any proposal
under Government's consideration Ior
creation of a Commonwealth Associa-
tion to provide information and tra.i1_1-
ing inputs for non-formal education in
the developing countries;

(b) if so, broad outlines of the pro-
resal; and

(¢) how far it will be useful to this
country?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No such proposal is un-
der consideration of the Government.

(b) and (c¢). Do not arise,

Full Employment Programme

1838. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE AND IRRIGATION Dbe pleased
to state:

(a) how many blocks have Leen
Jor the Integrated Rural
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Development Programme and what
agencies would provide full Employ-
ment;

(b) the financial allocatiors thercicr,
block-wise for the year 1979-1980 and
1081: and

(c) the blocks fur full employment
selected in Madhya Pradesh for the
apove 3 years angd the targets of em-
poyment so fixed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) 2300 blocks have
been gelected under the Integrated
Rural Development Programme dur-
ing the current financial year, The
zllocatiop of these blocks among the
States and Union Territorieg js shown
in the Annexure to this. Out of these
2300 Dblocks, 2000 blocks have been
selected from areas covered by one or
more of the three special programmes
of SFDA, DPAP and CAD and the
existing agencieg have been entrusted
with the execution of the programme
in the gelected blocks. In 300 new
blocks. not covered by these program-
mes, these agencies, wherever exist-
ing, shal] implemen¢ the programme.
In case mo such Agency exists, the
programme will be implemented by
Block Agency or any other Agency
considered suitable by the State
Govt. for thig purpose.

(b) During the current financial
year, an amount of Rs 5 lakhs per
block has been allocated by the Gov-
ernment of Indiz for the blockg select-
ed from SFDAICAD areag and Rs. 4
lakhs for the blocks selected in DPAP
areas. In the case of DPAP areas, the
States will have to add a sum of Rs. 1
lakh, bringing the tota} allocation per
block in a DPAP area also to Rs. 5
lakhs. In respect of 300 new blocks
'not covered by these programmes, the
initial allocation per block is Rs. 2
lakhs. However, additional fundg can
be provided to thege new Dblocks if
suitable programmes are identified and



85 Written Answers PHALGUNA 14, 1900 (SAKA) Written Answers

can be Implemented. Details regard-
ing the allocation to be made during
the years 1979-8¢ and 1980-81 are yet
io be finalised.

(¢) In the areag covered under
SFDA|DPAP|CAD, 126 blockg have
been selected in Madhya Pradesh for
intensive development during the cur-
rent financial year. These blocks are
proposed to be ‘continued during the
remaining years of sixth plan’,

In addition, 58 blocks have been
stlected under the programme from

areas not covered by the three spe-
cial programmeg mentioned above.
Additional new blocks to be allocated
to Madhya Pradesh ip the remaining
years of Sixth Plan are yet to be fina-
lised. The objective of the program-
me ig to generate additional employ-
ment and raise the income level of
identified target groups consisting of
small and marginal farmers, Agricul-
ture Labourers, Rural Artisans and
persong belonging to Scheduled Castes
and Tribes. However, po specific em-
ployment targets have beep fixed un-
der the programme,
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Drinking Water in Villages

1839. SHRI D. B. PATIL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that the
Government of India have maintained
lists of villages from the point of view
of drinking water faclitiecs cn  the
basis of informatioa supplied ty the
States;

(b) what is the number and pervent-
age of such hard villages and the total
number of villages State wise;

(c) whether the Government of Mah-
arashtra have requesteq the Govern-
ment of India to revise the list of
Maharashtra State;

(d) if so, whether this request has
been granted or refused; and

(e) if refused, what are the reasons
for such a refusal”?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) Yes, Sir.

(b) A statement giving the num-
ber of problem villages, their percen-
tage to the total number of State-
wise is attached.

(c) Yes, Sir.

(d) and (e). Under the Centrally
sponsored  Accelerated Rural Water
Supply Programme, 100 per cent
grant-in-aid is given by the Centre
to the States for coverage of pro-
blem villages identified in 1972. The
intention is to cover, on first priority,
only those problem villages confor-
ming to the criteria laid down when
the scheme was started in 1977-78
for villages identified in the 1972
survey. Hence any revision or re-
laxation in the norms or enlarge-
ment of list of villages could be
considered only after the coverage
of first priority villages identified in
1972. The State Government has
been informed accordingly.

Statement
Number of Problem :illages as por 1972 Surcev and their percentage to the total number o; villages State-wise.
'SI‘ State Union Territory Total No. No. of  Percent- -
No. of problem age
villages villages as
per 1972
Survey
1 2 3 4 5
- Column  Column
1 2
1 Andhra Pradesh, 27.221 6133 22'53
2  Assam (with Mizoram; 22,224 7619 3428
3 Bihar 67,566 35000 51 8o
4 Gujarat 18,275 3000 16- 41
5 Harvana . 6,731 4191 62+ 26
6 Himachal Pradesh 16,916 9400 55'57

7 Jammu & Kashmir

Karnataka
9 Kerala
10 Madhya Pradesh

6.503 4000 6151
26,826 8252 30° 76
1,268 1514 100°00@

70,883 14020 19-78
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1 2 3 4 5
11 Maharathtra . . . . 35.778 5233 1463
12 Manipur . . 1,949 1100 5644
13 Meghalaya 4.583 3306 72°13
14 Nagaland . : s 4,060 2814 8479
15 Orissa 46.992 4619 9'83
16 Punjab 12, 188 2340 19°20
17 Rajasthan 33,305 4277 1284
13 Sikkim

19 Tamil Nadu 14,124 2585 1§+30
20 Tripura 4.727 3296 7184
21 Uttar Pradesh 1,12,561 15478 13'75
22 West Bengal 34,208 12451 32'59
23 Andaman & Nicobar Llands 390 70 13795
24 Arunachal Pradesh 2,073 2451 82444
25  Chandigarh 26

26 Delhi 243 145 59°67
27 Dadra & Nagar Haveli - 72 72 100°00
288 Goa, Daman and Diu. 409 241 5892
20 Lakshadweep 10

g0  Mizoram . * 693

31 Pondicherry 331 75 2252

ToraL

575,835 © 1524475

576 1°53
lakhs lakhs

. @ In the case of Kerala the total number of villages as per census in Col. 1 indicam§ Revenue
villages while figure in Col. 2 consists of Groups of habitation/hamlets within revenue villages.

*Included in Assam.
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Drinking water supply projects in
Himacha]l Pradesh

1842. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOLUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) the total expenditure incurred
on drinking water projects in Hima-
chal Pradesh during the last five
years, year-wise;
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(b) the amount allocated by the
Central Government by to the Hima-
chal Government for the purpose dur-
ing the last five years, year-wise;

(c) the number of villages which
have been covered under drinking
water projects in each district of
Himacha) Pradesh during the ]ast five
years, year-wise;

(d) what is the amount proposed
to be allocated to Himachal Pradesh
for the purpose during the Sixth Five
Year Plan; and

(e) whether anyv special study is
being made for providing drinking
water facilities to the villages in
Himachal Pradesh on account of ter-
rain difficulties in the hilly areas?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). The informa-
tion is being collected and will be
laid on the Table of the Sabha,

Public Call Office in Andhra Pradegh

1843, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the number of long distance
public Telephones which would be
installed during the year 1979 in
Andhra Pradesh; and

(b) how many of them will be in
rura] areas of the State?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) It is expected
to open 800 long-distance Public
Telephones in Andhra Pradesh dur-
ing the year 1978-79.

(b) All the 800 public telephones
will be in the rural areas of the
State.



97 Written Answers PHALGUNA 14, 1900 (SAKA) Written Answers o8

Counservation of land during VI Plan

1844. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Central Soil and
Water Conservation Research Insti-
tute has prepared a blue print for
the conservation of 9.9 million hec-
tares of land during the Sixth Five
Year Plan; and

(b) if so, the details regarding the
involvement of outlay, the utilisation
of semi-arid and red soil for raising
Kharif crops?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No,
Sir.

(b) Does not arise.

Dharna by employees of F.C.L

1845, SHRI BHAUSAHER THO.-
RAT. Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the employees of Food
Courporation of India are staging
“Dharna” outside his residence since
November/December, 1978, o press
for their demands; and

(b) if so, what are their demands,
and reaction of the Government
thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR] BHANU
PRATAP SINGH): (a) No, Sir, Some-
time ago some of the contractors’
labourers, backed by the FCI Workers'
Union, were staging a “"DHARNA” out-
side the residence of the Minister of
Agriculture & Irrigation, which has

since been given up.
4358 LS—4

(b) The demand wag for depart-
mentalisation of labour. The Food
Corporation of India adopt such sys-
tem for the handling and clearing of
foodgrains etc. ag is considered to bhe
most efficient and economical. A
large number of Storage Depots are
hired by the Food Corporation ot
India. This guestion has much wider
policy as well as financial implica-
tions and has to be considered care-
fully before a decision can be taken.

Delay in execution of Warng Project

1847. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the excecution of Warna
Project in Maharashtra State is being
delayed for want of funds;

(b) what is the schedule of the
completion of this project and whe-
ther the same is being rigidly follow-
ed; and

(¢) wil] the Government ensure that
the project which is already inordi-
nately delayed, is not dilly-dallied on
any pretext?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNAL): (a) Ag-
ainst a budget provision of Rs. 450
lakhs the State had spent over Rs.
513 lakhs upto December, 1978.

(b) and (c¢). The State Government
has intimated that it is proposed to
complete the work on the dam by
1985-86. The State Government is
taking suitable steps to expedite the
project.
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Estimate of Foodgrain production

1848. SHRI K. LAKKAPPA.

SHRI HUKMDEO NARAIN
YADAV:

Wil] the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) estimate of production of food-
grains during the current financial
year;

(b) comparative figures for last
year,

(¢) estimated needs of food for the
country's population;

(d) whether there is surplus in food
production; and

(e) whether the Minister is aware
of reports that in real terms no food
surplus has been achieved by the
country but such surplus only appears
because large sections of the popula-
tion are ill-fed or under fed because
of their poverty; if so, what is his
reaction in the matter?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). Estimates of production of food-
grains are collected according to the
agricultural year, July-June. Final
estimates of production of foodgrains
for the current year would become
available after the close of the agricul-
tural year, i.e. scme time in July-Au-
guest, 1979. According to preliminary
estimates, foodgrain output in the
current year might marginally exceed
the record level of 125.8 million tonnes
achieved in 1977-78.

(c) to (e), The average per capita
minimum consumption requirement of
foodgrains as estimated by the Na-
tional Institute of Nutrition ig placed
at 157 Kgs. per year. However, on ac-
count of the shortage of substitutable
foodstuffs notably foods of animal
origin, fruits anq vegetables, fats etc.,
the actual consumption of foodgrains
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in the country as evidenced from the
following figures of per capita availa-
bility has been generally higher:

Year Per capita availability

in kgs.
1976 . . ; . 165°8
1977 . ; . . 159-0
1978 (Provisional) . . . 171°9

While a part of the increased produc-
tion in 1977-78 would have gone into
private stocks after removal of zonal
restrictions and greater freedom for
private trade in foodgrains, consider-
ing the lack of adequate purchasing
power among the poor classes and
the year to year fluctuationg in availa-
bility of substitutable foodstuff, it is
difficult to say whether there ig any
significant reaj} surplus in foodgrain
production at present.
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11 g 310.00 232.50 388.48 11  FAEY, 79
12 #fagz | 50.00 35.00 15.78 g faoeas, 78
13 ¥ureg 100.00  75.00 72.73 wa fem=w, 78
14 drmEmE | 75.00 75.00 75.90 11 fea=y, 78
15 ¥ . 180.00 135.00  74.93 781  WWaY 78
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1 2 - 3 4 5 6 7
16 T . 100.00 75.00 149.16 81 feamy, 78
17 Y™ . 250.00 187.50 213.95 39 fewwy, 78
18 fafews . 35.00 32.09 70.55 25 AAAWL, 78
19 afream . . . 290.00 217.50 234.36 981 fegmwy, 78
20 faga 87.00 65.00 54.19 wu fee=ay, 78
21 JET W 500.00 275.00 310.09 93 femmr, 78
22 ofrew Wmw 500.00 375.00 378.62 200 %@d, 79
23 oifesdt 15.00 15.00 6.00 6 faasxr, 78
24 WRONEY §IW 10.00 30.00 11.431 ww fegmx, 78
25 form 25.00 18.50 6.82 v feamy, 78
26 TrAT, THW For £ 15.00 7.50 9.5¢ wg frg=w, 78
27 wwewE 7 frFmEm foemz 25.00 18.50 22.82 W™ WEEL, 78
28 fr=i 16.00 12.00 7.24 1 femmy, 78

5078.00% 3827.34%%*

*wa& warar, fafas oSG &9 UFEi § SHEF AT QT OFH] F1

o3 m &

140 &M@ &wd  faga

*$ygs w=an, fafam Togl/@9 Te4 A w2vgw F9T gRign QFE) A 7908 M TyE fzm mo F)

Selection Grade to Tcachers in Delhi

1851, SHRI SHIV NARAIN SAR-
SONIA . Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Teachers of Delhi
schools were to be given gelection
grades w.ef. 5th September, 1971;

(b) whether a number of teachers
have not been allowed these grades
so far, particularly in Ramjas Insti-
tutions and other such schools;

(c) whether the Ramjas Manage-
ment, whivh runs a number of schcols,

has written a number of letters to
the Delhi Administration (Director
of Education) but no action is being
taken upon them;

(d) whether it js a fact that the
cases of Selection Grades are lying
with the Delhi Administration since
long, and the Government are not
replying in pite of dozen reminders,
and

(e) if so, reasons and what action
the Government propose in this res-
pect?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to le) The requisite infor-
mation is being collected from the
Delhi Administration and will be laid
on the Table of the Sabha as soon as
possible.

Allocation for programmes relating to
women

1852. SHRI DALPAT SINGH PA-
RASTE: Wil] the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Central] Government
has asked the State Governments to
earmark a reasonable percentage of
plan allocation for programmes re-
lating to women and also to see that
women get an adequate share of bene-
fits flowing from developmental
efforts; and

(b) if so, the reaction of the State
Governments thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Yes, Sir.

(b) Six State Governments have
replied so far to indicate that the
matter is being looked into for need-
fu] action.

Conference of Education Experis of
Commonwealth Countries

1853. SHRI SUKHENDRA SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) details of the discussions held
in Delhi at the recent Conference of
Education Experts of the Common-
wealth countries during January,
1979; and

(b) outcome thereof with particular
interest to our country?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAp CHANDRA CHUN-
DER): (a) The aim of the Common-
wealth Conference on Non-Formal
Education for Development held in
Delhi during January-February, 1679

wWas! ——

(i) to assist member states to
examine the contribution of non-
formal education to development in
the last five years and to identify
the problems which at present
impede it; and

(ii) to assist in the development
and improvement of existing prog-
rammes taking advantage of
regional and Commonwealth co-
operation.

The Conference concentrated on
the problems of rura] areas, in parti-
cular, the Ydrop-outs”, ‘‘push-outs!,
and “left-outs” of society, ie. the
unschooled and underschooled chil-
dren, adolescents and youth and the
adult illiterates. Special attention was
paid throughout to the problem of
non-formal education for womep and
to matters such as co-ordination and
co-operation at local, nationa] and
Commonwealth levels. It alsp dis-
cussed professional anq technical
problemg relating to:—

(i) motivation in non-formal edu-
cation:

(ii) comtent, teaching and learn-
ing in non-formal education for
children outside school;

(iii) conte_nt, teaching and learn-
ing for adult illiterates:

(iv) evaluation and
components of
tion:

research
non-formal educa-

(v) multi-media communication
in non-formal education;

(vi) interaction of formal and
non-formal education:

(vii) continuing

education for
nec-literates; and
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(viil) the non-forma] education THE MINISTER OF EDUCATION

component of other development
services.

It further analysed and identified
programmeg of action at National and
Commonwealth levels.

(b) The Conference enabled Indian
experts associated with various con-
going programmes of non-formal edu-
cation in the country to exchange
experience Wwith their counterparts
from other Commonwealth countries.
The expertg had an opportunity of
learning from one another about the
problems in planning. administration,
implementation and evaluation of
non-formal education programmes and
about innovative practices adopted
in the different countries in over-
coming the existing difficulties.
During the Conference, India's poli-
cieg on non-formal education both for
the out-of-school children as well as
for adult illiterates were welco:ned by
the other Commonwealth countries
where similar programmes were being
undertaken. The cxperience gained
during the Conference would be of
value in the implementation of the
various programmeg in India.

Nationalisation of Private and Public
Educational Institutions

1854. SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER
SHARTEF:

Will the Ministe; of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is g fact that the
Third Joint Convention of the States
Unitg of the All India Youth Federa-
tion and All India Students Federa-
tion has demanded Nationalisation of
all private and public educationa] in-

stitutions; and

(b) if so, the reaction of Govern-
ment thereon?

SOCIAL WELFARE AND CUL

(DR. PRATAP CHANDRA CHUN.
DER): (a) and (b) Government have
been receiving the demand for na-
tionalisation of all private and pub-
lic educational institutions from some
quarters from time to time but no
such proposal is under the considera-
tion of the Government.

Management of Rashtriva Sanskrit
Sansthan, Delhj

1855. SHRI DINEN BHATTA-
CHARYA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the Government have
made any enquiry into the allegations
against the management of Rashtriya
Sanskrit Sansthan. New Delhi by an
independent body;

(b) if so, names of the persons who
conducted enquiry; and

(c¢) if not, the reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKID: (a) and (b). The Govern~
ment have not received any allega-
tion against the management of the
Rashtriya Sanskrit Sansthan, New
Delhi which would warrant an en-
quiry by an independent body. Some
allegations were, however, made
against certain officers of the Sans.
than and these were enquired by the
appropriate authorities. Out of them,
four were found to be of serious na-
ture and had been entrusted for in-
vestigation to the Central Bureau of
Investigation.

(¢) Does not arise,

Employeey Co-operative House Bulld-
ing Society, Ministry of Rehabilitation

1856. SHRI R. L. P. VERMA:

SHRI M. KALYANASUN-
DARAM:
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SHRI C. K. JAFFER
SHARIEF:

Will the Mipister of WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION be pleased to state:

(a) whether it is a fact that a num-
ber of members of Rehabilitation Min-
istry Employees Cooperative House
Building Society for the last 20 years
have not been allotted plots although
the initial payment of Rs. 10 lakhs
was deposited with the Government;
and

(b) the officials responsible for this
and action proposed to be takea
against them and py what time the
plots are likely to be allotted #e the
members of the Society?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT;: (a) and (b). Allotment of
land was communicated to the So-
ciety, and Rs. 10.00 lakhg were de.
posited by it as part payment. The
allotment itself has since beem fownd
to be not in order and Govermment
are examining the matter afresh.

Post of Registrar at 11T Kanpar

1857. SHRI MANOHAR LAL: Will
the Minister of EDUCATION, SO.
CIAL WELFARE AND CULTURE bhe
pleased to state:

(a) whether it is a fact that under
the provisions ang statutes of ILT.
Kanpur, there is one ganctioned post
of a Registrar;

(b) if so, whether there are now
two persons working as Registrars;

(c) if so, since when they have
been appointed and their duties;

(d) the consideration which weigh-
ed with the ILT. authorities for ap-

pointing two Registrars against one
sanctioned post and much against the
rules of the Institute; ang

(e) whether Government wil] con-
sider abolition of one post of Regis-
trar and if not, the reasons for the
same?

THE MINISTER OF EDUCA-
TION, SOCIAL WELFARE AND
CULTURE (DR. P. C. CHUNDER):
(a) Yes, Sir,

(b) No, Sir. However, an officer
holding substantively the pust of De-
puty Registrar (Finance) has been
given the designation of Registrar
(Finance) as personal to him conse-
quent to his promotion under an
Assessment Scheme prevalent in the
Institute,

(c) The present Registrar was ap.
pointed to the post on 1-12-1975. The
duties of Registrar are enumerated
in section 19 of the Institutes of Tech-
nology Act, 1961,

The designation of Registrar (Fin.
ance) which is personal to the pre-
sent incumbent, came into effect from
1-4.1973. The duties of the Registrar
(Finance) are essentially the same
as those of the post of Deputy Re.
gistrar (Finance) and relate to main-
tenance of accounts and financia]l ad-
vice,

(d) and (e). In view of the position
stated above, does not arise,

Recognition of Santhall Script

1858. SHRI AMAR ROYPRADHAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to give recognition to
Santhali script for medium of educa-
tion; and
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(b) if so, when, and if not, the rea- -

sons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
MATI RENUKA DEVI BARAKA-
TAKID: (a) No, Sir.

(b) The Government, as a policy,.
do not grant recognition to any script.

Autonomouns Statug to Colleges in
Orissa

1859. SHRI GANANATH PRA-
DHAN: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether University Grants Com-
mission has received any proposal
from the Government of Orissa to
give autonomous status to some colle-
ges in Orissa; and

(b) if so, the details thereof and the
decision taken on the proposal?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUNDER)
(a and (b). It is for the University
concerned to confer autonomy on the
colleges affiliated to it, if there is pro-
vision for this purpose in the Universi-
ty Act. According to information re.
ceived by the University Grants Com-
mission from the Government of Oris-
sa, the Acts governing the three Uni-
versities in the State, namely Utkal,
Sambalpur and Berhampur, have been
amended to provide for autonomous
colleges. The Utkal University has
subsequently informed the Commission
that they propose to confer autono-
mous Status on the Revenshaw College,
Cuttack. The University has been in-
formed that the Commission will have
no objection to the proposal.

Procurement of Sugar for Buffer
Stock

1860. SHRI YASHWANT BOROLE:
Will the Minister o! AGRICULTURE
AND IHRIGATION be pleased to state:

(a) whether Government have de-
cided to create a buffer stock of five
lakh tonnes of sugar;

(b) what shall be the procurement
system and by what time entire 5 lakh
tonnes stock shall be collected; and

(c¢) how is it preferable to export of
sugar?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Yes, Sir.

(b) The modalities
holding and pricing are under con-
sideration i1n consultation with the
Ministry of Finance and the Depart-
ment of Civil Supplies and Co-opera-
tion.

of acquisition

(c) The export of sugar is reguiated
by the International Sugar Agreement,
of which India is a Member. India's
guota in effect during the current
vear under the Agreement is only 6.5
lakh tonnes and it is not possible to
export sugir in excess of this limited
quantity. The decision to create a
butfer stock of 5 lakh tonnes has been
taken as a supplementarv measure in
order to impart greater liquidity and
viability to the sugar industry to en-
able them to discharge primarily their
obligations towards cane growers.

Issue of New Telephone Directory
Consequent on Changes in Telephone
Numbers in Delhi

1861. SHRI JANARDHANA POO-
JARY: Will the Minister of COM-
MUNICATIONS he pleased to state:

(a) whether there has been numer-
ous changes in the telephone numbers
in Delhi and the Telephone Directory
has become obsolete; and

(b) if so, when the new directory is
likely to be printed?



THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) Wes, Sir. There have
been numerous changes in numbers
in Delhi.

(b) The Hindi Telephone Directory
has just been published and is avail-
able on request. The English Direc-
tory is under print and will be avail-
able to the public within two months
time,

P.M.’s Directive on Acceleration of
Land Distribution

1862. SHRI S. B. PATIL:

SHRI P. VENKATASUB-
BAIAH:

SHRI MUKUNDA MANDAL:
SHRI C. R. MAHATA:
SHRI R. V. SWAMINATHAN:

Will the Minister of AGRICULTULE
AND IRRIGATION be pleased to state:

(a) whether Prime Minister addres-
sed a letter to the Chief Ministers
stressing the need of vigorously imple-
menting the Land Ceiling Laws to ac-
celerate the programme of distribution
of surplus lands to the Landless peo-
Ple within the target date and expres-
sed his dissatisfaction regarding the
lack of progress in the field; and

(b) if so their reaction?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Ip his letter
of the 4th January, 1979, the Prime
Minister has stressed the need 1o step
up the distribution of ceiling surplus
lands and for completing this work in
the current plan period. He has also
stressed the need to ensure that the
land so distributed is brought under
cultivation in order to improve the
economic condition of the poorest sec-
tions of rural society,

(b) All States are taking steps to
take possession of and distribute the

:':iling surplus land as quickly as possi-
e.
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Construction of Five Star Hotels In
New Delhi

1863. SHRI NARENDRA SINE:
SHRI NIHAR LASKAR:

SHRI M. V. CHANDRA SHE-
KHARA MURTHY:

SHRI S. R. DAMANL

SHRI BALASAHEB VIKHE
PATIL:

SHRI ARJUN SINGH
BHADORIA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether recent construction of
a Hotel (five star) in New Delhi resi-
dential locality has encouraged further
constructions of similar Hotels for
which Government is considering to
give permission;

(b) if so, whether such construc-
tions have been gpposed by the Bodies
associated with the Master Plan for
Delhi; and

(¢) if so, his reaction thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a} No, Sir.

(b) No, Sir.

(¢) Does not arise,

Sutlej-Yamuna Linkg Project

1864. SHRI DHARM VIR VASISHT:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Government had
initiated any steps to resolve the dead-
lock between Haryana and Punjab
State Governments over the Sutlej=-
Yamuna link project: and

(b) if so, the details of the same?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
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Meetings have been held to arrive at
an understanding with regard to the
construction of Sutlej-Yamuna Link
Canal through Punjab territory. This
canal is required by Haryana to con-
vey its allotted share in the waters
made availavle as a result of Beas
Project and as determined by the
Notification issued by the Government
of India in March. 1976. The Govern-
ment of Puniab have represenied
against this allotment of share. Etlorts
are prese:tly being made to resoive
the ditTerences on both the issues with
the assistance of the Prime Minister.

Natlonalisation of Sugar Industry

1865. SHRI M. RAM GOPAL REDDY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
State:

(a) whether Government propose to
nationalise sugar industry in the coun-
try; and

(b) if so, the reasons therefcr and
when the decision in this regard is
likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUTLURE AND
IRRIGATICN (SHRI BHANU PRATAP
SINGH : (a) No, Sir.

(b) Does not arise in view of reply
to (a) above.

Reconstitution of U.G.C.

1866. PROF. P. G, MAVALANKAR:
Will the \linister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the University Grants
Commiussion has been recently recon-
stituted;

(b) it so, full facts regarding
names, qualifications experience, etc.,
of the new Membersg appointed on the
said Commission;

(¢c) whether the s8aid Membership
is increased and if so, to what number
and why; and

'mm;_r.lo.zwr

(d) whether the existing Member-
ship is found adequate and satisfac-
tory and duly representative in charaec.
ter and needs?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Seven new members have
recently been appointed in place of
those whose term expired.

(b) The names and qualification ete.,
of the new members are as follows:—

1. Prof. Amalesh Tripathi M.A.,
A M. (Columbia), Ph. D. (Lon-
don), Head of the Department
of History, Calcutta University

2. Prof. C. V. Subramaniam, M.A.,
MSc, Ph. D, D. Sc, F.N.T,
F. A. Sc., Director, Centre of
Advanced Study in Botany,
University of Madras.

3. Prof. (Miss) Usha H. Mehta,
B A LL. B., Ph D.. Head of
the Department of Civics and
Politics, University of Bombay.

4. Prof. Mrinal Miri, M. A., Ph. D,
Head of the Department of
Philosophy, North-Eastern
Hill University, Shillong,

5 Dr. A. R Kidwai, M. Sc, (Tlli-
nois), Ph. D. (Cornell), forr-
me-ly Chairman, Union Pun-
jab Service Commission.

6. Shri  Justice H. R. Khanna,
B.A. LL. B. formerly a
Judge of the Supreme Court
and now Chairman, Law Com-

mission.
7. Shri Ram Lal Parikh, M.A.,
formerly Vice-Chancellor,

Gujarat Vidyapith and now a
Member of Parliament (Rajya
Sabha).

(c) No, Sir.

(d) The U.G.C. Review Committee
has made certain recommendations re-
garding the membership of the Com-
mission. No decigion has yet been
taken on these recommendations,
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Irrigation Schemes in Rayalseema

1867. SHR] P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether any major irrigation
schemes were taken up in Rayalseema
during Fifth Plan period;

(b) if so, the projects taken up; and

(c) it not, whether the clearance is
not given to the projects by the Plan-
ning Commission?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). No.
new major schemes were taken up in
Rayalseema during the Fifth Plan,

(c) The Government of Andhra Pra-
desh have proposed iwo new schemes,
namely modermsation  of Kurnool-
Cuddappah Cuauual and Srisailam Right
Branch Canal. The project for the
modernisation of K. C. Canal was re-
ceived in Januarv, 1977 and comments
of the Commission  were sent to the
State Government in November, 1977.
The State Government intimated in
January, 1979 that the project proposals
are being revised in the light of the
comments of the Command Area De-
velopment Authority. The modified
proposals are awaited from the State
Government,

THE Srisailam Right Branch Canal
estimated to cost Rs. 161.29 crores, was
received in Central Water Commis-
sion in December, 1978 and is at pre-
Sent under examination in the various

specialised Directorates of the Com-
mission.
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Differential Prices for Procurement of
Paddy

1869. SHRI K. KUNHAMBU: Will
the Minister of AGRICULTURE AND

IRRIGATION be pleased to state:

(a) whether there is a proposal to
introduce differential prices for pro-
curement of paddy; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
IRRIGATION (SHRI BHANU PRA-
TAP SINGH). (a) and (b). Govern-
ment fixed the procurement price of
coarse variely of paddy which is uni-
form throughout the country, Prices of
other varieties are fixed by the State
Governments keeping in mind the
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traditional varietal and price difference
between them.

Working Group on Irrigation
Programime

1870. SHRI NIHAR LASKAR:
SHRI R. V. SWAMINATHAN:
SHRI P. M. SAYEED:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether a massive outlay of
Rs. 8200 crores is required for the
creation of the proposed additional
potential of irrigating eight million
heactare during the sixth plan;

(b) ) so. whether the Ministry had
set up a working group to determine
the size of the irrigation programme
for the plan period;

(c) if so, whether they have sub-
mitted their report; and

(d) what are the other recommenda-
tions?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SNGH BARNALA): (a) to
(c). The Working Group constituted
by the Department of Irrigation to for.
mulate the programme for major and
medium jrrigation during the Medium
Term Plan (1979—83) has assessed the
requirement of funds at Rs. 8,200
crores for a target of creation of addi-
tional irrigation potential of 8 million
hectares,

(d) The Working Group has suggest-
ed a two-pronged strategy as under:—
(i) Creation of additional irriga-
tion potential by completing on-go-
ing and new projec:s.
(ii) Effecting more efficient use of
waters available in the existing irri-
gation gystems.

For creation of additional potential
the Working Group has suggested
devotion of maximum effort on com-

MARCH 5, 1979
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pletion of on-going schemes. Simulta_
neously, it has recommended taking up
of new schemes within the pational
perspective of irrigation development,
with high priority to schemes in
drought prone, backward angq tribal
areas. To have adequate pipeline of
well investigated projects for execu-
tion strengihening of investigation
organisations and formulation of a
time-bound programmes for investiga-
tian of new schemes has been suggest-
ed. The need for stepping up the
operational efficiency of existing irriga-
tion systems has been stressed by the
Working Group. Referring to the
considerable wastage of water in the
existing systems, which causes problem
of water logging and drainage conges-
tion, paucity of water in tail end areas
of systems and gross under utilisation
of created irrigation potential on
several projects, the Group has suggest-
ed improvement and modernisation of
these systems, including lining the
channels where necessary, in a phased
manner in the next 15 years. The
Working Group has suggested ear-
marking of substantial outlays for the
modernisation programme. The Work-
ing Group has also stressed the need
for finalisation of detailed programmes
for next five years; identification of
new schemes including modernisation
schemes; preparation of irrigation sub-
plans for backward, tribal hilly and
other high priority areas; strengthen-
ing investigation organisations and
improving the quality of investigation;
preparation of details works program-
me, spelling out quarterly/year-wise
physical and financial targets and
requirements of materials, labour and
equipment for each major item of
work: strengthening of construction
organisations and streamlining adminis-
trative procedures; establishment of
cost control cells and monitoring units;
and preparation of annual operation
programmes for major systems to
optimise the benefits; evaluation of
project performance; and provision of
adequate funds for operation and
maintenance; and the preparation of
detailed plans for water resources
development in each State.
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[}
Land mear Travancore House, New
Delhi

1871, SHRI SKARIAH THOMAS:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Central Government
has not yet returmed a part of the
land near Travancore House, to which
it belongs;

(b) whether as a consequence the
Kerala education society Higher Se-
condary School situated near Travan-
core House, is in danger of being de-
recognised by the Delhi Administra-
tion; and

(c) if so, the steps taken to return
the land o the Government of Kerala
for the construction of play ground
ete. for the school?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKEHT). (a) Yes, Sir.

(b) No, Sir. The period of recogni-

tion of Kerala Education Society
Higher Secondary School, Canning
Road, New Delhi has been recently

extended by the Director of Education,
Delhi Administration upto 20th April.
1981.

(c) In view of replv tp par: (b),
question does not arise. However, the
land in question would be made avail-
able to Government of Kerala as and
when suitable alternative accommoda-
tion for Security Police Lines is avail-
able.

Incentives for learning Hindi

1872, SHRI SUKHDEO PRASAD
VERMA. Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are con-
sidering to enlarge the existing schemes
of incentives for learning Hindi by
the non-Hindi speaking people in the
country; and
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(b) if so, what are the outlines
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE: (SHRI-
MATI RENUKA DEVI BARKATAKI):
(a) and (b). The Government are of
the view that existing schemes with
minor modifications in jmplementation,
provide sufficient incentive for the
non-Hindi speaking people in the
country to Jearn Hindi.
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Intensive Mily production programme
in Earnataka with World Bank Aid

1875. SHRI M. V., KRISHNAPPA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseq to
state:

(a) main features of the intensive
milk production programme launched
in Bangalore and other places in
Kamnataka with aid from World Bank;
and

(b} investments made for the pro-
gramme and results achieved?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Main
Eeatures.

The Karnataka Diary Development
Project aims to increase over a period
of 5 vears, milk production within 180g
Dairy Co-operative Societies, spread
over 8 Districts of (i) Bangalore
(iiy Mysore (iii) Hassan (iv) Tumkur
and parts of other four districts (i)
Kolar (ii) Mandya (iii) Coorg and (iv)
Chickmagalur and grouped into 4
Unions namely: Bangalore, Mysore,
Tumkur and Hassan. The project
envisages establishment of processing
plants and product making units with
capaci‘ies given below:—

3'5 lakh litres capacity including the expansion of the

current unit,

(b) Mysore)
(c¢) Hassan
(d) Tumkur

(e) Milk Powder Plant.
(f) Caule Feed-Plant. .

(g) Chilling Centres.
(b) Pure breed Bullfarm =™ . One

(i) Central Frozen SemenBank . One

60,000 litres per day capacity.
Go,lt:gob litres per day capacity expandable to one lakh
60,000 litres per day capacity expandable to one lakh

LPD
10 tonnes capacity per day—one

100 tonnes capacity per day—two

30,000 litres per day—two
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(b) Investments mads and Results Achieved till 314t Dec. , 1978
INVESTMENTS
§-No.  Particulan PP eption till Dec.
1978
(in Rs.)
I. Dairy Cooperative Socicties, . . . " 11,82,624-18
II. Unions
i. Towards investment ) . . . 35,65,209-92
fi. Operations Expenses. 65,15,654-22
iii. Funds to Unions. ., - 5270,000-00
IIl. XDDC
(i) KDDC Expenditure . R . By11,15,822-56
(ii) Consultancy ., ., S . 26,14,947-00
IV. Training and Extension . . . , 34,87,089-34
V. UAS (FVS) Programme . i . 14,37,068-00
VI. Purchase of Cattle ) . 31,207-00
VII. Purchase of Vehicle (Institute of Animal Husbandry and VB) " 7,19, 119-81
TorAL . . . . . 10,53,38/ 948 C 2
ACHIEVEME TS
S1. No. Details Achieve- Achieve
ments ments
A
1978
1 DCS
11 DCS Registered . 12 759
1'2 DCS made functional . . . . . ) . 1 696
1*g Members enrolled . . . . . . 3,000 97,127
i-4 Share Capital collected (Rs,) | . . . . . 30,000 10,88,761
1-5 Milk routes opened . . . . 1 55
1:6 Cattle feed sold (Tonnes) . 144 4,370
1-7 Milk Procured (Tonnes) 5,054 go,6oz
1°8 Amount paid to producers (Rs.) .+« . 89,837,504 .
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s INPUTS
2'1 DCS covered under AI , . . . " . . so 578
2:2 DCS covered under Vety. Aid . . 46 574
2'3 Animals treated in weekly visis ., . ., . . 11,563  1,89,450
2-4 Emergency cases attended. . ) . . . . 869 6,240
2-5 Al done. . . . . . 9;882 64,209
2'6 Pregnancy diagnoised . . . . . Bg2 28,350
2'7 Mobile and Emergency Units in operation. 18
8 EXTENSION AND TRAINING
81 Society Staff trained. . . . 26 700
3*2 Management Committee Members trained. 358
8'3 Farmerssentto AMUL . . . N 21 839
9'4 Film shows conducted. . . . . . . 5 546

Plant Construction:

The land requirements for all the
Dairy Plants and Feed Mills have been
indentified and acquisition proceedings
are reported to have been initiateq in
almost all cases.

Acquisition proceedings to an extent
of 29-00 acres of land for Mother Diary
Bangalore has been finalised. In case
of New Diary, Tumkur and for Cattle
Feed Mill in Tumkur, land acquisition
proceedings have been finalised.

Bangalore diary Bangalore

Civil works are being executeq by
KDDC. Construction of Weighing
Bridge is under progress. Under ex-
pansion programme, 7 prepack
machines have been installed. Fur-
ther 6 cream separators with a capa-
city of 5000 lts. per hour have also
been commissioned. 2 Silos with
30,000 Lts. Capacity has been created
and commissioned for storing milk, 6
milk tankers with a capacity of 13,000
Lts. and 3 Milk tankers of 9,000 Lts,
capacity have arriveq and are collect-
ing milk from chilling centres and
Dairies. The Butter making machine
-with a capacity of 2,000 kgs/Hour has

work regarding 50 tonnes capacity of
Deep Freeze cold storage is commis-
sioned and the rest 200 tonnes capacity
of Deep Freeze is under progress.
Bulk Vending Booths

Construction of Bulk Vending Booths
is progressing,

Cattle Feed Mill Bangalore

Construction work has been started.

So far, approximate value of work
done is Rs. 60,000,
Expansion of Mysore Dariy

One prepack Machine has been

installed during December, 78 and
3 Ltr, Pack of milk is being sold,
construction work is progressing.

Product Plant, Mandya

Site has been selected at Gejjalagere
village in Maddur Taluk angq the
acquisition proceedings have been
initiated.

Chilling Centre, Mandya

A new Chilling Centre in Mandya
has been established.
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New Dairy, Tumkur
|

Construction work is progressing
according to the Schedule.

Chilling Centre Sira

A new Chilling Centre at Sira has
been erected and commissioned.

New Dairy, Hassan

Required Notification under the
Land Acquisition Act has already been
published. Voluntary possession of
about 19-21% acres of land has been
taken and the same has been handed
over to NDDB to start the construc-
tion work.
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Anomalies in Pay scales of School
Headmasters

1878. SHRIMATI PARVATHI KRI-
SHNAN. Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government have re-
ceived a memorandum from the Delh}
Middle School Headmasters Associa-
tion on 22nd December, 1978 regard-
ing anomalies in their pay structure;
and

(b) if so, the details and action
taken if any by the Government to
ameliorate their grievances?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) Delhi Middle School Head-
masters Association on 22nd Decem-
ber, 1978, presented a petition to the
Rajya Sabha, through a Member of
Parliament. The main point made in
the petition is that some of the Train-
ed Graduate Teachers, junior to the
Middle School Headmasters and work-
ing under them, are getting higher pay
because they have got selection grade
which is higher than the ordinary
grade of a Middle School Headmaster.

The matter of removing this anoma-
ly has been under consideration for
quite some time but it has not been
possible to arrive a‘ a satisfactory
solution so far. It is, however, felt
that in the service career it so happens
that an officer gets certain benefits
earlier than anticipated due to some
rules and circumstances as compared
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with his senior colleagues. But seniors

alsp get the benefit at one stage or the
other.

Selection grade to N.F.C. Iustructors

1879. SHRI HALIMUDDIN AHMED:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state the criteria fixed
to grant selection grade to the N.F.C.
Instructors taken over on 1st Novem-
ber, 1972 as Jr. P.E. T's, in Delhi Gov-
ernment Schools by Directorate of
Education, Delhi?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): On winding up the scheme of
NFC’NDS Instructors, 339 National
Discipline Scheme Instructors rander-
ed surplus under the scheme in the
Grade of Rs. 110—200 and Rs, 150—
240 were absorbed under the Directo-
rate of Education, Delhi and appointed
as fresh entrants as Jr. Physical
Education Teachers in the grade of
Rs. 220—430 w.ef 1-11-1972. This
scale has since been revised to Rs.
425—640 in terms of Third Pay Com-
mission recommendations, In view of
this they have been ranked Junior to
the persons who were working as
Jr. P.E.Ts in pay scale of Rs. 425—
640 under the Education Directorate
prior to their absorption. So far,
Selection Grade has been granted only
to those Jr. PE.Ts appointed upto
17-6-54. N.F.C./N.D.S; Instructors will
be considered for selection grade at
the appropriate time alongwith others
as and when Selection Grade vacan-
cies become available.

Pablic Telephone and Telegraph Faci-
lities at Block Headquarters in Orissa

1880. SHRI K. PRADHANIL: Will
the Minister of COMMUNICATIONS
be pleased to state:
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(a) whether the State of Orissa has
approached the Central Government
to provide Public Telephones and
Telegraphic facilities at all block head-
quarters and other approacheg with a
population of 5000 or more in rural
and backward areas; and

(b) if so, the reaction of Central
Government in extending its co-opera-
tion in this regard?

THE MINISTER OF STATE FOR
COMMUNICATIONS (SHRI NARHARI
PRASAD SUKHDEV SAI: (a) and (b).
No spetific request has been received
from the Orissa State Government to
provide public telephones and 1tele-
graph facilities at all Block Head-
quarters and places with a population
of 5,000 or more in rural and back-
ward areas. However, the Central
Government has itself evolved a
policy for providing telephone and
telegraph facilities at all Block Head-
quarters and places with a population
of 5,000 or more in ordinary areas and
2,500 or more in hilly and backward
areas all over the country. Action is
being taken to implement this policy.
It is expected to provide telephone
and telegraph facilities at all such
places during the current Plan period
1978—83.
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Rules regarding opening of branch
Post Offices/Sub-offices and Recruit-
ment of Staff in Rural Areas

1882. SHRI MUKUNDA MONDAL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) what is the policy of the Gov-
ernment for enhancing postal services
in the rural areas and recruitment ot

" stafl thereto;

(b) what factors are considered for

opening branch-post offices and sub-
offices in rural areas;

(¢) whether the Government is con.
sidering any modification of the exist-
ing rules in regard to opening ot
branch-post offices and sub-offices ani
recruitment of staff,

(d) if so, the details thereof; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) During Sixth
Five Year Plan period (1978—83)
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Govt. have launched a programme
for expansion of postal facilities in ru-
ral areas and recruitment of additiona]
staff by opening 25000 new branch
post offices, providing postal counter
facilities through mobile post offices
to 50,000 villages, installing 2,50,000
letter boxes and appointing 50,000
Extra Deparimental Agents g improve
daily delivery services to villages and
to ensure eflicient clearance of letter
boxes. Under all these schemes. total
employment is expected to be 1 lakh,
The Extra Departmental Staff are re-
cruited from amongst the Ilocal vil-
lagers having prescribed educational
and age, qualifications and some other
source of income (in the 2ase of
Branch Postmasters only) preference
being given to Scheduled Castes and
Scheduled Tribes,

(b) The factors considered for open-
ing of a branch post office in rural
areas and its upgradation to sub-post
office are given in the Statement,

(e¢) to (e). The norms for opening
of post offices in rural areas have been
revised and liberalised recently. There
is at present no proposal to modify
the method of recruitment of Extra
Departmental Staff for Branch Post
Offices,

Statement

Normgs for opening a branch post office
in Rural area and its upgradation to
sub Post Offices.

Opening of Ertra Departmental
Branch Post Offices in rural areas

Every Gram Panchayat village hav-
ing no post office within a distance
of 3 K.Ms. is eligible to have its own
post office, provided the proposed post
office is expected to earn a minimum
income of 25 per cent of its estimated
cost,

If it is a non-grain Panchayat vil-
lage, it should, in addition to the
above two conditions, have a mini-
mum population of 2000,

In hilly, backward and tribal areas,
the minimum income criterion i3 fixed
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only 10 per cent of the cost. The
population criterion in the case of
non-gram panchayat villages in such
areas hag been fixed at 1000. The dis-
tance criterion is however the same
for all areas viz, there should be no
post office already existing within 3
Kms. of a proposed post oftice.

Upgrading of ertra departmental
branch post office

All extra departmental branch post
offices having public call offices or
telegraph facilities are to be upgraded
to extra departmental sub post offices.

All extra departmental branch post
offices having a work-load of betwcen
4 and 5 hours are also to be upgraded
to extra departmental sub post offices,

Upgrading to departmental sub post
offices

An E.D. Branch office is eligible to
be upgraded to a departmental S.O,
if the sub office with which it is in
account has more than 20 Branch Offi-
ces already in account with it (the sub
office). The Branch Office could also
be ungraded if it has over 5 hours
of work, irrespective of the number
of Branch Offices in account with its
account (or sub) office. In any case,
on upgradation, the loss on the new
departmental Sub Office should not
exceed Rs. 1000 per annum in rural
areas,

Adverse effect of Urban Land (Ceiling
and Regulation) Act 1976 on Industrial
Units

1883. SHRT D. D. DESAI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABRILITA-
TION re pleared to state:

(a) whether the implementation of
the Urban Land (Ceiling and Regula-
tion) Act has adversely affected the
ability of industrial units to mortgage
their land against loans from banks;

(b) it so, whether industries hava
complalnnd against it; and
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(c) if so, steps taken to help the
industries in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) tc (c). Under the
guideline issued by the Government
of India governing exemption to
vacant land in excess of the ceiling
limit for industrial purposes, the land
hoider can mortgage it without posscs-
sion for raising a lcan from a financiul
institution for running the existing in

dustry on the land and/or for its ex-
pansicn.
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Appointment of Hindi Officers in Posta
and Telegraphs Depariment

1885. SHRI SHANKER SINHJI
VAGHELA;

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of COMMUNI-
CATIONS he pleased to state:

(a) whether it is a fact that some
Hindi Officers have recently been ap-
pointed in various offices of Posts and
Telegraphs Department;

(b) if so, their number:

(c) what was the mode of selection
of these officers; and

(d) whether applications were called
for from amongst the eligible depart-
mental candidates?

TIIE MINISI'EL OF STATE IN
THE MINISTRY OF COMMUNICA
TIONS (SHRI NARHARI PRAS.D
SUKHDEV SAIL: (a) Yes, Sir. On
od-hoe basis.

(b) 18.

(¢) Records of service of nligih:e
qualified departmental officials who
applied were sanctioned by = high
level Screening Committee, formed
for making se'c.'ion of candidates for
appointment as Hindi Officers on ad-
hoc basis.

(d) Applications already obtained
from eligible depurtmental candiiates
were avallabir and selection were

made out of them.
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Demarcation of Allotted plots in Delhj

1886. SHRI K A. RAJAN: Will th:
Minister ¢f W_.lKS AND HOUSING
AND SUPPLY AND REHABIL.TA-
TION be pleased to state:

(a) whether his attention has been
drawn to a letter published in Patriot
of 5th February, 1979 regarding plot
allotted by the Ministry and not so far
demarcated in the layout plan:

(b) if so, the steps being taken to
see that those plots are demarcated in
the layout plan to =nable the Munici-
pal Corporation to pass the building
plans; and

(c) reasons for the delay in getting
these plots demarcated in the layout
Plan for so many years?

THE MINISTFR OF WORKS AND
HOUSING AND SUPPLY AND
RILAZILITA™.CN (SHRI SIKAN-
DAR BAKHT). ¢) Yes, Sir.

(b) and (c). Irformation is being
ccllecied and will be laid on the Talie
of the Hous~

Functioning of Sugar Industry after
Decontrol of Sugar

1887. SHRI S. R. DAMANI: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have
conducted any survey about the func-
tioning of sugar indusiry after the de-
control of sugar, if s0, the details
thereof;

(b) what is the estimated production
of sugar during the current year: and

(¢) whether it is a fact that the
sugar industry was suffering losses
even after decontrol of sugar and if so,
the estimated losses for the current
year and also carry forwards?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No, Sir. How=-
ever, a close watch is being kept over
the sugar situation in all its aspects
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such as production, availability, con-
sumption, prices etec.

(b) 65 lakh tonnes.

(c) Information about the losses is
not available with the Government.
The loss|profit depends upon the cost
of production of each factory and the
sales realization obtained over the
entire year’s operations.

Increase in Fellowship Emoluments

1888. SHRI DAJIBA DESAI:  Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the Government have
received any representation from the
research students all ¢ver the country
to increase their fellowship emolu-
ments;

(b) if so, what are their actual de-
mands; and

(¢) what steps the Government have
taken to meet out thiir demands in
this behalf?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Some represen-
tations have been received from the
associations of research scholars in
certain universities, demanding an in-
crease in the value of research fel-
lowships, administered by the Uni=
versity Grants Commission.

(c) The University Grants Commis-
sion has appointed a Committee to
review its scheme of research fellow=
ships.

Rise in the Prices of Building Material

1889. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether he is aware that steep
rise in the prices of building ma-
terials during the past three years has
made it impossible for the families in
the Jower income groups to build their
own houses;
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(b) if so, what is the exact posi-

tion; and |

(c) what positive steps, if any, have
been or are being taken in this re-
gard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Prices of almost
all the building materials have shown
increase during the last three years.

Government is giving due consi-
deration to promote the use of locally
available building materials and low
cest  housing designs, construction
techniques and materials. Stress is
also being laid on such measures by
adoption of which economy in the
consumption of costly and scarce
materials like cement, steel and first
class timbers could be achieved.

For the rural poor, the National
Build:ngs Organisation has evolved a
house design which can be construc-
fed at a cost of less than Rs. 1500
when built through self-help. For
the urban poor, the National Build-
ings Organisation has evolved a de-
sign which can be constructed at a
ccst of less than Rs. 3800.

The average cost of a house for the
economically weaker sections, financ-
ed by the Housing and Urban Deve-
lopment Corporation Ltd., a Govern-
ment of India Undertaking, has dec-
lined from Rs. 9711 in 1974-75 to
Rs. 6521 during 1977-78.

Kidnapping for purpose of Begging
1890. SHRI BEDABRATA BARUA:

‘Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE:
be pleased to state:

(a) whether Government have re-
ceived reports about xidnapping and
then maiming and blinding of children
for being utilised by wicked elements
for the purpose of begging;

142

(b) whether any enquiry has been
made to find out the origin of so
many maimed and mutilateq beggars
in the streets; and

(c) if so, what action has been taken
to prevent such racket?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GULSHAN):

(a) There has been no report about
kidnapping and maiming of children

for purposes of begging in recent
years.

(b) and (c¢). Do not arise.

Registration for D.D.A. Fiats

1891. SHR] C. R. MAHATA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to stale:

(a) whether it is a fact that at
present registration for allotment of
D.D.A. flats is closed for the general
public; angd :

(b) if so, the detaijs in this regard
and when Government propose to
open the registration for the vublic?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The Deihi Develioo.ient Au-
thority has so far floated threa2 Gene-
ral Registration Schemes and two
Spceial  Registration Schemes—Qne
Scheme for the Retired Public Ser-
sunte and another for persons be-
longing to Scheduled Castes and Sche-
du.ed Tribes. In addi:io», it floated
two self Financing Hcusnig Scl:icmies.

Lelhi Developmen' Auth.rity do
not propose to ope registration till
they develop some more schemes.

Crushing of Sugarcane

1892. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRL
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CULTURAE AND IRRIGATION be
pleased to state:

(a) the estimateq total quantity of
sugarcane production during the
current season and the quantity of
sugar estimated to be produced by
the sugar mills during this year;

(b) whether sugar millg will crush
the entire quantity of sugarcane made
available to them during this year;
and

(c) if reply to part (b) of the ques-
tion be in negative, what action is
Government taking o ensure crush-
ing of entire quantity of sugarcane?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) According to
available reports the production ef
sugarcane during the current 1978-79
season may be around last year's
level of 181.6 million tonnes or margi=-
nally lower. The sugar Production
for 1978-79 season is estimated at 65
lakh tonnes.

(b) and (c). The current crushing
season 1978-79 is progressing satisfac-
torily and sugar production upto
15-2-79 at 30.2 lakh tonnes represented
an increase of 1.1 lakh tonnes over
the level of production in the corres-
ponding period last year. Government
are keeping a close watch over sugar
production and the off-take of sugar=
cane by the sugar industry.
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Alleged Irregularities Committed by
Director, 1.S.M., Dhanbag

1894. SHRI A. K. ROY: Will the Mi-
nister of EDUCATION, SOCIAL WEL-
FARE AND CULTURE: be pleased to
state:

(a) whether he is aware of the de-
cision to set up a fact finding Commit-
tee to enquire into the alleged irregu-
larities and excesses committed by
the Director of the Indian School of
Mines, Dhanbad; if 30, facts in details;

(b) whether there is a time limit for
completing that enquiry; and

(c) if so, steps taken thereof?

THE MINISTER OF EDUCATION,
SOCIAI, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Executive Board of
the Indian School of Mines Dhanbad
appointed a Fact Fnding Committee
under the Chairmanship of Shri
J. ¢. Kumarmangalam,£ Chairman,
Executive Board, with two other
members of the Board as members.
The Karmachari Sangh of the School
subsequently represented through
Members of Parliament to include out-
siders also in the Fact Finding Com-
mittee. This was agreed to by the
Chairman of the Committee, who in-
vited two of the members suggested
by the Karmachari Sangh to serve on
the Committee. They have recently

- K - - ]
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conveyed their acceptance to serve on
the Committee;

(b) Yeg Sir, three months,

(c) The Chairman is arranging the
meeting of the Committee soon.

Opening of Technological Universities

1895. PANDIT D. N. TIWARY: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether it is a fact that the
Southern Regional Comniittee of the
Al] India Council of Technical Educa-
tion has recommended for opening of
Technological Universities in all the
States of the country;

(b) whether any scheme has been
forwarded to the Government of the
same; and

(¢) if so, the reaction of the Gov-
ernment in the matter?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) No, Sir.

(¢) The recommendations of the
Southern Regional Committee wil] be
placed before the All India Council for
Technical Education for consideration
at its next meeting likely to be held in
May, 1979. A view in the matter can
be taken only after the recommenda-
tions of the Counci] become available
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Animal Energy Resources for
Agricultural Production

1897. SHRI K. RAMAMURTHY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the principal features of the
survey conducted by the Director of
Indian Institute of Management,
Bangalore for harnessing the animal
energy resources in the country; and

(b) the steps proposed to be taken
to utilise the animal energy resources
available in the country for boosting
agricultural production?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Ministry of Shipping & Transport
sponsored a Project for the socio-eco-
nomic survey of bullock cart opera-
tions in January, 1978 at the Indian
Institute of Management, Bangalore.
The detailed results are expected to
be available by the end of 1979. Based
on the pilot gtudies carried out, the
Director Indian Institute of Manage-
ment, Bangalore, has made the follow,
ing projections about the total freight
carried by carts in the rural and ur-
ban areas:
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In predominantly
Particulars
Rural Arcas Urban
Arcas
I. Carts (in millions), . . . . . . 12 3
II. Average freight (in tonnes) s . SR . ) i
ITI. Average distance over which freight moved (km./days) . . 10 20

IV. Averag: number of davs of use in the year”

52 26o
(one day (five days
per week ) per week)

. . . .

Notg :—The figures of average freight are drawn from district-level pilot studices.

The survey has indicated that the
vitlage carts, about 12 million in num-
ber, carry 0.5 tanne of freight over an
average distance of 10 kilometers gur-
ing 52 days in the year, the rural uti-
lisation index being one day carting in
the week.

A fair proportion of the carts are
owned and used by farmers to carry
between farm and barn their varied
nutputs—mostly  agricultural produce
»nd inputs such as manure, fuel fer-
l\ilisers and dry fodder. The total
number of people employed in the
bullock cart transportation system.
directly or indirectly, part time and
full time may be of the order to 200
lakhs. As farming operations are
seasonal, a good deal of idle time from
ploughing is used in carting; either the
animals are hired out or the owner
uses them himself. According to a
study conducted, 533 per cent of bullock
time in Coimbatore and 70 per cent in
Trichi District were taken up by the
cart. The transport input in the sugar
indusiry is intensive. 1/3rd of the
time is taken in ploughing which ap-
pears to be national average. The pro-
portion of bullock time to the total of
other forms of energy used—The Per-
sian Wheel, in gur making and for oil
extraction by the Ghani in the North
Indian plaing are comparable,

(b) The Director, Indian Institute of
Management., Bangalore. has sent a
proposal for the establishment of an
Animal Energy Development Corpora-
tion for consideration of the Indian
Council of Agricultural Research.

A meeting was convened under the
Chairrnanship of the Director-General
IL.C.AR., to discuss the various aspects
of the proposal for utilisation of the
animal energy resources available in
the country for boosting agricultural
production  in  which representatives
from the Ministry of Shipping &
Transport, Deptt. of Energy, Deptt. of
Science & Technology. Deptt. of Agri-
culture & Rural Development., the
I.C.A.R., a Member from Gandhi Peace
Foundation and the members from the
Indian Institute of Management, Ban-
galore participated. It was observed
that due to the cost escalation of non-
renewable forms of energy, India is
fortunate to possess a large asset of
animal energy for farming and trans-
port operations. Several ICAR Re-
search Institutes and agricultural uni-
versities are engaged in research on
improvement of the bullock cart de-
signs, yoke/harness and agricultural
implements so that maximum energy
can be derived from the draft animal.
In order to coordinate the research and
developmental activities in progress on
all aspects of animal energy develop-
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ment, it was proposed to consider the
establishment of an *“All India Coor-
dinated Research Programme on Ani-
mal Energy"” and a “National Research
and Development Bureau for Animal
Energy” with the primary objective of
dissemination of known technology.
Prof. Ramaswamy was requesied to
revise the proposal in view of the
necessity for coordinating different
activities on animal energy. Necessary
steps will be taken to improve the
utilisation of the animal energy re-
sources available in the country and to
coordinate the work for the dissemina-
tion of known technology.

Committee on Utilisation of Kaveri
Waters

1898. SHRI K. GOPAL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether a Comrmittee was wop-
pointed to go into the utilization of
Kaveri waters by Southern States;
and

(b) it so, the progross; made by the
Committee so far?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) In pursuance
of an understanding reached amongst
the States of Karnataka, Kerala and
Tamil Nadu in August, 1976 about the
use and development of Cauvery
waters, a Committee of technical re-
presentatives of the Central and State
Governments was set up by the Gov-
ernment of India in October, 1976 to
go into the various issues relating to
the manner of sharing of Cauvery
waters in lean and good years.

(b) The Committee has held several
meetings during which the State repre-
sentatives expressed divergent views
on certain issues. The Committee has
not, therefore, as yet finalised its de-
liberations.

Is:t_.'lnctimol ‘Great Indian Bustard’

1899. DR. MURLI MANOHAR
JOSHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether ‘Great Indian Bustard’
is now an almost extinct species of
Indian Wilg Life ang if su, the reasons
thereof; and

(b) whether the Government are
tonsidering  proposais to precure,
maintain and multiply varioug rare
species belonging to Wild Life now
facing extinction; if so, the details
\hereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No,
Sir.

(b) There are no proposals for the
procurement of various rare species
belonging !o Wildlife facing extinc-
tion. To maintain and multiply the
endangered species of Wild Life, Gov-
ernment has already taken adequate
measures at the National level for the
preservation and conservation of Wild
Life. Some of the important steps
being taken are as follows:—

1. With the enactment of the Wild
Life (Protection) Act, 1972, which
has now been adopted by almost all
States, special legal protection has
been given to the endangered
species from exploitation and
stringent punishment provided for
infringement of the provisions of
the Act.

2. Export trade of most of the
threatened species has been controll-
ed, particularly since India became
a party in 1976 to the Convention
on International Trade in Endanger-
ed Species of Wild Fauna and Flora.

3. The habitat in which Wild Life
can prosper is being increased by
constituting larger areas as National
Parks and Sanctuaries where all
possible protection is being afforded
to Wild Life.
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4. For ensuring effective and
scientific management of sanctuaries
national parks and other wild life
areas, separate wildlife wings in the
States/U.T.s. within the Forest De-
partment are being established.

5. Some of the Zoological Parks
are being encouraged and assisted
in undertaking captive breeding of
some of the endangered species.

Shortages at Ropar Centra)
Warehousing Corporation

1900. SHRI BIRENDRA PRASAD:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased lo
state:

(a) whether it is a fact that 7,500
bags of fertilizers, 500 quintals of
wheat, 4 fumigation covers costing
Rs. 3000 each and 4 new tarpaulines
costing Rs, 500 each were found short
at Ropar (Punjab) Central Ware-
housing Corporation and it has been
detected on enquiry by the Ware-
house Manager and report has been
submitted in November, 1978 to
Regional Managing Director C.W.C.
New Delhi; and

(b) whether the Government will
take this matter seriously and fix the
responsibility on the official concerned
and take action in accordance with
law?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). No such
report has been received by the
Regional Manager, CWC, New Delhi
g0 far. The matter is however under
investigation.

Progress in Construction of
Zimranj Dam

1901. SHRI BHARAT BHUSHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:
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(a) the progress made in the cons-
truction of Zimranj Dam;

(b) when the actual work will be
completed; and

(¢) whether the Government have
assessed increase in cost of construc-
tian during the next flve years?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). Works of Gola barrage, feeder
channels and minors are in progress.
These are expected to be completed by
June, 1980. Detailed investigations
and designs of works in respect of
Zimarni Dam are in progress at pre-
sent. The construction period for the
dam is estimated to be 7 years after
it is started.

(c) The estimated cost of Gola
barrage feeder channels and minors is
Rs. 569 lakhs and no increase in this
is anticipated. After the detailed in-
vestigations of th Zimrani Dam are
over, the estimated expenditure in

respect of this part of the project
would be known.
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Central Funds for Maintenance of
Maharashtra Housing Board Colonies,
Bombay

1904. SHRI SUBRAMANIAN SWA-
MY: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND

REHABILITATION be pleased to
state:

(a) whether the Centra] Govern-
ment are gware that tenants of the
Maharashtra Housing Board colonies
in Bombay are suffering due to lack
of maintenance and also to the
absence of any owmership policy;

(b) whether the Maharashtra Gov-
ernment has approached the Centre
for funds far maintenance and repairs
at any time during the last three
years; and

(¢) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) As per the report re-
ceived from the Maharashtra Govern-
ment it is true that tenants of the
Maharashtira Housing Board colonies
are suflering due to lack of main-
tenance. However, the scheme for
sale of tenements to the occupants
has been finalised.

(by No. Sir.

(c) Does not arise.
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Management of Sugar Mills taken
over by Government

1907. SHRI B. K. NAIR:

SHRI M. RAM GOPAL
REDDY:

Will the Jinister of AGRICULTURE
AND IRRIGATION be pleased to
stlate:

(a) the complete list, as of date, of
the sugar mills the managements of
which have been taken over by the
Government under the new Act;

(b) the arrears of cane prices
owed by the respective managements
to the cane-growers at the time of
take over and the amounts, if any,
outstanding as of date; and

(c) the steps taken by Government
ta realise from the managements the
arrears owed and still outstanding?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). The names
of the sugar undertakings taken over
by the Government and the amount of
cane arrears owed by the respective
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managements to the cane growers at loans to the extent of Rs. 297 lakhs
the time of take over and the has already been sanctioned by the
amount outstanding at present are Government and are in the process of
indicated in the statement attached. being disbursed. Efforts are also
being made to obtain mnecessary

(c) Payment of cane arrears to the credit from the banks to strengthen
cane growers is the responsibility of the financial position of the under-

the respective sugar undertakings.
However, to enable the undertakings
to clear the cane arrears expeditiously cleared within a short period.

takings so that the cane arrears are

Statement
Cane arrears (figures in lakhs)

Before Take Over  After Take Qver
(as on 31-1-79).

N me of 1he Sugar Mills 1a77-78  1978-79  1977-78  1078-79
& scason & season
carlier earlier
sSCason scason
1 2 3 4 5

1. The Ajudhia Sugar Mills Raja-Ka- Qqhaepur

Distt. Moradabad (U.P.) 113° 10 853 9976 a8-49
2. The Laskshmi Sugar & Oil#* 'V[:ll; Hardoi, Dmt

Hardoi (U.P.) 99.94 14.26 113.10 23.98
4. The Deoria Surgar Mills Lid., Deoria, Dlsn.

Deoria (U. P.) . . . . 1239 12*39 15-42
4. Shree Sitaram Sugar Co. le., Baitalpur, Distt.

Deoria (U.P.) . i . : 10°40 9-85 16-68
5. The Raza Buland Sugar Co. Ltd. Rampur Dlstt

Rampur (U.P.) . 04°32 4102 9432 41°02

6. The Rai Bahadur Narain Singh Sugar Mills Ltd.,
Lhaksar, Dist. Saharanpur (U.P.) 169° 43 33:60  169°43 3360

9. T_he Jijamata Sahkari Sakhar Karkhana Ltd.,
Shankarnagar, Distt. Buldana (Maharashtra) . 4426 17°91 44°25 3260

8. Shree Satpuda Tapi Parisar Sakhar Karkhana
Ltd.. Purushottam Nagar, Distt.  Dhulia
(Maharashtra). . . . , 63°70 2318 63° 57 6134

‘9. Shri Keshoraipatan Sahkari Sugar Mills Ltd.,
Keshoraipatan, Distt. Bundi (Rajasthan) : 41-01 2+62 41°91 23°53

a0. The Cauvery Sugar and Chemicals Ltd., Cauvery
Factory, Pattawaytalm Tmlchu'apalh (Tamil
Nadu) . . . . 037 0°37

*Order of the Lucknow B=nch of the Allahabad High Court se setting aside the take over Notifica-
tion is under appeal in the Supreme Court.
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Damage to Crop due o rain in
Tamil Nadu

1908. SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether during the last week
of December, 1978 heavy rain fall in
Madras uprooteq lakhs of people and
there was heavy damage to the stand-
ing crops;

(b) if so, the total loss suffered;

(¢) kind of assistance Centre has
rendered ta the affected people and
to the State Government; and

(d) whether the State Governments
demand has been fully met by the
Union Government?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). According to the report received
from the Govt. of Tamil Nadu due to
heavy rains in the last week of Decem-
ber, 1978 about 2 lakh people living in
731 slums in Madras city and about
1.89 lakh persons living in 931 villages
in adjoining Chengalpattiu Distt. were
affected. Paddy in  7333% acres,
groundnut in 13200 acres, Ragi in 145
acres, Chillies in 380 acres, Cotton in
250 acres, Onion in 350 acres and
Tobacco in 50 acres grown in Chengal-
pattu South Arcot and Madurai Distt.
were damaged. 1.17 lakh acres of
paddy grown in South Arcot. Tiru-
chirappali and Madurai were Submer-
ged.

(¢) and (d). No request has been
received from the State Govt. for assis-
tance to be rendered to them and
affected people.

Decision on Ravi Beas Water Dispute

1909. SHRI MUKHTIAR SINGH
MALIK:

SHR] SHANKERSINHJI
VAGHELA:
DR. BIJOY MONDAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:
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(a) whether Goverrment of Har-
yana have approached ur submit-
ted any memorandum to Central Gov-
ernment to annaunce the decision on
the Ravi Beas Water dispute between
Punjab and Haryana States; and

(b) if so, the time by which Cen-
tral Government is likely to announce
the decision?

THE MINISTER OF AGRICUL-
TURE & IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
The Govt. of Haryana have approach-
ed the Central Govt. for assistance in
obtaining the concurrence of Punjab
Government for construction of the
Sutlej Yamuna Link Canal passing
through Punjab territory t{o enable con-
veyvance of Harvana's share of waters
made available as a result of Beas
Proiect. The allocation of these waters
between Punjab and Haryana was
determined by the Notification of the
Government of India dated 24th March,
1976. The Government of Punjah have
represented against the share allotted
to Haryana. Meetings have been held
to bring out an understanding and
efforts are at present being made to
resolve the differences on hoth the
issucs with the assistance of the Prime
Minister,

Installation of Automatic Telephone
Exchange at Sub-Divisiona] Town of
Bhagalpur

1910. DR. RAMJ] SINGH: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government’s atten-
tion hag been drawn to the complaints
received in respect of the working of
hand aperated telephone exchange at
sub-divisional town of Bhagalpur;

(b) if so, the reasons for delay in
installing an automatic telephone ex-
change there;
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(c) the number of residential
quarterg required for the P. & T. em-
ployees and the progress made during
‘the last two yearg in the construction
thereaf; and

(d) the time by which the building
for the automatic telephone exchange
will be constructed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes Sir. For bet-
ter supervision over the working of
Bhagalpur telephone system a Divisio-
nal Engineer Telegraphs has been post-
ed at Bhagalpur with effect from Ja-
nuary 1979.

(b) Due to limited supply of requi-
site equipment, automatic exchanges
are being planned and set up in a
phased manner. Subject to any un-
foreseen circumstances it is hoped to
commission an autamatic exchange at
Bhagalpur in 1983.

(c) (i) 74 quarters are available at
Bhagalpur for the staff strength of
about 420 giving an availability of 17.6
per cent against the All India average
of ahout 6 per cent.

(iiy Construction of 12 type III quar-
ters is under process.

(d) The preliminary action for build-
ing construction is already in hand.
The construction will be matched with
availability of equipment, e achieve
the target given at (b).

Export of Rice to Mauritius

1911. SHRI C. N. VISVANATHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether an agreement has
been concluded for exoprt of 24000
tonnes of rice to Mauritius;

. (b? it so, the price at which the
Tice 13 to be sold to Mauritius;

(c) the kind and quality of rice
Proposeq to be exported ang the

4358 LS—G,

price at which they are to be pro-
cured in India; and

(d) whether Government will pro-
cure rice for this purpose from the
Food Corporation of Tamil Nadu or
from private parties?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (d). Yes, Sir. An
agreement had been concluded on 23-
10-1978 for supply on commercial basis
to Mauritius a quantity of 24,000 ton-
nes of Indian Raw Rice IR-8 (long bold
variety) with brokens upto 35 per cent.
The procurement price of the said
variety of rice is Rs. 147 per gquintal
exclusive of incidentals and cost of
gunnies. The supplies wil be made
from the existing stocks of the Food
Corporation of India. It is not in the
public interest 1o  disclose the sale
price.
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12. 757 (W 415,720
13. T 2,19,780
14. Qo §o THo & 57,610
15. IFaT 33,240
16. ¢ 8,75,370
17. TaeNT 4,11,000
18. affeaTg 2,79,810
19. 34X MWW 5,56,110
20. o/t T 3,34,100

e 47,09,800

Teaching of a South Indian Language
in Hindi Speaking States

1916, SHRI O. V. ALAGESAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) what are the Hindi speaking
Stateg which have included the teach-
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fng of a South Indian language under
the 3-language formula and what is
the number of teachers appointed by
each one of the Stateg for the pur-
pose; and

(b) what are the non-Hindj speak-
ing states which have provided for
the teaching of Hindi under the 3-
lanpuage formula and what is the
number of teachers appointed by each
ene of th, States for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) and (b). The position in
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regard to teaching of a South Indian
language by Hindi speaking States and
for teaching of Hindi by noa-Hindi
speaking States under the three lJangu-
age formula is given in the statement
attached.

The information in regard to the
number of teachers appointed by the
various State Governments for teach-
ing o a South Indian language in
Hindi speaking States and for teach-
ing of Hindi in non-Hindi speaking
States is not readily available and is
being collected and will be laid on the
Tabie of the House.

Statement

Position of implementation of three language Formula in the States and Union Tervitories as on 1-g-1978

Classes/Stages from which the

case of Hindi Medium schools
where instructionsin Hindi may

From Class V except in the case
of English Medium Schools
where instruction in English

implemented only in Classes V

State/ Union Languages taken up
Territory languages are taken up
1 2 3
Andhra Pradesh . (i) Telugu, Hindi, Urdu, Kannada, Tamil, Hindi from class V except in the
Oriya, Marathi & Gujarati
be started.
(ii) Hindior Telugu or any modern Indian
language or English
(iii) English
may be started earlier.
Amam (i) Mother tongue or regional .
language Three-language formula is being
(ii) English . . to VIL

(iii) Hindi, (for Assamese) or Assamese (for

non-Assamesc).
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1 ! ] 3

Bihar . (i) Mother toague . . . from class I to X

(ii) Sanskrit (for Hindi-speaking) or Hindi _from Class III to X,

(for non-Hindi -speaking).

(iii) English . _ from Class V to X.
Gujarat (i) Regional Languae or Mother tongue . From Standard I.

(ii) Hindi . . . . . from Standard V.

(iii) English . . in Standards VIIT & IX.
Haryana (i) Hindi . . . . from Clas L

(ii) English _ . . . . from Class VI.

(ili) Sanskrit or Urdu or Punjabi or Telugu in classes VII & VIIL

Himachal Pradesh, (i) Hindi . . . from Class I

(ii) English . . Urdu as third language besides

English and Hindi from Classes

(iii) Urdu VI o VIIL
Jammu & Kashmir (i) Assan Urdu - . from Classes I to V.

(ii) English . . . from Classes VI to X.

(iii) Urdu/Hindi or Punjabi . from Classes VI to X.
Karnataka ._ (i) Kannada or English or Urdu or Tamil

) or leluguor Marathi or Hindi.

(ii) English or any of nine other langu- Three-language formula is being
agess e implemented in Classes I to X.

(iii) Hindi or any of nine other languages.

Kerala _ .. () Mplher tongue or regional languages) Three languages are being taught
i.e. Malayalam_ or Tamil or from Std. 5 to 10.
Kkannada or Urdu or Gujarati or
Kounkani. First Langauge—
(ii) Engli.lsh Malayalam, Tamil, Kannada or
¢ Gujarati.
Second Language—
English from St. 5 to 10
(iii) Hindi Third Language
Hindi from St. 5 to 10,
Madhya Pradesh (i) Mother tongue 1 Three-language formula in vogue

. e o only at the Middle school level
(ii) (a) Hindi (for non-Hindi speaking) } i.e. from Classes VI to VIIL.
(b) Sanskrit (Hindi speaking)

(iii) English “

- o

—— —
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1 2 3
Maharashtra . (i) Combination of Marathi, Hindi, Un:lu.] Three language formula is being
English, Sanskrit, Gujarati, Kannada, implemented in Standards V to
mostly. X.
(i) Marathi (ii) English (iii) Hindi J
Manipur (i) Mother tongue . . . from Class I.
(ii) English . . . . from Class IIL
(iii) Hindi from Classes VI to X.
Meghalaya . (i) English . . . . . In Middle & Secondary stages.
(ii) Hindi ..
(iii) Mother-tongue (Assamese or Bengali Mother tongue and English upto
or Hindi or Urdu or Khasi or Garo) Secondary stage.
Nagaland . (i) Mother tongue . . from Classes T to III.
(ii) English . . . from Class I,
(iii) Hindi ) . . from Class IV.

(N.B. English is medium of in-
struction from Class
upwards).

Orissa . (i) Oriya Three-language formula is being

(ii) English implemented in Grades

(iii) Hindi VI to X (Englishis

introduced from  Grade
V).
Punjab (i) Punjabi from Class I.
(ii) Hindi . from Class IV.
(iii) English . from Class VI.
Rajasthan . (i) Hindi “ . . . .
(ii) English - . .

(iii) Sanskrit or Urdu or Sindhi or Gujara_ti], Three-language _formula is bein
or Punjabi or Malayalam or Tamil implemented in Middle an
or Bengali- J  Secondary stages. Y |

ikkim i) Mother tongue Hindi & English are compulsory
S @ gu ? from Class I in addition to
(i) Hindi ¢ mother tongue. Medium of
J instruction—English in all
(iii) English stages,
Tamil Nadu (i) Regional language or mother tongue

(ii) English

J

Part 4. Regional language or
?grth“ mfrzgxueregmnal Iangu-it .
ifferent 4
sage. It shall be taught

Purt B, English or an
North-Indian language.
-lhﬁll be taught from

Ed ot
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Tripura

Uttar Pradesh

West Bengal

Arunachal
Pradesh

Andaman and
Nicobar Islands

Chandigarh
Administration

Dadra”& Nagar
Haveli

Delhi

Goa, Daman and
Diu

a 3
(i) and (ii) as in West Bengal 1
$ Three-language formula is com-
(iii) Hindi or any of the other fifteen ! pulsory for Classes VI to X.
languages. J
(1) Hindi 1
L Three-language formula is being
(ii) One of the fifteen languages, i‘l}-.pllemcntccl in Classes VI to
| II1.
(1ii) English J
(i) One of the seventeen languages includ-

ing Bengali.

(ii) English or Bengali if English is first
lancuage.

1
(iii) (a) One 'from a Classical group of
languages. Three languages are compulsory
for Classes VI to X.
(b) One from a modern group of
foreign lan es.
(¢) a modern Indian language other
than first language.

(d) Bengali, for those who do not offer |
it as first or second language. )

(i) English . . . . . from Class T
(ii) Hindi . . . . from Class I
(iii) Assamese or Sanskrit . : . from Classes VI to VIII.
(Central Board of Secondary Education
Pattern).
(i) Hindi . . . . . from Class I.

(ii) English ... . from Class ITI
(iii) Hindi or Urdu or Tamil or Bengali from Classes VI to VIII.
(i) Hindi
Three-language formula is being

(ii) Punjabi i):aplemcntcd in Classes IV to
(iii) English

(i) Gujarati or Marathi . . . from Standards I to IV

(ii) Hindi . . i . from Standard V.

(iii) English . . from Standards VI to X.

(i) Any Modern Indian language. I

o Erei w15 Middie nd Secms

(iii) Hindi (In combination of higher dary stages.
and lower levels).

(i) Mother tongue or one of the modern
Indian languages. from Standard I.

(ii) Marathi or Konkani or English or from Standerd III.
(lii) Hindi or English . from Standard V.,
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1 2 3

Lakshadweep Same as Kerala Same as Kerala.

Mizoram i} Mizo
B | Three-language formula is being
(ii) English ‘" implemented at the Middle

stage.

iii' Hindi

Pondicher . (i Pondicherry & Karaikal areas imple- As in Tamil Nadu.

ment like Tamil Nadu.

it Yanam implementslike Andhra Pradssh As in Andhra Pradesh.

.iil. Mahe implements like Kerala . As in Kerala.

Development Schemes for Cities in
Madhya Pradesh

1917, SHRI RAGHUBIR SINGH
MACHHAND: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state whether Madhya Pra-
desh Government have submitted two
integrated urban development schemeg
for Khajuraho and Durg Bhilai cities
and if so, when and the reasons for
delay in according approval thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRL S!KANDAR
BAKHT): Yes, Sir. The project pro-
posals were received in March, 1977.
These did not conform to the guide-
lines framed for a:sistance at that
time, since only cities with a popula-
tion of more than 3 lakhs were
eligible for assistance. The guidelines
were revised subsequently to cover
cities with population over 50,000 and
the State Government was requested
to revise the projects according to the
revised guidelines. Due to uncertainty
about the continuance of the scheme
in the Central and centrally sponsor-
ed Sector, the programmes of new
cities are not being considered at
present for assistance under Integrated
Urban Development Programme.

Improving lot of Children

1918. SHRI EDUARDO FALEIRO:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state the mea-ures Go-
vernment propose to take to improve
the lot of the children during the
current year?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): The Government of India
has drawn up a National Plan of
Action for International Year of the
Child, which has been approved by the
Nationa] Children’s Board under the
presidentship of the Prime Minister.
The National Plan of Action envisages
undertaking of specific programmes in
the fields of: —

(i) health and nutrition
(iiy education
(iii) social welfare
(iv) legizlation
(v) publicity
(vi) fund-raising
General theme of the International

Year of the Child in India is “Reach-
ing the Deprived child” signifying that
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emphasis duripg the year is on the
children of Scheduled Castes/Sche-
duled Tribes and economically weaker
section of society in rural areas and
urban slums,

Programmes of Health and Nutri-
tion cover thosze of Immunisation;
Maternity ang Child Health Services;
Multipurpose Health Workers; Nutri-
tion; Schoo] Health Programme;
Training; Research.

Programmes in the field of Educa-
tion cover Pre-Primary and Elemen-
tary Education; Pre-school Education
for weaker sections; Mobile Schools;
Children’s Literature: Teachers’ Train.
ing; Orientation Courses for Women;
Education of Handicapped Children;
Pre-Vocational Training Community
Education.

The Programmes of Social Welfare
cover programmes for working
mothers; day-care centres; ecreches;
balwadis; anganwadis; and ICDS
programmes.

Legislative programmes envisage
enactment of Children Acts in States
which do not have such laws; enforce-
ment of Children Acts; enactment of
legislations on child labour; enactment
of laws on equality and non-diserimi-
nation in respect of persong born out
of wedlock.

Publicity programmes cover Radio/
TV Programmes; documentary films;
newspapers, printed publications;
issue of commemorative postal stamps
and coins. Publicity and information
programmes also cover National/
State/district/block level contestg for
primary/middle/secondary schoo] chil-
dren and non-school going children.

Fund-raising for children’s pro-
grammes cover both the National
Children’s Fund at the Centre and the
State Children’s Funds at the level of
State/Union Territory.

The National Plan of Action has
also operational guidelines that specify
the role of the Government of India,
State Governments gnd the voluntary

organisationg in the implementation of
the action programmes envisaged im
the ‘National Plan of Action’ for
International Year of the Child.

Interest on Provident Fund to Tea-
cherg of Aided Schools of Delhi

1919, SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether it ig a fact that the
Teachers of aided schools of Delhi are
getting only 4,50 per cent rate of
interest on their Provident Fund
whereag the Ministry of Labour has
announced as 8.50 per cent as rate of
interest on the wvarious categorieg of
employees:

(b) whether it ig also 3 fact that
these P. F. wccounts are with the
nationalised banks;

(¢) has any representation been re-
ceived from some Organisations in
this matter;

(d) if so, the action taken in the
matter; and

(e) is the action of the nationalised
banks in allowing low rate of interest
on P. F. accounts does not amounts to
cheating of the public?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Provident Fund
Accounts of the teachers of aided
schools in Delhi are kept in the
nationalised banks or post offices as
per the ruleg applicable to them and
hence these deposits carry the rate of
interest as prevalent in the nationa-
lised banks/post offices on such
deposits.

(b) These Provident Fund Accounts
are with the nationalised banks or
the post offices.

(c) Yes, Sir.

(d) and (e). The matter has been
taken up by the Delhi Administration
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with the Regional Provident Fund
Commissioner to maintain the P, F.
Accountg of these teachers to enable
them to earn higher rates of interest
prescribed by the Government for
P. F. accounts. The matter i also
under consideration with the Ministry
of Finance.

Reports of Deaths due to Wrong Use
of Pesticideg

1920, PANDIT D. N. TIWARY: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether any report is kept of
the deaths due to wrong use of pesti-
cides in the country;

(b) whether such reports have come
from the States; and

(c) whether Government has found
out any treatment for pesticide

poisoning?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b) No reort of death due io
wrong use of pesticides has been re-
ceived from the States. The Indian
Council of Medica] Research has, how=-
ever, reports of four deaths during
the past ten years.

(c) The diagnosis and treatment of
poisoning due to wrong or accidental
use of pesticides have been standardis-
ed and published.

Support Price of Potatoes

1921. SHRI BALWANT SINGH
RAMOOWALIA: Wil] the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the support price of
potatoes is likely to be fixed from the
next crop;

(b) if not, the reasons therefor; and

(¢) what is the amount of loss to
the farmers due to unfavourable prices
of potatoes this year?

MARCH 35, 1979
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) andg
(b) On the request of the Ministry,
Agricultura] Prices Commission have
given g report on price policy for
potatoes wherein the Commission has
recommended 5 support price for cer-
tain varieties of potatoes. This report
is under the consideration of the
Government.

(c) It is not pos:ible to make any
estimate of the loss or otherwige to
the farmers due to prevailing prices
of potatoes because the basic informa-
tion necessary for making such an
as:essment is not available,

Thein Dam

1922. SHRI DURGA CHAND. Will
the Minister for AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what is the progress so far
made in the execution of Thein Dam;
and

(b) by what time and in what
phases the dam is likely to be
completed?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRl SURJIT
SINGH BARNALA): (a) Work is
actively in hand for preliminary workg
like construction of colonies for the
project Staff at Shahpur Kandi and
at the Dam Site, railway line from
Pathankot to Shahpur Kandi, link
road from Shahpur Kandi to the dam
site, main Workshop at Shehpur
Kandi and on the subsidiary Work-
shops at the Dam Site etc. The con=-
struction of an approach road has
commenced to enable access of men
and equipment to the portalg of the
tunnels required to divert the river
for undertaking construction of the
dam. Power transmission lines and
sub-stations are being eracted to ensure
supply of electric power required for
the construction operations. Con-
struction and equipment planning is
also in hand and some equipment has
already been procured. The total ex-
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penditure upto,end of March, 1979 is
likely to be over 11 crore rupees.
Detailed designs for taking wup con-
struction are being finalised on the
basis of site investigations.

(b) The project is likely to be com-
pleted in a period of 8 years starting
from 1978-79. The Completion. of

works in various phases would be as
under:

(i) Colonies, workshops, road and
rail links and construction power
transmission lines by end of 3rd
year.

(ii) Diversiop Tunnels and coffer
Dams by 4th Year.

(iii) Penstocks, intake shafts and
emergency gates by Tth year.

(iv) Main Dam  Spillway and
Power House by 8th year.
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I 2 3 4
3¢ SN 45 13 58
wrg WAW . 126 58 184
S 118 11 127
afoge . 5 6 11
yeem . 7 3 10
AT 13 - 13
I 114 13 127
T . 46 10 56
X . . 103 9 112
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Amount to J&K for Child Welfare
Programme

1925, SHRI ABDUL AHAD
VAKIL: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether any census for child
population has been undertaken, if
so, the year and if not, whether it
will be undertaken in future; and

(b) what amount has been provid-
ed to Jammu and Kashmir State for
Child Welfare Programme in 1978
and whether there are any child wel-

fare centreg in operation in the State
and the location thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Census of child population
is taken mlong with the general popu-
lation census, The chily population
can easily be culleg out from the
general population census, The last
census was taken in 1971 with refe-
rence date &5 1 April, 1971, The next
census will be taken in 1981 with
reference date ag 1 March 1981. In
the next census, the age of each indi-
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vidual including'! that .of the child
population will be collected,

(b) A statement is attached.
Statement

The Annual Plan of the State Gov=
ernment of Jammu and Kashmir shows
a sum of Rs. 2.99 lakhs for Child
Welfare Programmes for 1978-79 as
follows: —

(Rs. in lakhs)

(1) Special stipend to desti-
titute and dependent

children i . 0-gb6
() Expansion of Balashram . 2° 03
ToraL . 2° 09

2. Besides, several child welfare
pregrammes are implementeq in the
State of Jammu and Kashmir as
detailed below:—

() There is a Jawahar Bal
Bhavan at Srinagar in Jammu
and Kashmir which is assisted by
the Jawaharlal Nehru Memorial
Fund.

(by Central assistance is provided
under Family Welfare and MCH
programme for vaccines required
for immunisation of pregnant
mothers and children against tetenus
and DPT respectively. Central
mssistance is also provideq for drugs
requireq for prophylaxis against nu-
tritional anaemia . to pregnant
mothers and children as well as for
prophylaxis against night blindness
caused through vitamin A deficiency
in children. The value of supplies
slready made during the year 1978-
79 ic Re, 3854 lakhs for Jammu
and Kashmir State. Stipend money
is also provided to train PHC doc-
tors in MCH at one selected district
headquarters hospital. Four paedia-
trict units serve as referral hospitals
for Primary Health Centres in four
district hospitals. Child Welfare ser-
vices are also provided through 82
Primary Health Centres, 376 sub-

centres and 17 wurban centres inm
different parts of the State of
Jammu and Kashmir,

(c) An amount of Rs. 205 lakhs
is allocated to Jammu and Kashmir
for 1978-79 under the Centrally
Sponsored Accelerated Rural Water
Supply Programme. The programme
promotes chilg welfare by supply
of safe drinking water,

(d) Applied Nutrition Programme,
a Centrally sponsored gscheme, is
being implemented in the State of
Jammu and Kashmir in nine blocks
in the districts of Udhampur, Doda,
Srinagar, Doda, Ladakh, Kathua,
Baramula, Anantnag and Dada, The
Applieq Nutrition Programme is
meant to improve the nutritional
status of children and women,

(e) In the Centrally Sponsored
Programme of Integrated Child
Development Services, two projects
are located in the State—one at
Kangan, District Srinagar already
in operation and the other at Billa-
war, District Kathura already senc-
tioned. One more project is being
started in 1979-80. The location is
still to be decided, A sum of
Rs. 6.73 lakhs hasz been provided to
the State of Jammu ang Kashmir
in 1978-79. A sum of Rs. 96,000/-
has also been provided to Indian
Council for Child Welfare to main-
tain the Balsevika Training Institute
at Miskeen Bagh, Srinagar.

() A sum of Rs, 98850/- has
been placed at the disposal of
Jammu and Kashmir State Govern-
ment during April, 1978 to Decem-
ber. 1978 for disbursement to volun-
tary organisations to implement the
programme for the welfare of
children in need of care and protec-
tion. The allocation to the State of
Jammu and Kashmir for the year
1978-79 was Rs, 1.40 lakhs.

(g) The Balwadi Nutrition Pro-
gramme is implemented by the Cen-
tral Social Welfare Board and Hari-
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jan Sevak Sangh in 42 and 11
Balwadis respectively in different
parts of the State of Jammu and
Kashmir,

(h) An amount of Rs. 45,000/~ and
an amount of Rs. 60.000/- were made
available to the voluntary organisa-
tions in Jammu and Kashmir in
1978-79 for the programme of the
welfare of mentally retarded and for
the programme of welfare of the
orthopaedica:ly handicapped child-
ren and others.

Housing schemes in Punjab for
Harijans

1926. SHRI BHAGAT RAM: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether he is aware of the
fact that the Puni~h Government has
demanded more funds to finance the
housing schem= for the Harijana and
the poor; and

(b) what is th> reaction of the Gov-
ernment thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Housing is in
the State Sector ang the Central finan-
cial assistance to States for State
Sector programmes, including ‘Hous-
ing’, is released in the shape of ‘block
loang’ and ‘block grants’. The State
Governments are free to utilise the
block ascistance on the schemes and
projects, accordin” tn their needs and
priorities. Howeve- the Government
of Punjab has demanded an outlay of
Rs. 10.00 croree "nder Housing which
includes a sum of Rs. 70 lakhs for
Harijan houses for 1979-80,

The allocation nf funds for the
Annual Plan 1979-80 have however
not been finalised.

Further. Housing and Urban Deve-
lopment Corporation has sanctioned a
loan of Rs. 177.445 lakhs for construc-
tion of 8948 gwelling units for the
Harijans in rural areas of Punjab.
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Cirole office for archaeology at
Bhubaneswar

1928. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of EDUCA-
TION SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether his Ministry got ap-
proval from the Planning Commis-
sion to create a new circle office for
archaeology at Bhubaneswar, Orissa;

(b) if so. when the new circle office
will be opened; and

(¢) if not, when the saiq proposal
is likely to be finalised by his Minis-
try?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(by Does not arise.

(c) The question of creating a new
circle office at Bhubaneswar came up
for discussion at the last meeting of
the Central Advisory Board of Archa-
eology held in December. 1978, The
Board decided that this issue may be
reviewed when a reorganization of
Circles including the territories of
Orissa and Madhya Pradesh js taken
up.

Telephone net work in Korapur
(Orissa)

1929 SHRr GIRIDHAR GOMAN-
GO: Will the Minister of COMMUNI-
CATIONS be pleaseqd to state:

(a) the telephone net work prog-
rammes prepared in the Koraput
district of Orissa by Orissa circle;

190

(b) how many of them approved
by his Ministry have so far been im-
plemented by the Circle;

(c) programmes proposed and ap-
proved for the year 1979-80 for tele-
phone net work in that district; and

(d) the measures taken by the Cir-
cle to provide the telephone facilities
in the areas not yet connected due to
power induction in the Koraput Dis-
triect so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRT NARHARI PRASAD SUKH-
DEV SAD): (a) Tt js proposed to pro-
vide telephone facility at all Tehsil
headquarters, Block headguarters, and
places with a population of 2500 or
more in Koraput distriet during the
6th Plan period. A mnarrow band
microwave scheme between Koraput
and Visakhapatnam has also been
approved as part of Kharagpur—
Madras microwave scheme,

(b) and (c). The position js indi-
cated ip the Statement.

(d) To provigde telecommunication
facilities in areas subject to power
induction the following U.HF. and
Microwave schemes are under consi-
deration: —

(Y Jevpore—Balimela—Govind-
palli UHF Scheme;

(iiy Koraput—Lakhimpur UHF
Scheme; and

(iii) Jeypore-Koraput narrow band
microwave scheme,

The cost of these projects shall be
shared between the P&T Department
and the Orissa State Electricity Board
for which consultations are in progress
between the two,
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Statement
TELEPHONE NETWORK INKORAPUT
Category of the ‘Total  No. Provid- Propo- Propo- - -
Station No. ed with  sals sals  to Remarks
Telecom. sanc- be car-
facilities tioned ried out
during
1979-to

Tehsil headquarters. 15 13 I 1 One proposal
technically ~ not
feasible at
present.

Block headquarters. 42 30 b 6 roposals
trcthallp not
feasible at
present.

Places with a popula- a1 7 1 11 three proposals under

of 2,500 or more

exXenination,

Automatic Telephone Exchange at
Tellicherry, Kerala

1930. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have re-
ceived representations from various
public bodies suggesting that an au-
tomatic telephone Exchange should be
set up at Tellicherry in Malabar re-
gion of Kerala; and

(b) whether the Government have
also received representations that
direct trunk telephone facilities should
be provided between Tellicherry and
Mannantoddy in North Wynad, as the
present system of connecting these
two towng through Calicut has been
found to be defective and time con-
suming to meet thess demands and
details thereof?

THE MINISTER OF STATE TN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) Yes, Sir. The Govern-
ment has tentatively planned to take
up installation of an automatic ex-
change during the Seventh Plan,

(b) No, Sir. However Government
are aware of the problem and alter-
native plans to solve the same are
being considered.

Enhanced Water Rates in Delhi

1731. SHRI YUVRAJ: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the citizens of Delhi
will have to pay higher water charges
this year;

(b) whether water chargeg for
domestic use have been raised during
the current year;

(¢) whether no increase hag been
made in rates of water used by busi-
ness establishments; and

(d) if so, the justification for
increasing the rates of water used for
domestic purposes and whether such
a proposal for increase will be with-
drawn keeping in view the hardship
being caused to common people as a
result thereof and if not, the reasons
therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). MCD have in-
formed that their Budget estimates
for 1979-80 do not provide for an in-
crease in the rate of water charges



193 Written Answers PHALGUNA 14, 1900 (SAKA) Written Answers 194

for domestic use but for an increase
in the rate for!non-domestic purposes
from Rs. 1.5 to Rs, 2 per Kl for con-
sumption of above 100 Kl. per month.

(d) Does not arise.
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Financial help from U.G.C. to Colleges
in J and K

1933. SHRI ABDUL. AHAD VAKIL:
Will the Minister of EDUCATION,
SOCIAL. WELFARE AND CULTURE
be pleased to state:

(a) which are the colleges recog-
nised by U.G.C. i the gtate of Jammu
and Kashmir and how much amount
they receive as help annually;

(b) what is the number of Private
colleges in Jammu and Kashmir re-
cognised by U.G.C, and given financial
help, and how much annually; and

(c) whether Islamic college for
Women Sopore, Kashmir was paid any
financial aid in 1977-78 and if so, how
much; if not, what are the reasons?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) A list of colleges in Jammy
and Kashmir, approved under section
2(f) of the UGC Act is attached. The
Commission provides grants to colleges
for specified development programmes
like construction of buildings, purchase
of books and equipment, faculty im-
provement etc. No grant; are paid
by the Commission for their annual
maintenance expenditure.

(b) The following four private
collegeg have been sanctioned deve-
lopment grants from the Commission
as shown against them:

Rs. in lakhs

1. Gandhi Memorial College,
Srinagar, . . . 3.20
2. Islamia Collegr of Science
and Commerce, Srinagar . 2.39
3. Muslim Education Trust
Teach: rs College, Sopore . 0.60
4. Vishwa Bharati Women's
Coll-g~, Rainawari - . 1.40
(c) No grants were paid in 1977-73.
However, a grant of Rs, 10000 for
books and journals has been ap-
proved during 1978-79, in relaxation
of the eligibility condition.
Statement

FINANCIAL HELP FROM UGC TO
COLLEGES IN J. & K.

Colleges approved under Section 2(f)
of the UGC Act—J & K

S1. No. Name of the college
1. Gandhi Memorial College,
Srinagar.

2. Islamia College of Science and
Commerce, Srinagar,

3. Islamia College for
Sopore, Kashmir.

4, Muslim Education Trust Te_a—
chers’ College, Sopore, Kashmir,

Women,
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S1. No.

Name of the college )

5. Vishwg Bharati Womep College,
Rainawarj (Srinagar),
6. Amar Singh College, Srinagar.

7. Govt, Agriculture College,
‘Wadoora, Sopore.

8. Govt. Degree College, Anantnag

Govt. Degree College, Bara-
mulla (Kashmir),

10. Govt. Degree College, Sopore
(Kashmir),

11. Govt. College for Women,

Nawakadal (Srinagar).

12. Govt, Degree College, Bemina,
Srinagar.

13. Govt, College for Women, Mau-
lana Azad Road. Srinagar,

14. Govt. Medical College, Srinagar

15. Regional Engineering College,
Srinagar,
16. Sri Pratap College, Srinagar.

17. Govt. College of Education,
Srinagar.
18. Govt. Degree College, Bhader-

wah.
19. Govt. Degree College, Kathua.

20. Govt. Degree College, Poonch.
21. Govt. Degree College, Odham-

pur.

22 Govt. College for Women,
Parade Ground, Jammu,

23. Govt, College for Women,

Gandhinagar (Jammu).

24, Govt, Gandhi Memoria] Scienre
College, Jammu.

25. Maulana Azad Memoria] Col-
lege, Jammu,

26. S, P. M. Rajput
Commerce, Jammu.

27. Govt. Ayurvedic College
Jammu.

28. Govt.
Jammu,

College of

College of Education,
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OPOTII.HOII of RI‘S in Jammug and
Eashmir for Underground Water

1934, SHRI ABDUL AHAD VAKIL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) how many rigs are in operation
in J and K State  Province-wise
(Jammu, Kashmir-Laddakh) for tapp-
ing underground water for irrigation
and drinking purposes and what is the
progress to-date;

(b) whether Government are plann-
ing to provide further rigs for speedily
making available water to villages in
District Baramully in Kashmir;

(c) how much land has been pro-
vided with irrigation facilities and how
many villages with drinking water
facilities by tapping underground water
to-date; and

(d) the total cost incurred so far
in Jammu and Kashmir State?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) to
(d). Materia] is being collected and
will be laid on the Table of the House
when received.

Functioning of Telephone Services at
Ashoknagar, M.P.

1935. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of COMMUNI-
CATIONS be pleased to state.

(a) whether a number of complaints
regarding improper functioning of
Telephone Services in Ashoknagar,
Madhya Pradesh were lodged with the
Director General, P & T but no
action has been taken in this regard
causing inconvenience to telephone
subscribers;

(b) if not, facts therein; and

(c) if so, detailg of the complainta
and action taken or proposed to be
taken to improve the functioning?
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THE MINISTER 'OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) No comglaint
has been receiveq by the DGP and T
regarding improper functioning of
telephone service in Ashoknagar,
Madhya Pradesh.

(b) and (c¢). G. M. Telecom., M. P.
Circle has, however, received comp-
laintg and these have all been attended
to.

The position regarding services is as
follows:—

(i) fault rectification is satisfac-
tory.

(ii) there is some delay in res-
pone from operators. 3 more opera-
tors have been recently posied to
improve the situation. t

(iii) the telephone exchange is
being shifted to a new huilding with-
in two months. Trunk ang local ex-
changes wil] be separated and this
will improve the working of both the
exchanges.

Fa.ulty Water Supply in Delhi

1936. SHRI MADHAVRAO SCIN-
DIA:. Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether per capita availability
of drinking water in the various
colonies of Delhi varies from colonies
to colonies;

(b) if so, detailg thereof:

(c) whether Government propose to
make its availability uniform in all
colonies in near future; ang

(d) if so, expected time by which
it is to be done?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a). Yes, Sir.

(b). Colony-wise consumption figu-
res have not been maintained.

(c). No, Sir, it is not practicable.

(d). Does not arise.

Central Legislation for Prevention of
Begging

1937. SHRI MADfHAVRAO SCIN-
DIA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL.
TURE be pleased to refer to the reply
given to Unstarred Question No. 2027
dated the 4th December, 1978 regard-
ing beggar menace and state:

(a) whether the Centra] Legislation
for the prevention of begging in the
country ang speciably in the Union
Territory of Delhi hag been worked
out; and

(b) if pot, whether it is expected to
be worked out in near future and if
so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULURE (SHRI
DHANNA SINGH GULSHAN): (a).
Implementation of anti-beggary prog-
rammes falls within the jurisdiction of
State Governments ang so far 14
States and 2 Union Territories have
enforced anti-beggary measures. There
is no proposal to enact a Central
Legislation for the prevention of beg-
ging in the country. However, Gov-
ernment are considering the formula-
tion of a Bill for the prevention of
begging in the Union Territeries in-
cluding the Union Territory of Delhi.

(b) The details of the proposed Bill
are being worked out in consultation
with the concerned Ministries and
Union Territories.

Assessment for Demang of Fertilisers

1938. SIHRI SURENDER BIKRAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;
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(a) the expected demand of ferti-
lizerg in the country by farmers each
year during the next five years;

(b) how the Government propose to
meet thig growing demand of ferti-
lizers by the farmers; and

(c) how much fertilizer is being

presently imported from abroad and
at what cost every year?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a). The
requirements of fertilizers in the coun-
try in termg of plant nutrients (viz,
Nitrogen plus Phosphates plus Potash)
as estimated for the years 1478.79 to
1982-83 are as follows:—

(In lakh Tonnes)

Year
N-P-K
1058-79 . 50° 00
1979-80 " 56 10
1980-81 . 6300
10681-82 . 70 20
1982-83 . 7800

(b). The requirements will be met
from the domestic production as far as
possible. The gap between require-
ments and domestic production, if anv
would be met from imports.

(¢). The quantity of fertilizers im-
ported during 1977-78 and 1978-79
(upto January, 1979) and its value is
jindicated below:—

Year Quantity C & F
(in lakh Value
M.T.) (in Rs.
Crore
1977-78 " off: 74 304" 95
1978-79 . 3440 38579

(upo Jan. "79)

i drabad
Telephone Exchange at Sikan
?J.l’. and S.T.D. with Delhi

IKRAM:
1939. SHRI SURENDRA B
Wwill the Minister of COMMUNICA-
TIONS be pleased to state: .
(a) reasons for delay in establish-
ing of a new Telephoge Exchange at
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Sikandralbad in Bulandshahar District,
U.P, with gutomatic dialling facilities
with Delhi;

(b) whether the Government are
aware of the very bad functioning of
Sikandrabad Telephone Exchange with
very poor service; and

(c) steps taken to extend better
service to thea industrial units of
Sikandrabad in respect of communi-
cation facilities?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Due to limited
availabilily of suitable automatic
switching equipment it is not possible
to take up replacement of all manual
exchanges immediately, A phased
programme has had to be drawn up.
It is hoped to establish an automatic
exchange at Sikandrabad sometime
during the Tth Plan.

(b) Nor, Sir. The telephone service
is reported to be generally satisfactory.

(¢, (1) The trunk circuits between
Sikandrabad and Bulandshahar are
being increased,

(ii) A 20-line telex exchange is
planned for installation at Sikandra-
bad.
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Research and Commercia] Breeding
of Mushroom

1943. SHRI VIJAY KUMAR N.
PATIL. Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state.

(a) whether many Agriculturists
and Kitchen Gardeners in Punjab and
Haryana have taken up Mushrcom
cultivation;

(b) if so, whether the Government
proposed to set up regional labora-
tories for conducting research on
Mushroom breeding; and

(¢) steps Government propose to
take so as to spread the commercial
mushroom breeding in other parts of
the country?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes
Sir. Mushroom cultivation has been
taken up in Punjab and Haryan by
some Agriculturists and Kitchen gar-
deners in the recent years.

(by The work under a coordinated
scheme for research on artificial cul-
tivation of edible mushrooms is being
carried out at Himachal Pradesh Agri-
cultural University, Solan Campus,
Indian Institute of Horticultural Re-
search, Banglore and Punjab Agricul-
tura] University, Ludhiana. Besides, a
number of other institutions namely,
Indian Agricultural Research Institute,
New Delhi, Regional Research Labora-
torv (CSIR), Srinagar (Jammu and
Kashmir), Chandra Shekhar Azad Uni-
versity, Kanpur, Tamil Nady Agricul-
tural University, Coimbatore and Uni-
versity of Calcutta, Calcutta are work-
ing on various aspects of mushroom
cultivation. Moreover, Govt, of 1ndia
with the help of World Bank and
UNDP are assisting the Himacha] Pra-
desh ang Jammu and Kashmir States
for research and development prog-
rammes for home consumption and
export of mushroom in general and
Button mushroom in particular.

(¢) The recommendations of the
National Seminar on research, produc-
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tion, processing and marketing of
mushrooms are under the consideration
of the Government,
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Post Offices for Thana (Maharashtra)

1946, SHRI R. K. MHALGI. Will the
Ministe, of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that there
are not post offices in about fifteen
hundred (1500) villages in the District
of Thana (Maharashtra):

(b) what was the position of the
same three years before;

(c) if there is na substantial change,
the reasons thereof;

(d) whether it is a fact that villages

uncovered by post offices is mostly a
backward area in the District;

(e) whether it is a fact that Gov-
ernment have a proposal of special

206

attention for the hilly and backward
areas in respect of postal facilities; and

(f) if so, what programme Govern-
ment is likely to take up for District
of Thana to provide post offices to
every village during a period of next
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) to (c). There are 1568
villages in Thana District out of vrhich
261 villages have post offices as on
date. In addition, 120 villages are ser_
ved by Mobile Post Offices. On 1-4-76,
200 villages had post offices. Addi-
tional Post Offices have been opened in
the area as justified under existing
norms.

(d) Out of the 1327 villages without
P.O’s, 268 are in normal rural areas,
1059 are in tribal and backward areas.
213 villages in backward and tribal
areas have post offices, while only 48
villages in normal rural areas have
post offices. 22 villages in normal ru-
ral areas and 98 villages in tribal
areas have the services of Mobile
P.O’s,

(e) Govt. have a phased programme
for opening of new post offices in hilly
and backward areas according to the
plan targets and within the prescribed
norms. Hilly and backward areas are
given preference over normal areas for
opening post offices.

(f) The target for 1978-79 for Thana
is 5 for normal rural areas and 30 for
tribal ang backward areas. The tar-
gets for the next three years have not
yvet been fixed,

Organisations for Adult Education
Scheme in Maharashtira

1947. SHRI R. K. MHALGI. Will the
Minister of EDUCATION, SCCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether it is a fact that adult
education scheme has been commenc-
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ed an 2nd October, 1878 in the whole
of country;

(b) if so, which organisations in
Maharashtra participated in the
scheme so far; and

(c) what progress the scheme has
made so far?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER). (a) to (c). The Nationa] Adult
Education Programme has been laun-
ched on 2nd October, 1978. Various
types of organisations 2re participating
in this programme in all States, includ-
ing Maharashtra. These include the
the State Governmenis, Voluntary
Agencies, Universities and Colleges,
Nehru Yuvak Kendras etc. The target
for 1978-79 is 1.5 million. The actual
acthivements in this regard would be-
come available after the close of the
financial vear. The current financial
vear has been devoted mainly to tak-
ing of preparatory steps, which include
creation of an environment favcurable
to the Programme, mobilisation of the
various agencies, creation of adminis-
trative structures, preparation of tea-
ching/learning materials ete.

Allotment of Type II & I Govt.
Quarters

1948. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
seate:

(a) the years of appointment af the
employees in respect of which allot-
ment of type II ang type III quarters
is being made at present; and

(b) what are the ruleg for allot-
ment of quarters on compassionate
grounds?

THE MINISTER OF WORKS AND
HOUSTNG AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Years of priority dotes
covered are as under:
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Type II (B) 1945
Type III (C) 1944

(b) Under the existing procedure,
ad hoc allotments on compassionate
grounds to the eligible dependents
are considered on the death of the al-
lottee who was in occupation of a
General Pool-accommodation. Ad hoe
allotments on medical grounds are alsp
considered on merit in case of serious
ailments, such as, T. B, and Cancer and
physical handicap involving restriction
of movements subject to fulfilment of
prescribed conditions.
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Recommendation of Inter-Government
Expert Group on Environment

1953. SHRI KUMARI ANANTHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the recommendations made by
the Inter-Government expert group
on environment which had a four day
session in New, Delhi in the last week
of December, 1978 and discussed the
increasing pollution of the sea-coasts
in the countries of Africa-Asian re-
gion; and

(b) whether the Government is
planning to create “Emergency Posts”
in the Asian-African region to deal
with contingencies like the accident
of oil tankers, oil spills and cleaning
of oil tankerg etc.?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) An Expert Group on En-
vironmental Law convened by the
Asian-African Legal Consultative Com-
mittee met in New Delhi from the 18th
fo the 21st December, 1978. The Indian
representative in the group suggested
a study of the marine pollution result-
ing from exploitation of petroleum re-
sources in the exclusive economic zone
and on the continental shelf of a state.
However, the Group could not reach
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any decision or make any concrete re-
commendation in this regard,

(b) There is ng such proposal,
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Free Passage to children for attend-
ing First World Conference of
Children

1955. SHRI P. M. SAYEED:
SHRI NTHAR LASKAR:
Will the Minister of EDUCATION,
‘SOCIAL WELFARE AND CULTURE
‘be pleased to state:

(a) whether National and Inter-
national airlines have been requested
to provide free passage to children
participating in the first World Con-
ference of Children to be held in the
current year;

(b) if so, whether Union Govern-
ment have taken any decision in this
regard;
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(¢) whether this conference will
be held in New Delhi;

(d) whether any date has been
fixed; and

(e) what facilities will be provided
to these participantg in India?

THE MINISTER® OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The International
Union for Child Welfare had approa-
ched the Government of India for pro-
viding free passage to children for at-
tending the proposed World Confer-
ence. Indian Air.-lines and Air India
have indicated their inability to agree
to issue free passages. However, the
existing concessions in regarq to child
delegates as available now with Indian
Airlines can also be extending to these
delegates.

(c) <o (e). The Conference is propo-
sed to be organised by International
Union for Child Welfare from 13th
November, 1979 to 23rd November, 1979
in New Delhi. The Government of
India will not in any way be associat-
ed with the organisation of the Con-
ference itself. However, to the extent
possible, Government will give moral
support to the organisers of the Con-
ference and extend a token financial
assistal ce,

Housing Plans

1856. SHRI P, K. KODIYAN. Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to siate:

(a) the estimated annual require-
ments of houses in the country;

(b) the total number of houses
now being constructed in the coun-
try annually;

(¢) Government’s plang to increase
the tempo of house construction in
the next five years; and

(d) the estimated expenditure to
be incurred for construction of houses
in the next five years?

THE MINISTER OF WORKS AND-:
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The annual estimated
requirement of housing units in the:
country is of the order of 4.5 million.

(b) On the basis of 1961 and 1971
Census data, the average rate of con-
struction of houses in the country
works out to 1.8 million units per an--
num.

(c¢) and (d). With a view to boosting
housing activity in the country, the
public sector allocation for housing in
the draft Five Year Plan (1978—83) has
been increased to 2} times the al-
location made in ‘his sector in the
Fifth Five Year Plan. In the
Fifth Five Year Plan, the gallocation
was Rs. 600.92 crores whereas in the
Five Year Plan (1978—83) il has been
increased to Rs, 1538 crores. Steps
have also heen taken to attract invest-
ment from other sources like (a) pri-
vate builders, ib) organisations like
banks and Life Insurance Corporafion
(¢) Cooperative Housing Societies as
well as individuals through the ‘Sites
and Services programme’ which con-
templates to provide developed plots
and invites individuals to cons!ruct
their own houses.

Grants to Kerala for Literacy Schools
under N.A.E. Programme

1057. SHRI P. K. KODIYAN: wil
the Minisier of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) what is the extent of assistance
sought by the Kerala Government by
way of financial grant to voluntary
agencies/organisations engaged in
running literacy schools in the State
as part of the National Adult Educa--
tion Programme;

(b) which are the voluntary agen-
cies/organisations approved and re--
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commended by the State Governme~
for the purpose of providing financial
grants for running literacy schools in
the Stata;

(c) how .many literacy schools are
.-now being run by each of these agen-
cies/organisations in the State and
what ig the total number of adult il-
literates covered by all these schools;
-and

(d) what is the total amount of
financial assistance so far given to
each of the agencies/organisations?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUNDER):
(a) to (d). The Scheme of Assistance
to Voluntary Agencies working in the
field of Aduit Education is directly
administered by the Ministry of Edu-
.cation and Social Welfare ancd funds
under it are provided to wvoluntary
agencies on the recommencation of
‘the State Governments Union Terri-
tory Administrations. No Adult Liter-
acy Schools as such are run under
‘the Scheme. Grants are provided for
organising acult education centres,
-which are run on part-time basis for
.about two hours per day at a time
-convenient to the learners.

The Government of Kerala have not
recommended project proposal of any
voluntary agency for running Adult
Education Centres during 1978-79. Dur-
.ing 1976 a proposal of Kerala Granth-
:sala Sangham. Trivandrum was for-
warded by the State Government and
a project of 200 centres for women was
sanctioned in August, 1976, and the
grant approved was Rs. 2.50 lakhs. The
management of the Sangham was taken
over by the State Government in
"March, 1977 and hence the Organisa-
‘tion was able to implement the pro-
ject from February/March, 1978 only
and the project period has been ex-
tended upto February, 1979. Besides,
in June, 1978, Dakshin Bharat Hindi
"Prachar Sabha, Madras was approved
‘a project of 120 Adult Education Cen-
{res for running 30 Centres each in
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Andhra Pradesh, Karnataka, Kerala
and Tamiluadu, The grant approved
was Rs. 1.54,400. Thus, the number
of Adult Education Centres for which
grant has been provided by the Minis-
try for Kerala Stale is 230 and the
enrolment in them would be about
6900,

In February, 1979. the Stale Govern-
ment has forwarded an application of
Kerala Granthsala Sangham for con-
tinuation of on-going project of 200
Centres during 1979-80. This proposal
is under consideration.

Sugarcane Dues

1958. SHRI G. M. BANATWALLA:

SHRI ANANT RAM JAIS-
WAL:

SHRI SHANKER SINHJ]
VEGHELA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the total amount due to cane-
growers from the Mill ownersg in all
the States in the country as on 3lst
January, 1979;

(b) the date from which this
amount is outstanding;

(c¢) whether Government propose to
give any advance loan to the Mill
owners to enable them to clear the
dues; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). According
to the latest information available, the
total amount due to cane-growers from
the sugar mill owners for the cane
purchased during 1978-79 season upto
31-1-1979 is Rs. 95.48 crores amounting
to 34.8 per cent of the total price pay-

able. In addition, a sum of Rs. 26.2¢4
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crores is due in redpect of 1977-78 and
earlier seasons. A statement showing
the State-wise position of cane arrears
as on 31-1-1979 is attached.

(¢) and (d). Government of India
do not propose to advance any loans
to sugar mil] owners for liquidating
their cane dues. However, in the case
of 7 out of 10 sugar factories taken
over by Government under the Sugar
Undertakings (Taking Over of
Management) Act, 1978, loans amount-
ing to ®s. 2.97 crores have been sanc-
tioned I'y Government primarily to
enable them to clear their cane dues.
Further loans, if and when considered
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necessary, may also be made available
to them.

On request from U.P. Government, a
loan of Rs. 20 crores has been ad-
vanced to the State Government for
clearance of cane arrears in respect
of cooperative and public sector units
in that State. Similar requests re-
ceived from the State Governments of
Andhra Pradesh, Gujarat and Tamil
Nadu for grant of loans to the ex-
tent of R's. 5 ecrores. 1.5 crores and 10
crores respectively for assisting the
sugar industry are being examined by
the Government,

Statement
State-wise position of cane price payab le, price paid ande balance outstanding

for cane

purchased during 1978-79 season upto

31-1-79 as well as the

arrears of cane price for the previous seasons as on 31-1-79.

{Figuresin Lakh Rupees)

State " Totalprice  Canc price  Balance Arrears of cane
due for paid upto canc price for earlier
cane purchased 31-1-79 price <casons as  on
during '98-79 payable 31-1-79 or the
SEa50n Uplo as on latest available
31-1-79 31-1-70 date

'27-78 ’26-77 and

season earlier

o _seasons

1 2 3 4 5 6

1. West U. P, 205258 1048+ 64 1003° 04 58317 100 BB
2. Central U. P. . 277729 137590 1401° 30 67585 148° 30
4. East U. P. 1905° 33 121865 68668 176°58 109* 80
4. Total U. P. 673520 3643: 19 3092- 01 1435 60 368-07
5. Bihar 1668 27 80454 863-73 54° 32 123°96
6. West Bengal 60- 00 g6+ 80 29" 20 o' 66 0° g7
7. Assam 2728 g°88 17°40 0°23 0° 31
8. Punjab 451°53 257707 19446 1-26 2' 02
9. Haryana . 613°75 257°33 356" 42 169 003
10. Rajasthan 15949 87+ 14 72° 35 40°42 285
11. Madhya Pradesh 215706 112° 08 102798 794 0'36
12, Orissa . 99° 29 49° 09 50° 20 0-02 u* o6
13. Mabharashtra 10204° 45 7885° 07 2319° 38 110° g6 112*53

——

—
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I 2 3 4 5 6
ap. aujarat g52° 83 781+66 17117 67-48 2+ 69
15. Karnataka 2471 24 152231 948+a3 42°83 778
16. Kerala 202° 21 138-01 6420 10°18 o' o8
17. Andhra Pradesh 16717 14 114936 52178 100° 35 43" 21
18. Tamil Nadu 1704 84 101502 698 82 76+ 87 565
19. Pondicherry 125° 02 90* 13 25°79 1- 6o 0.99
20. Nagaland 50+ 66 36-g1 1375
21. Goa . . 36 51 2626 10°25
ALL INDIA 2744967 17901° 85 954782 1952° 41 671°56
(34:8)%
NotE :

figures for 1978-79 season,

(i) This does not include information 1n respect ot 2 tactories which did not report

(1) The information in respect of 23 factorics was not available for 31-1-79 and that
available for the latest date has been taken,

Non-availability of Postal Service in
Villages

1959. SHRI A.R.BADRINARAYAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that no
postal service is available in two-
thirds of villages in every State in
the country;

(b) if so, the main reasons for this
slow progress of posta] service in the
villages; and

(c) what steps are being taken to
provide postal services to the villages
in the Sixth Five Year Plan and 2lso
during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) and (b). No, Sir.

As on 31-1-1979, against 575936 in-
habited villages in the country, there
were 115727 post offices, including
mobile post offices providing counter

facilities to 73735 wvillages. Thus,
1,89.462 villages were having postal

facilities as on 31-1-79.

Post Offices are opened as per justi-
fication according to a phased pro-
gramme in the light of
norms which are enclosed.

prescribed

99.77 per cent of the viilages in the
country have the facility of
ing the dak daily.

receiv-

(c) During the Sixth Five Year
Plan (1978—1983) it is proposed to
open 25,000 new post offices, to pro-
vide postal counter facilities through
mobile post offices to 50,000 villages,
install 2,50,000 additional letter boxes
and to appoint 50,000 Extra Depart-
strengthen daily
delivery service to villages and to
clear letter boxes. The targets fixed

mental Agents to
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for these schemes for 1978-79 are as
follows:—

Scheme Target
1. Osicning of post 5,000
offices.
2. Provision of coun-
ter facilities 10,000 villages.
9. Installation of letter
boxes : . 50,000 Nos.
4. intment of
tra Departmen-
1al Ageats 10,000 persons

New norms {or opening of post offices
in rural areas:

Post offices to be opered in rural
areas have now been classified into
two main categories:—

(a) Post Offices in normal rural
areas; and

(b) Post Offices in hilly, iribal or
backward areas.

1. Post Offices in normal rural areas:

(i) Post Offices in gram-panchayat
villages may be opened subject to the
following conditions:—

(a) There is no other post office
within the radius of 3 Kms. from
the proposed post office; and

(b) The proposed posi office is
expected to yield income {o the ex-
tent of atieast 25 per cent of ils

estimated cost,
“E.

(ii) Post Offices in non-gram- Pan-
chayat villages may be opened subject
to the following conditions:—

(a) The population of the village
should be 2,000 or more;

(b) There is no other post office
within the radius of 3 Kms. from
the proposed office; and

(c) The post office isexpected to
yield income to the extent of atleast
25 per cent of its estimated cost.

2. Post Offices in hilly, tribal and
backward areas:

(i) Post Offices in gram-panchayat
villages may be opened subject to the
following conditions:—

(a) There is no other post office
within the radius of 3 Kms. from
the proposed post office; and

(b) The proposed post office is ex-
pected to yield income to the ex-
tent of atleast 10 per cent of its
estimated cost.

(ii) Post Offices in non-gram-pan-
chayat villages may be opened subject
to the following conditions:—

(a) The village should
population of 1,000 or more:

(b) There should not be another
post office within the radius of a
Kms. from the proposed post office;
and

have a

(c) The proposed post office is ex-
pected io yield income to the ex-
tent of atleast 10 per cent of its
estimated cost.

3. Notwithstanding the above, the
Postmasters-General are hereby em-
powered to relax (in consultation with
the Internal Financial Adviser)
any of the above cited norms in 10
per cent of the cases in opening of
post offices every year,

4. The minimum guaranteed revenue/
income will continue to be calcu-
lated according to the existing for-
mula.

5. These new norms are operative
from the date of issue i.e. August,
1978.

Proposal from Southern Telecom
Circle for execution of Ambitious
Projects

1960. SHRI A, R. BADRI
NARAYAN:

SHRI P. M. SAYEED:
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SHRI R. V. SWAMINATHAN:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the Southern Telecom
Circle propose to execute several am-
bitious projects costing about Rs.
140 crores in the next three years;

(b) if so, the main features of the
Programune;

(c) when the same is likely to be
started; aund

(d) in which State these projects
will be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICAIONS
(SHRI NARHAR] PRASAD SUKH-
DEV SAl): (a) Yes Sir, it is expected
that the Southern Telecom. Project
Circle will execute various projects
costing a total of about 140 crores in
next 3 years.

(b) (i) The Schemes covered will be
Coaxial Cable Project costing about
59 crores:

(ii) Microwave schemes
about 45 crores;

(iii) U.H.F. schemes costing about
6 crores; and

cosling

(iv) Various Exchange projects
costing about 40 crores,

(¢c) The projects are in various
stages of implementation. They are
expected to be completed at wvarious
times during the next three years.

(d) The projects to be executed by
Souther Telcom. Project Circle cover
the States of Tamil Nadu Karnataka,
Andhra Pradesh and Kerala.

Rural Water Supply Schemes

1961. SHRI A. R. BADRI
NARAYAN:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHR] CHHITUBHAI GAMIT:

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

MARCH 5, 1979

Written Answers 228

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that Union
Government have decided to imple-
ment all the rural water supply
schemes on top priority basis;

(b) if so, when the same is likely
to be completed;

(c) whether the Ministry is trying
to organise drilling equipment to
speed up the implementation to realise
the annual targets set for the purpose;
and

(d) whether any directive has been
issued to the State Governments to
identify the problems which villages
are facing and start the work?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Rural Water Supply is
under the State Sector. The Union
Government is, however, keen on pro-
viding drinking water supply to pro-
blem villages (identified in 1972 sur-
vey) within a defined time span, and
with that in view, an Accelerated
Rural Water Supply Programme was
launched by the Central Government
during 1977-78 to supplement Rhe
efforts and funds under the State
Minimum Needs Programme.

() It is proposed to cover all the
remaining problem villages (identifi-
ed in 1972 survey) during the present
plan period, given the required funds
and other resources.

(¢} With the help of UNICEF assis-
tance and aiso from their own re-
sources, the Central and State Gov-
ernments are making efforts to arrange
the supply of the required number
of drilling eqguipment to implement
the programme in all problem villages.

(d): Presently, the Centrally spon-
sored Accelerated Rural Water Supp-
ly Programme is restricted to the
coverage of problem villages which
were identified as a result of the 1972-
survey.
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Amendments to Lang Celling Act,
1976

1962. SHRI A. R. BADRI
NARAYAN:

SHRI D. D. DESAI:
SHRI M. V. CHANDRASHE-
KHARA MURTHY:

SHRI MANORANJAN
BHAKTA:

SHRI NIHAR LASKAR:

Will the Minisler of WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION be pleased to state:

(a) whether Centre has issued new
directive to State Governmentg on
Urban Land Act;

(b) if so, whether this ig the third
time since the Act came into force
that guidelines were issued to the
States by the Centre;

(c) whether it ig also a fact that
some State Governmentgs have clearly
pointed out to the Centre that drastic
amendments would be needed to
implement the Act;

(d) if so, what amendments were

suggested by them; and

(e) what js the reaction of the
Union Government?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Govern-
ment of India has been issuing from
time to time, guidelines {o the State
Governments clarifying the intention
and purpose of the various provisions
of the Urban Land Ceiling Act. A
Compendium containing the guidelines
wzs published in February 1977. On
public demand, the second edition of
the compendium containing gist of
the guidelines issued upto 31st May
1978, was also published, These are
available for sale to the public. There-
after, two guidelines only, dated
14th June 1978 and 28th August 1978
Wwere issued relating to the share of
¢o-owners in the joint Hindu families

who inherited property and te regis-
tration of documents presented to
the registering authority before the
commencement of the Act even though
the execution has not been admitted

before the commencement. A copy
each of the guidelines No. 2/19/78-
UCU dated 14th June 1978 and No.

2/7/78-UCU dated 28th August 1978 is
laid on the Table of the House.
[Placed in Library. See No. LT—
4033|791

(c) Yes, Sir.

(d) The suggestions for amendment
broadly relate to the urban area to
which the Act should apply, ceiling
limit for family, payment of com-
pensation, applicability of the Act to
agricultural lands, criteria for ex-
emption, principles for distribution of
land, removal of restrictions on trans-
fer of vacant land or built up proper-
ty, simplification of procedures for
implementing the Act, elc.

(e) No decision has been taken on
the lines on which the Act should be

amended.

Upgrading of Woodora Agriculture
College in Kashmir

1963. SHRI ABDUL AHAD VAKIL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government of Jammu
and Kashmir has requested for help
for upgrading Woodora Agriculture
College in Kashmir to University;

and

(b) if so, the reaction of Govern-
ment of India?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes,
Sir. The Government of Jammu and
Kashmir has requested the Indian
Council of Agricultural Research for
help, both technical and financial,
for setting up an Agricultural Uni-
versity in Jammu and Kashmir which
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would include Agricultural College,
Bopore (Wodoora),

(b) The Indian Counci] of Agricul-
tural Research has set up an Expert
Committee to discuss a proposal in
depth with the State Government with
reference to previous reports on the
subject to help develop a concrete
proposal and to advise on the pre-
paratory work, tb be done particular-
ly the Draft Act of the Agricultural
University of Jammu and Kashmir.
The Expert Committee is likely to
visit the State soon.
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1967. SHRI GYANESHWAR PRASAD
YADAV: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE ke pleased to state:

234

(a) whether gale of some forged
tickets in connection with the Fifth
Cricket Test Match between India
and West Indies played at Delhi was
discovered; and

(b) if so, whether the incideni was
inquired into; if so, the
thereof?

outcome

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a)
Yes, Sir.

(b) The Delhi and District Cricket
Association have lodged a complaint
with the Police who are investigating
it.

Urban and Rural Housing

1963. SHRI R. MOHANARANGAM:
SHR] RAMANAND TIWARY:
Will the Minister of WORKS AND

HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the precise policy spelt out by
Government in regard to solving
even in some measure the explosive
problem of housing in urban and
rura] areas;

(b) the extent of success achieved
by the policy during the last two
years; and

(¢) whether Government have any
reoriented plans to have more houses
for the community particularly in
view of the advantage of larger em-
ployment generation?

THE MINISTER OF WORKS AND
fHOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
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BAKHT): (a) The main thrust in the
policy spelt out by Government in re-
gard to housing has been directed to-
wards ameliorating the conditions of
the economically weaker sections of
society. This was sought to be achie-
ved by augmenting the programmes
for construction of houses by State
Housing Boards and by taking up on
a large scale a programme for the
provision of house-sites to landless la-
bourers in rural areas. While the bulk
of this programme was being under-
taken in the State Plans, the activi-
ties of the Housing and Urban Deve-
lopment Corporation in the Central
Sector were geared up to meet the
expanding demand. Adequate em-
phasis was also placed on research
and development activities for sene-
rating better and cheaper designs.

(b) There has been a substantial in-
crease in the approved Plan outlays
under housing during the last two
vears. The approved Plan outlays
under housing for the years 1977-78
and 1978-79 have been Rs. 135.30 cro-
res and Rs, 138.83 crores respectively
against Rs. 99.85 crores during the
year 1976-77. HUDCO also sanctioned
more loans for housing during 1977-78
and 197879 in comparison to the
year 1976-77. HUDCO sanctioned
loans amounting to Rs, 81.56 lakhs
and Rs. 89.09 lakhs during 1977-78 and
1978-79 (upto 28-2-79) against Rs. 69.44
lakhs during the year 1976-77. Further,
the major beneficiaries have been the
economically weaker sectiong and low
income group families who account for
87 per cent of all the houses sanc-
tioned by HUDCO.

(c) Allocation for housing in the
Public Sector has been stepped up
from Rs, 600.92 crores in the Fifth
Five Year Plan to Rs. 1538 crores in
the Five Year Plan 1978—83. Steps
are also being taken to attract invest-
ment from other sources like private
builders, banks and Life Insurance
Corporation, Cooperative Housing So-
cieties as well as individuals through
the Sites and Services programme.
A provision of Rs, 500 crores in the
Five Year Plan 1978—83 has been
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made exclusively for rural housing
schemes. The Five Year Plan 1978—
83 has the following objectives:—

(i) Promotion and encouragement
of self-help housing:

(ii) Provision of house-sites and
assistance for housing to rural land-
less labourers;

(iii) Formulation of public zector
social housing schemes in such a
manner as to cater to and zlso be
within the paying capacity of eco-
nomically weaker sections of the
‘community;

(iv) Augmentation of resources of
institutional agencies like HUDCO
and State Housing Boards to enable
them to provide infrastructural fa-
cilities as a means of giving impe-
tus for housing by private agencies;
and

(v} Promotion of research in build_
ing technology and development of
cheap and local building material.

Reduction in Prices of Agricultural
Inputs

1969. SHR] ISHWAR CHAUDHRY:
SHRI JANARADHAN POO-

JARY:

SHRI BALASAHEB VIKHE
PATIL:

SHRI M. N. GOVINDAN
NAIR:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased

to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to reduce the prices of agricul-
tural inputs to cut production cost of
farm products; and

(b) if so, facilitles provided to the
cultivators by the Government such
as to buy vita] supplies like seeds,
fertilisers, pesticides and irrigation at
lower rate?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
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SURJIT SINGH BARNALA): (a) and
(b). In his Budget speech the Fin-
ance Minister has already announced
a mumber of cbncessions including
reduction in the excise duty on ferti-
lisers, reduction in the excise duty
on light diesel o0il and exemption of
power tillers imported by State Agro-
Industries Corporations from custom
duties which will help in cutting the
production cost of farm products con-
siderably. The prices of seeds fixed
by the National Seeds Corporation
have already been reduced several
times. Irrigation rates are fixed by
the State Governments, A number
of States have already set up Inter-
Departmental Water Rates Réview
Boards for periodic review of the
water rates,

Emergency Food Aid to India from
F.AO.

1970. SHRI ISHWAR CHAUDHRY:
SHR1 CHHITUBHAI GAMIT:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether co-operation has
recently been extended by the Food
and Agriculture Organisation to assist
with some additional emergency Food
to India;
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(b) if so, the details regarding the
quantity; and

(¢) the details regarding its distri-
bution to the flood affected area like
Bihar?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SIRI
SURJIT SINGH BARNALA): (a) and
(b). The United Nations/FAO World
Food Programme had agreed, in Sep-
tember, 1978, to give emergency assis-
tance of 1,000 MT of dried skimmed
milk and 1,000 MT of edible oil for
about one million beneficiaries in the
flood-affected States of Bihar, Uttar
Pradesh and West Bengal. Sub-
sequently in October, 1978 the quan-
tum of assistance was increased by the
WFP by another 1,000 MT of dried
skimmed milk and 1,000 MT of edible
oil for the victims of floods in these
three States and also in the States of
Orissa and Rajasthan and the number
of beneficiaries was raised to over 2.0
million. Recently, the WFP has com-
mitted a further assistance of 2.000
MT of dried skimmed milk as flood
relief, thus bringing the total assist-
ance to 4,000 MT of dried skimmed
milk and 2,000 MT of edible oil,

(c) The quantities offered by WFP
have been allocated to the flood affect-
ed States as follows:—

State Beneficiaries Dried skimmed Edible oil
Milk (MT) (MT)

Uttar Pradesh 1,010,000 1,800 1.000
Bihar oot 479,800 1,075 475
Weskficigal . 353,535 950 350
Orissa . . Jo1,010 Y60 .
Rajasthan 75,755 - -
2,020,100 4,000 2,000
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Public Call Offices in Mangalore in
Gulbarga

1971. SHR1 RAJSHEKHAR KO-
LUR: Will the Minister of COMMU-
NICATIONS be pleased to state whe-
ther it is proposed to open a Public
Call Office in Mangalore village in
Shorapur Taluk in Gulbarga Dis-
trict in view of the recent discovery
of gold deposits in the nearby areas
and the pressing demands for cstab-
lishing telephone links with that
place?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI, PRASAD
SUKHDEO SAI): No. Sir. No request
or demands have so ar been receiv-
ed from local population for opening
a Public Call Office at Mangalore
village in Shorapur Taluk in Gulbarga
district, - _
Couwpon system for Distribution of

Feoodgraing uynder Food for
Work Programme

1972, SHRI P. VENKATASUB-
BAIAH:

SHRI A. K. ROY:
SHRI C. R. MAHATA:
SHRI S. R. DAMANI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government have
drawp up a scheme to adopt the
coupon system for distribution of
foodgrains under ‘Food for Work’ pro-
gramme;

(b) whether Government have
made any review with regard to the
progress made in the implementation
of Food for Work' programme;

(¢) whether Government propose to
involve voluntary agencies, Panchayat
Raj institutiong and local organisa-
tions in the operation of this pro-
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gramme in order to eliminate middle-
meqn and contractors; and

(d) whether State-wise break-up is
made in the matter of allotment of
foodgraing for ‘Food for Work' pro-
gramme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATJON (SHRI BHANU
PRATAP SINGH): (a) and (b), Yes,
Sir. A draft of model coupon system
for distribution of foodgrains under
Food for Work Programme has Leen
circulated to all the State Govern-
ments. While States have been re-
quested to adopt this system as far as
possible it has not been consijered
necessary to make it obligatory.

The progres made in the implemen-
tation of Food for Work Programme
is being reviewed regularly in the
Department of Rural Development.
This was also reviewed recently in a
meeting of the State representatives
held on the 6th January 1978 in New
Delhi,

(¢) Under the guidelines ijssued
some time back, the works under Food
for Work Programme can be entrust-
ed for execution to the voluntary agen-
cies and Panchayati Raj Institutions.

(d) Yes, Sir.

Fishing in Lakshadweep and Andaman
and Nicobar Islands

1973, SHRI KANWAR LAL GUPTA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government is aware of
the fact that good quality of fish is
available in Lakshadweep and Anda-
man and Nicobar Islands;

(b} is it also a fact that even fisher-
men from other countries come to these
islands for fishing;

(c) have Government chalked out
any scheme to develop the fishing in-
dustry in these areas and caning it
here;
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]
(d) is it a fact that some private per-

sons have also applied for permission;
and

(e) if so, the details thereof and the
action taken thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) Yes, Sir.

(¢) Suitable schemes for develop-
ment of fishing industry have been
included in the Medium Term Flan
for Lakshadweep and Andamans, A
tuna canning factory with a capacity
of 10,000 cans a day is in oeperation
in Lakshadweep,

(d) and (e). Three Indian Firms
have been permitted to operate 70
chartered vessels from Thailand in
the Bay of Bengal including Andaman
Waters. Onmne private firm was earlier
given permission to survey the avail-
ability of tuna in Lakshadweep and
Andaman waters but the firm did not
avail of the permission,

Heusing Co-operative Societies in
Delhi Awaiting Allotment of Land

1974. SHRI KANWAR LAL GUPTA:

SHRI BHAUSAHEB THO-
RAT:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) how many registered housing co-
operative societies have not been al-
lotted land by the D.D.A. so far;

(b) how much money has been
d.eposited by thesg cooperative socie-

]

—

c) is it a fact that this money has
spent by the D.D.A. and no inte-
is paid to the cooperative socie-
on it;

T

-

1

2

(d) ig it a fact that no new co-
operative house building society is
being registered; and

(e) if so, why?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a} DD.A. have informed
that there are 14 such societies to
whom land was offered and who have
not made full payment of the cost of
land; therefore, they have not yet been
allotted land.

(b) A total of Rs, 23,65,176.00 has
been deposited by these 14 societies.

(c) D.D.A. have informed that they
have not spent the money and that
no interest is payable by them on the
same,

(d) and (e). Registrar of Coopera-
tive Societies has informed that as
the D.D.A. was not in a position to
allot more land for group housing
societies, it was decided on 5th Fe-
bruary, 1873 not to register any new
cooperative house building society,

Report of the Committee on working
of D.D.A.

1975, SHRI KANWAR LAL GUP-
TA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government have re-
ceived a report from the Committee

which was appointeq recently o go
into the warking of the DD.A,;

(b) if so, what are the details of
it gnd what recommendationg have
been accepted by the Government;

(c) is it a fact that D.D.A. is under
financial crisis; and

(d) it so, what steps Government
have jaken to meet the situation?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) A statement is laid on the Ta-
ble of the Sabha.

(¢) Delhi Development Authority
is not under any financial crisis now,

(d) Does not arise,

The Committee of Experts on the
working of the D.D.A, (Baveja Com-
mittee; has. inter alia, recommended:

(i) In future, the transfer of new-
ly acquired land under the scheme
for Large Scale Acquisition Deve-
lopment and Disposal of land to
D.D.A. should take place under Sec-
tion 15 of Delhi Development Act,
1957 on payment of acquisition cost
and not under Section 22 of the Act.

(ii) In order to meet cost of ac-
quisition of land and its develop-
ment, DDA should be given a Seed

Capital of Rs. 10 crores,

(iii) The annual requirement of
houses in Delhi has been estimated
as 80,000 a year, The DDA should,
therefore, intensify its housing acti-
vity and build 20,000 dwelling units
every year and for this puropse it
should be given Seed Capital of
Rs. 10 crores. In order to meet the
balance of the housing needs >f the
city, other agencies in public, coope-
rative and private sectors should be
involved on a massive scale.

(iv) DDA has at present as many
as 16,000 houses incomplete, In
order to complete their construction.
a loan of Rs 10 crores should be
made available to DDA,

The above recommendations af the
Committee have been accepted by the
Government.

Studenty learning Languages in
Dethi

1976, SHRI KANWAR LAL GU-
PTA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:
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(a) the total number of students in
Delhj ip schoolg ang colleges, sepa-
rately;

(b) how many students are learn-
ing Hindi, English, Urdu and other
regional laniguages (give the figures
separately); and

(¢) whay specific steps Government
propose to take to encourage Urdu
and other regional languages in
Delhi?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTU-
TURE (DR. PRATAP CHANDRA
CHUNDER): (a) The total number of
students in Delhi schools and colleges
is 1058.173 and 98,363 respectively.

(6) Hindi 10,26,640 students

English . 5.05.574 students

Urdu 25,254 students

Other regional

languages 30,525 Students

(c) Arrangements for teaching Urdu
or any other regional language are
made in a school if there is a justifi-
cation for its introduction, as laid
down under the rules.

Vacant Government Accommodation

1977. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the tota] number of bungalows
and flats lying vacant with Central
Government and ti.e yumber of those
renteq out at market rateg and the
total amount received by Government
by way of rent as on 31st January,
1879; and

(b) the grea wise number of bunga-
lows which have been declared un-
safe for living and whethey new
bungalowg or three/four storeyed
Hlats will be constructed after demo-
lishing them?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Total number of houses
vacant in New Delhi/Delhi as on 31st
January, 1979 was 332, out of which
44 numbers were declared dangerrus
and the remaining were in the pro-
cess of allolment. Tha number of
houses allotted/rented on market rate,
as on 31lst January, 1979, was 1001.
The market rent assessed for these
houses for the month of January, 1079
was Rs, 2,87,711/-.

This does not include the houses
occupied by house owning officers who

were paying licence fee at market
rate.
(b) Area-wise number of houses

declared unsafe are as follows:—

D.I.Z. area 10
R. K. Puram 16
Karol Bagh 39
Minto Road 2
Kotla Road 18
Dev Nagar 30

ToravL . 115

There is np proposal for demolition
of these houses. These houses would
ke repaired,
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(¢) whether it is a fact that they
were hot/and have not been given
any alternative accommodation tempo-
rary/permanent for their rehabilita-
tion;

(d) if so, the steps

taken/being
taken in the matter;

(e) whether any compensation is
being paid to these plot holders and
on what basis;

(f) whether Government have
amended the original plan of conti-
nuing this R.O.B. road 36 through
Laxmi Nagar etc.; and

(8) if so, the delails thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

tb) A list of the structures, which
were demolished on 9th January, 1979,
is enclosed .

(c) Yes, Sir.

(d) Delhi Administration have in-
formed that the persons concerned had
put up unauthorised constructions
after the area had been notified for
acquisition for Road-over-bridge
No. 36 and, not being the owners of
land, are not entitled to allotment of
alternative plots under the ‘Scheme for
Large Scale Acquisition, Development
and Disposal of land in Delhi'.

(e) Compensation for the acquired
land will be paid to the rightful owners
according to the law.

(f) No, Sir.

(g) In view of (f), question does
not arise,

List of Houses Owners/Tenants coming
in the alignment of approaches to
ROB-36

1. Hukam Chand U-60

2. Smt. Satwant Kaur
Bwroop Singh (U-89)

3. Smt. Bhagwanti W/o Shri Pyare
Lal (U-45) (Tenant Sh. gadhu Ram)

W/o Shri

4, (a) Sarbhag Singh S/o Sh, Sar-
dar Bhagat Singh (U-47)

(b) Sh. Padam Singh S/o Sh. Harak
Singh (U-43-A)

5 (a) Sh. Ram Pal S/o0 Sh. Niadre
(U-38)

(b) Sh. Sri Chand S/o Sh. Umrao
Singh

(¢) Sh. Khachendu S/o Sh. Umrao
Singh

(dy Sh. Suraj Bhan S/o0 Sh. Umrao
Singh

6. Sh. N, K. Karnakar (WA-126)

Tenant (i) Sh. Wilson (ii) Sh. Prem
Prakash

7. Smt, Gurdev Kaur W/o Sh Ka-
rankar Singh (WA-125),

8. Sh. R, D. Sharma (WA-129) Ten-
ants (i) Sh. Gorakh (ii) Sh. Lal Singh
(iii) Sh. Ram Singh

9. Swaran Singh (WA-122).

Allotment of land/Flats to Members
of Parliament in Delhi

1982. SHRI PRADYUMNA BAL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether previously there was a
policy of the Government to allot
land to Members of Parliament in
Delhi for constructing residential
houses;

(b) the reasons for which the
Members of Parliament are now not
being allotted land but instead are
being allotted flats; and

(c¢) whether Government are think-
ing now to allot land to Members of
Parliament who do not want obuilt up
flats and if so, the details of the

proposal in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Yes, Sir 2
per cent quota in the matter of allot-
ment of plots and 8 per cent quotm in
the matter of allotment of flats was
reserved for the Memberg of Parlia-
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ment. P]ots‘ angd flats are allotted to
them according to the optiong given
by them,

(c) The above concession has since
been withdrawn with effect from the
2nd January, 1979. No new applica-
tions are now taken.

M.IG. Houses Built by D.D.A. in
Rajouri Garden, Delhi

1983. SHRI P. KANNAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) the principles underlying allot-
ment of the 132 houses constructed
for Middle Income Group by DDA at
Sector 8, Rajouri Garden reportedly
taken over by Estate Office;

(b) whether it is true that these
new acquisitions were not brought to
the notice of Government employees;

(¢) whether it is also true that ad
hoc allotments were made to very
junior Government employees; and

(d) the number of houses which
have remained unallotted and the
procedure proposed for allotment?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c): These flats
were categorised as type V and first
allotted to over 500 officers who were
in the waiting list, according to the
dates of priority. Only 6 of these
officers accepted the allotment. There-
after, these flats were allotted to the
entitled ufficers who volunteered for
.such allotment. However, in the new
allotment year, applications were
called for from Government officers
specifically interested in these flats and
allotments were made on the basis of
:senjority among them.

(dy No-house Temains un-allotted.
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Wild Life Park between Suraj Kund
and Badkhaj Lakes in Haryana

1985. SHRI DURGA CHAND: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is any pzoposal
to set up a wild life park between
the Suraj Kund and Badkhal Lakes in
Haryana;

(b) whether he has convened a
meeting of Haryana Agriculfural Min-
ister and ather technocrats in the
first week of January, 1979 to finalize
the details of the proposed park;
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(¢) what progress has so far been
made in this regard and at what cost
the park will be set up; and

(d) what will be Centre's contribu-
tion thereto?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a). Yes, Sir

(b): Yes Sir, a meeting was conven-
ed on February, 15, 1979. The details
of the proposed park are to develop
and establish a wild life park covering
an area of approximately 2500 hectares
and other complexes in a phased
manner over a period of six years.
This area would be developed in phases
where afforestation, pasture develop-
ment, would be undertaken for creating
ecological conditions before reieasing
of wild animals

(c) The revised project proposal
which has been prepared consequent
to the decision taken at a meeting held
at the official level has been received
recently. It is at present under
examination in this Ministry, The
estimated cost of the project as worked
out by the State Government, is
Rs. 922 lakhs,

(d) The Centre’s contribution to-
wards the project, if any will be known
only after the proposal has been clear-
ed by the Planning Commission and
the Ministry of Finance,

Central Government Offices located
at Simia

1986. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that the
Centmal Government aocommodation
is lying vacant in Simla;

(b) whether it is a fact that the
Himachal Pradesh has askeq the Cen-
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tral Government to shift their about

100 offices at present functioning in
private accommodation; and

(c) if so, what action Government
have taken in this matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND LE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b): No such request has been re-
ceived,

(c): Does not arise.

S.T.D, Facilities between Constant
Towns of Andhra and New Delhi

1987, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMUNICATIONS be pleased to
state: :

(a) whether it is proposed to comn-
nect five towns of coastal areas
Andhra-region piz. Visakhapatnam,
Kakinada, Rajahamundry, Guntur and
Vijayawada with New Delhi through
Subscriber Trunk Dialling (S.T.D.)
system; and

(b) if so, the detaiis of the pro-
posal?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NAR-HARI PRASAD SUKH-
DEV SAI: (a) and (b) Yes, Sir.
STD service from these stations to
Delhi is already available during con-
cessional periods. STD in the reverse
direction will be provided shortly.
This work is on hand and is likely to
be completed during 1979,

Opening of Post Offices in Andhra Pra-
desh during 1979

1988. SHR] SUBHASH CHANDRA
BOSE ALLURI: Will the Minister

of COMMUNICATIONS be pleased to
state:
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(a) the number of Post offices pro-
posed to be opened during the year
1979 in Andhra Pradesh; and

(b) how many of them will be
opened in rural areas?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEV SAI): (a) 350 Post
Offices are proposed to be opened in
An;lhra Pradesh during the year
1979.

(b) 300 Post Offices are likely to
be opened in rural areas in that
state, while 50 will be opened in
Urbap areas.

Telephone Exchange in Andhra
Pradesh

1989. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of COMMUNICATIONS be pleased te
state:

(a) the number of Telephone ¢x-
changes proposed to be opened during
the vear 1979 in Andhra Pradesh; and

(b) the location of each Telzphone
exchange?

THE MINISTER OF STATE IN
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) 80

(b) The location of each exchange
has not yet been decided. Location
will be decided as the programme
progresses on the basis of the follow-
ing criteria:—

(i) Number of paid applications.

(ii) Need to correct regional
imbalances, if any.
(iii) Awvailability of suitable

accommodation on rent for the
exchange.

(iv) Availability of long dis-
tance Public Telephone line.
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Ban on Cow Slaughter

1990. SHRI VASANT SATHE:

SHRI GYANESHWAR PRA-
SAD YADAV:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government have re-
ceived a memorandum/representation
from “Akhil Bhartiva Krishi Goseva
Sangh” regarding imposition of ban on
cow slaughter all over the country;

(b) if so, details thereof: and

(c) the reaction of the Government
thereto and decision taken in this re-
gard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) The Akhil Bhartiya
Goseva Sangh has suggested that
the Constitution may be amended
on following lines after holding dis-
cussions with Political parties:—

Krishi

(1) In Article 48 of the Consti-
tution for the words “and prohi-
biting the slaughter of the Cows and
Calves” the words “and prohibiting
the slaughter of the Cow and her
progency including calves, bulls and
oxen” should be substituted.

(2) Item No. 15 of list II of the
Seventh  Schedule should be
omitted.

(3) Ip list III of the Seventh
Schedule affer item No. 29 the
following should be inserted “29A—

Preservation, protecticn and pre-
vention of animal diseases, vetferi-
nary training and practice”.

(c) Government are not in favour
of amending the Constitution on the

lines suggested in the memorandum.
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Coaching for cricketers

1991, SHRI VASANT SATHE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CUL'I'URE
be pleased to state:

(a) whether the Government are
considering a proposal to sponsor
some of the promising young cricke-
ters for a short coaching stint in Aus-
tralia or other countries;

(b) if so, details of the proposal, if
any received by the Board of Control
for cricket in India or by the Govern-
ment independently and the important
details of the decision taken in this
regard; and

(c) other steps taken/proposed to
encourage and build up young and
promising cricketers in various parts
of the country and provision of {funds
made and facilities created?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL-
SHAN): (a) to (c). Government
have not received any proposal from
the Board of Control for Cricket in
India for sponsoring- visit of promis-
ing young cricketers for short coach-
ing stint in Australia or in any other
country. Under the Indo-Australian
Cultural Exchange Programme 1978-
79 which has been finalised recently
India bhas proposed, in consultation
with the Board of Control for Cricket
in India, inclusion of an item to in-
vite an Australian cricket coach to
Indig for 6 weeks for training pace
bowlers.

The Board of Contro] for Cricket
in India has a fullfledged coaching
programme conducted every year by
their national coach assisted by four
zonal coaches for imparting training
and coaching to young and promis-
ing cricketers in various parts of the
rountry. The Board is providing
_hecessary funds and facilities for
jarranging their coaching camps. It

has not sought any assistance from
the Government in this regard.

Nanda Devi sanctuary as national park

1992. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether atention of the Gov-
ernment has been drawn to the news
report appearing in the “Times of
India” dated the 17th January, 1979
under the caption “Nanda Devi Sanc-
tuary may be national park”;

(b) if so, the reaction of the Gov-
ernment to the various observations
made therein;

(c) details regarding facts of the

matter; and
(d) steps proposed to be taken?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR] SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) to (d). The State Government is
considering to declare the Nanda Devi
Basin as a national park; part of this
area has already been declared as a
sanctuary since 1939. The Government
of Uttar Pradesh is fully aware of the
ecological imporiance of the area and
the need to regulate entty of expedi-
tions as also control other objectionable
biotic activity. Orders to eliminate
grazing specially of sheep and goats

. from the area have already been issued

and are being implemented by the Dis-
trict and Forest authorities.

Cross.breeding af Goats

1994. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

((a) whether on experimental basis
Indian Scientists have got any success
so far in the question of cross-breed-
ing of goats; and

(b) if so, to what extent?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) Cross-Breeding of goats has been
done on experimental basis under the
All India Coordinated Research Project
on Goats for Milk, Mohair and Meat.

In studies on cross-breeding of
Malabari goats with Sannan (exotic
breed) conducted at the Kerala Agricul-
tural University, the average lactation
milk yield of cross-breeds was 135 Kg.
as compared to 41 Kg. in the native
goat, At the National Dairy Research
Institute, Karnal, the maximuin milk
yield per day was observed to be 5.1
Kg. per Sannan-Beetal Cross at 45 day
of the second lactation.

Cross-breed Angora Goats in the firt
generation did not produce any mohair
but 75 per cent Angora's yielded at kid
stage 0.5 Kg. increasing upto 1.0 Kg.

Research work on crossing of local
breeds with indigenous large sized im-
proved Indian breeds (Beetal and
Jamnapari) for meat has been initiated
at Avikanagar (Rajasthan), Ranchi
(Bihar) and Gauhati (Assam).

Review of U.G.C programmes

1995. SHR} K. MALLANNA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it is a fact that the
University Grants Commission after
initial protests, has now bowed to the
education Ministry’s directive for a
thorough review of its programme;

(b) whether the Ministry and the
Planning Commission had felt that
U.G.C.’s work was purely expenditure
oriented and that it was not address-
ing itself to that task of monitoring
programmes concerning improvement
of content of education; and

(c) if so, the details regarding the
further programme of Government in
this regard?
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THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) to (c) In the context of the for-
mulation of the programmes for the
plan period 1978—83, it was suggested
to the Commission in March, 1978
that a comprehensive review of the
on-going programmes of the Commis-
sion was necessary so that programmes
which have failed to make any impact
could be discontinued and the available
resources could be utilised on those
which are directly related to the
statutory responsibilities of the Com-
mission. Similar views were also ex-
pressed by .two regional Conferences
of Vice-Chancellors convened by the
UGC in May and July, 1978. The
Public Accounts Committee in its 73rd
Report submitted in April, 1978 also
noted that the Commission did not care
to evolve a regular system of appraisals
of the various schemes launched during
the Fourth Plan period. Since results
of any review based on all these sug-
gestions were not forthcoming the
Government directed the Commission
in October, 1978 to undertake a com-
prehensive review of its programmes.

The Commission has appointed a
review Committee as desired and the
work is in progress.

Major irrigation projects under cons-
truction behimd schedule

1996. SHRI K. T. KOSALRAM: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the majon irrigation proejcts
now under construction which are
behind schedule; and

(b) steps being taken or proposed
to complete these projects early?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) 32 of the
major projects now under construction
are behind schedule.
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(b) The important major schemes are
being carefully monitored and all
possible efforts made to provide ade-
quate outlays in the State Plans.
Priority is also being accorded in the
allocation of scarce materials like steel,
cement and explosives in order to
achieve the targets, '

Railway Board Employees Cooperative
Housing Society

1997. SHR] SHIV NARAIN sARSO-
NIA: Will the Minisier of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(a) how many members of the Rail-
way Board Employees Cooperative
Housing Society, were placed on wait-
ing list for bigger size plots in each
category;

(b) is it also a fact that 11 mem-
bers of 200 yards category who were
in the waiting list were given bigger
size of plots in the 300 yards zategory
by the Land and Development De-
partment of the Delhi Administration;
and

(c) is it also a fact that rest of the
members of the same list (12 nos,
onward) have been denied bigger size
of plots from 200 yards to 300 yards
by the Land and Development De-
partment of Delhi Administration, if
so, the reasons thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The details are as
under:—

Category No. of

members

- placed on

the panel

200 sq. yds. . . . 6
800 8q. yds. . 20
400 sq, yds, . . . 1o
TorAL . . . 46

(b) Nine members, who were origi-
nally allotted plots of 200 sq. yds, were
given plots of 300 sq. yds. by the
society, subject to the confirmation by
the Land and Building Department,
Delhi Administration.

(¢) No, Sir, as waiting list ijs to be
exhausted by the society in the order

of seniority as and when vacancies
arise.

Demand of Devanagari Teleprinting
Teleprinter by Maharashtra, Karna-
taka and Madhya Pradesh

1998. SHRIMATI MRINAL GORE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of Devanagari tele-
printerg for which demands have been
placed in Maharashtra, Karnataka znd
Madhya Pradesh during the period
from April, 78 to 31st December, 1978;

(b) the extent to which this de-
mand was met upto 30th October,
1978;

(c) the number of places +where
teleprinters have not been installed
even after making payment; and

(d) the number of cases in which
installation of teleprinters has been
refused due to delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) and (b). Informa-
tion is being collected and will be
placed on the Table of the House.

(c) The number of places where
Devnagari Tele-printers have not beéen
installed so far relating to the de
mands placed during the period April,
1978 to 31st December, 1978 for which
payments had been made:

Maharashtra . . . Nil
Karnataka . . . ” Nil
Madhya Pradesh . . Four
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(d) One due to non-availability of
a channel.
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Pungent Mystery Gas
2000. SHRI G, M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:

S¢IRI SHANKAR SINHJI
VAGHELA.:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether a pungent mystery gas
created panic in the North Delhi dur-
ing the third week of January, 1979;

(b) if so, the causes of this gas;

(¢) whether any enquiry has been
conducted; and

(d) it so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). Some apprehen
sion was caused in the areas in the
neighbourhood of New Police Lines,
Kingsway Camp, on the 20th January,
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1979 following a routine tear smoke
exercise when the tear smoke, instead
of going upward, remained at low level
that evening due to cloudy weather and
its effects were felt by the residents of
the neighbourhood.

12 hrs.

STATEMENT BY LEADER OF OPPO-

SITION RE REPORTED STRIKE BY

TAXI AND SCOOTER DRIVERS IN
DELHI

(Interruptionsy

MR. SPEAKER': Order, order. Please
resume your seats, all of you. I am
on my legs now. Some important
questions have been raised. Shri
Vayalar Ravi had given me notice
under Rule 222 saying that there has
been leakage of the budget. Shri
Vasant Sathe informs me that he has
also given the notice, I have not yet got
the notice: anyway when I get it I
will call for the comments of the
Minister because that is the normal
practice, that is adopted. ] will go
into the matter. Mr. Bosu has given
me notice of an adjournment motion
saying that taxis are not available and
Members are not able to come,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I did not say that, I said. . .

MR. SPEAKER: Please, now. I am
not allowing the gdjournment motion; T
am allowing a call attention tomorrow.

(Interruptions)**
MR. SPEAKER: Don't record.

In fact the Leader of the Opposition
came to me and wanted permission to
make a statement. 1 have permitted
him to make a statement on the ques-
tion of non-availability of taxis.

(Interruptions)*%

MR. SPEAKER: No, No. I am on
my legs. So far as atrocities on Harl-

%*Not recorded.
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jans in Andhra Pradesh is concerned,
I wanted to select the notice. The
Minister sent me a letler saying that
he has been trying to get Andhra Fra-
desh government and that he had not
been able to get information; he will
get in touch with them in the course
of today or probably tomorrow morn-
ing and immediately thereafter we can
consider it. . .

(Interruptionsy

MR. SPEAKER: Don't record.
(Interruptions)* %

Dr. Subramaniam Swamy and Shri
Harikesh Bahadur then left the
House

SHRI JYOTIRMOY BOSU: On a
point of order, Sir.

MR. SPEAKER: There is ne point of
order. It is disorder. Which rule has
been breached?

SHRI JYOTIRMOY BOSU: You have
just now stated that my adjournment
motion is for the inconvenience caused
to Members. It is not that all.

MR. SPEAKER:
publie.

No; it is to the

SHRI JYOTIRMOY BOSU: I have
said that the Delhi Administration have
provoked the taxi strike by saying “no
fare rise"” and if any driver charges
more fare, he will be penalised. (Inter-
Tuptions).

MR. SPEAKER: That is not a point
of order. Mr. Stephen,

SHRI C. M. STEPHEN (Idukki): I
am raising a matter which is of very
great concern and to bring to the
notice of the House the alarming situa-
tion that has arisen in Delhi and accord-
ing to my information in the different
cities throughout the country as a
result of the strike by the taxi drivers
and scooter drivers. . .

(Interruptions)

drivers in Delhi (St.)

SHR] JYOTIRMOY BOSU: On a
point of order, Sir.

MR. SPEAKER: I have permitted
him to make a statement. I have al-
ready mentioned that. This matter has
been told to the House earlier.

(Interruptions).

SHRI JYOTIRMOY BOSU: Kindly
answer my question?

MR. SPEAKER: How can I answer
your question?

SHR1 JYOTIRMOY BOSU: 1 have
given an adjournment motion and you
have disalloweq it.

(Interruptions)

MR, SPEAKER: Order, order. This
question has been raised earlier and
I have told the House that till we have
got the reports from various countries
of the Commonwealth and other eoun-
tries so far as the position of the Leader
of the Opposition ig concerned,—we are
analysing it and I have told the House
that after analysing it I will place it
before the leaders and we will come to
certain conventions—until then I am
allowing the Leader of the Opposition,
whenever he makes a request to make
a statement, which must be very brief,
to make a statement.

(Interruptions).

MR. SPEAKER: I do not know
whether you should raise this matter
on every occasion. I have already told
the House earlier. .

SHRI JYOTIRMOY BOSU: Under
what rule are you allowing him?

MR. SPEAKER: Under a convention.
Don't record.

SHRI JYOTIRMOY BOSU: **

**Nog recorded.
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MR. SPEAKER: Mrs. Goray has
has raised two points. One is: what
is his right to make a statement? This
question has com:e before the House
earlier, and earlic:- itself 1 have announ-
ced that we are in the process of
developing conventions.

SHRI JYOTIRMOY BOSU: rose—

MR. SPEAKER: Don't record any-
thing.

SHRI JYOTIRMOY BOSU: *%

(Interruptions)*%*

MR. SPEAKING: Secondly, Mrs,
Goray raised a very important ques-
tion saying when a Caliing Attention
notice has been given when an Ad-

. journment Motion has been given,
why I allowed a statement to be
made, I have already selzcted
a Calling Attention notice. I
allowed the statement to be made be-
cause I thought it was an extremely
important matter where the Govern-
ment must. . .(Interruptions) Don't
record.

SHR] JYOTIRMOY BOSU:%*
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(Interrupfions) %

MR. SPEAKER: If the members so
desire, I can have the Calling Attention
notice this evening itself. I have already
selected a Calling Attention notice. |
will allow it.

SHRI C., M. STEPHEN: Sir, this is
a matter which concerns all of us.
There is no party quesiion involved jn
it. (Interruptions) Sir, the point is
this. . .

(Interruptions)**

MR. SPEAKER: Do not record any-
thing.

(Interruptions)**

MR. SPEAKER: I have already said
that this is not a matter for Adjourn-
ment Motion and that 1 am allowing a
Call-Attention. Mr. Bosu, e¢ven be-
fore getting your Adjournment Motion,
I had allowed him.

(Interruptions)**

ME. SPEAKER: Please do
cord.

not re-

(Interruptions)**

MR. SPEAKER: Order, order. Mr.
Bosu, even before your Adjournment
Motion came before me, Mr. Stephen
had come to me and he wanted to say
that there was a great deal of difficulty
so far as petrol was concerned. I had
not received even a single Call-Atten-
tion till then so far as that matter was
concerned. (Interruptions)

MR. SPEAKER: Why don't you hear
me?

SHR] JYOTIRMOY BOSU: At what
time?. . .(Interruptions)

MER. SPEAKER: Mr. Bosu, please...
If you want to shout, it is upto you.

Even yesterday night, Mr. Yadvendra
Dutt sent me a letter saying that they
were not able to come to the Parlia-
ment House as no taxis were available
ang if I could make some arrangement
for that. Spo I immediately thought that

#*#*Not recorded.
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I should give an opportunity to the
House, but there was no regular motion
then. . .(Interruption) Then, the Leader

of the Opposition came {o me and
said. . .

SHRI JYOTIRMQY BOSU: At what
time?

MR. SPEAKER: 1 have not noted the
time. Order, order. ] am on my legs.

(Interruptions)**

MR. SPEAKER: No, no. I am on

my legs. Nothing else is being record-
ed.

It was before any motion came to
me. He said, ‘I want to make a
statement’. I said, "All right, you can
make a statement but kindly be brief'.
That is all that has taken glace. Having
given him the permission, I am not pre-
pared to withdraw it because a calling
attenijon I am allowing.

(Interruptions).

MR. SPEAKER: If your idea is to
obstruct the proceedings, you go on.
But I am not going to withdraw my
orders. That I may definitely tell
you.

(Interruptions).

MR. SPEAKER: I am not going to
withdraw my orders. Mr. Stephen.

SHRI JYOTIRMOY BOSU: At what
time did you get it?

MR. SPEAKER: I am not answering
that,

SHR]I C. M. STEPHEN: Is he going

to cross-examine you, Sir? (Interrup-
tions)

Sir, I plead with the hon. Members.. .
(Interruptions) After all, apart from
being the Leader of the Opposition, 1
am the Leader of the Party, Sir, it is
open to any hon. Member to seek from
the hon. Speaker, permission to make a

274
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statement. . . (Intersuptions) Forget I
am the Leader of the Opposition. Sir,
Mr. Malhotra sought the permission
and he was given the permission and
the House heard him. Why don't you
extend that to me and why should
they deny it to me? You have heard
him patiently. . .(Interruptions)

MR. SPEAKER: As he says, the
other day Mr. Malhotra asked for per-

mission and ] gave him because it was
a very important matter.

SHRI JYOTIRMOY BOSU: At what
time did you get the
motion?

adjournment

SHRI VAYALAR RAVI (Chirayin-
kil): On a point of order, Sir. For the
first time this issue has come up—this
new post of Leader of Opposition to
which you also made a reference. But
the status of the Leader of the Oppo-
sition is yet to be defined. TUnfor-
tunately, it has been delayed very
much. But this Parliament has a
convention. There is sitting there the
Ruling Parly and on this side is the
Opposition and in the middle the
support of the ruling Parly js sitting.
Whenever a matter of public impor-
tance comes up, the Ruling Party mem-
bers share the responsibility for the
actions of the government and its Minis-
ters. The whole situation in the
country has arisen due to the actions
of the Government on the Budget.
Because of the Budget a situation has
arisen but the ruling Party members
themselves enter into the House and

start shouting? Against whom—I am
asking. . .

MR. SPEAKER: This is not a point
of order. '

SHRI VAYALAR RAVI: That is the
right of the Opposition. Now to come
to the point of order, are you consider-
ing the Leader of the Opposition as a
Member with a special status? That is
the point.. (Interruptions)

%*Net recerded.
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SHRI C. M. STEPHEN: I ask only
for the right of a Member. Even that
is denied. Hon. Speaker has allowed
me and I was in the middle of my
statement. T am not going to resume
my seat unless I complete the state-
ment. ...

(Interruptions)

MR. SPEAKER: I understand all this
hullabaloo. Whenever any very im-
portant matters are brought to my
notice, I have always allowed them to
be raised. I have allowed other mem-
bers also.... (Interruptions) Mr. Jyo-
tirmoy Bosu makes a statement even
without my permission. That is a
different matter. That is his privilege.
That is a different thing. Mr. Malhotrg
a few days ago sent me a note about
a matter saying that it was very urgent
and I allowed him.... (Interruptions)

SHR] JYOTIRMOY BOSU: That is
not an adjournment motion. . .(Inter-
ruptions)

Sir, I rise on g point of order....
(Interruptions).

SHRI MALLIKARJUN (Medak):
When the matter was pending you had
given permission to Shri V. K. Mal-
hotra on the 2nd March.

MR. SPEAKER: I had given the
permission. But, here it is only a
point of disorder,

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order. (Interrup-
tions).

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, I rise on a
point of order. (Interruptions).

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Sir, you are allowing
the Leader of the Opposition in view
of the importance of the issue to make
a statement. Why not allow all the
other Members who have given notice
on the calling attention notice? (Inter-
ruptions).

SEVERAL, HON. MEMBERS: Now
itself.

MR. SPEAKER: Not now. It can only
be taken up at the end of the day.
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SHRI JYOTIRMOY BOSU: Sir, 1
rise on a point of order.

SHRI KRISHNA CHANDRA HAL-
DER: I want to know how you allow
him to make a statement in the House?

MR. SPEAKER: He has taken my
permission.

SHRI JYOTIRMOY BOSU: No, no.

(Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER: Whether it has come to the Table
or not we do not know. Has he given a
notice in writing to you?

(Interruptions)

MR. SPEAKER: He took my per-
mission just before your adjourn-
ment notice came to me.

SHRI JYOTIRMOY BOSU: No, no.
I have given my notice by 10 O'clock
: (Interruptions)

SHRI VASANT SATHE (Akola):
Under Rule 389:

“All matters not specifically pro-
vided for in these rules and all
questions relating to the detailed
working of these rules shall be re-
gulated in such manner as the
Speaker may, from time to time,
direct.”

MR. SPEAKER: Everybody knows
about this. )

SHR]I VASANT SATHE: 1t is the
privilege of the Leader of the Oppo-
sition.

SHRI C. M. STEPHEN: Do you
want to delay this matter? 1 have
been permitted and I have taken the
floor, I am not going to yield until
I complete my statement. I have
taken the permission of the Speaker.
Hag not the Speaker got the right to
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-

permit anybody to make a statement
even at 'his discretion which he
thinks is in the interest of the House?
He has given me the permission. I
am therefore making the statement,
I will not resume my seat unless 1
complete my statement. You cannot
obstruct me. This is an obstruction
of the functioning of the House.

SHRI JYOTIRMOY BOSU:
on a point of order . .
tions)

I rise
. (Interrup-

SHRI C. M. STEPHEN: Sir, the
point is that it is generally felt that
there is an alarming situation. The

alarming situation is . (Intzr-
ruptions)
SHRI JYOTIRMOY BOSU: He is

misleading the House,

SHRI C. M. STEPHEN: The per-
sons coming to the House by train or
by air are not able to get to their
respective houses. There is a thin
attendance to-day during the Ques-
tion Hour. The reason was that in
most cases, the taxis and scooters are
not available. How did it happen?

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point order. (Interruptions)

SHR] C. M. STEPHEN: How does
it happen? It is understood that
petrol price has gone up by about
20 per cent. It is natural that the
taxi people demanded an increase in
the rate. The authorities told them
to wait. We are going to take any
time our decision. Until then don't
raise the rate, This is the statement
that has come. Therefore, it is con-
ceded by the authorities that there is
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a case for increase in the rate. But,
they are prepared to pass it on imme-
diately and the taxi people are not
prepared to take the losses, The re-
sult is that the commuters are aifect-
ed and inconvenience is created not
only in Delhi but in different States.
There is a conflict between two wings
of the Government—one wing impos=
ing a tax and the other wing un-
willing to pass on the incidence of
the tax to the consumers—both are
understandable. This must be re=
solved immediately. That is what 1
am asking—either permitting the in-
crease or taking away the hike in
the price of petrol—and commuters
should not be made to pay and be
inconvenienced, as a result of this
conflict; it is absolutely irresponsible.
Three days have gone by or [our
days have gone by for the authori-
ties in Delhi to refrain from coming
to a conclusion about this matter.
Immediately a decision must be ar-
rived at and the people must be spar-
ed of the terrific inconvenience they
are going through. This is the plea
I am making.

12.36 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER FERTILISER
(CoNTROL) ORDER

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRL
SURJIT SINGH BARNALA): I beg
to lay on the Table a copy of Noti-
fication No. G.S.R. 57(E) (Hindi and
English versions) published in Gazet-
te of India dated the 2nd February.
1979 regarding the maximum price of
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[Shri Surjit Singh Barnala]

certain fertilisers to be sold to tea,
coffee and rubber plantations or to
the cultivators, issued under the Fer-
tiliser (Control) Order, 1957, [Placed
in Library, See No. LT-4041/79.]

CERTIFIED ACCOUNTS AND AUDIT REPORT

ofF L1T. New DeLHl AND ANNUAL RE-

PORT ETC. OF SALAR JUNG MUSEUM,

HyYDERABAD FOR 1977-78 AND STATE~
MENTS

THE MINISTER OF EDUCATIOXN,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I beg to lay on the Table:—-

(1) (i) A copy of the Certified
Accounts of the Indian Institute of
Technology, New Delhi, for the
year 1977-78 along with the Audit
Report thereon, under sub-section
(4) of section 23 of the Institutes
of Technology Act, 1961.

(ii) A statement (Hindi and Eng-
lish versions) (a) showing reasons
for delay in laying the above Ac-
counts and (b) for not laying the
Hindi version of the Accounts

India Counci]l for Technical Educa-
tion on jt_

[Placed in Library. See No. LT-
4017/79.]

(4) A statement (Hindi and Eng-
lish wversions) explaining reasons
for not laying the Annual Report
and Accounts of the Society for the
Nationa]l Institutes for Physical
Education and Sports, for the year
1977-78 within the stipulated pericd
of nine months after the close of the
accounting year.

[Placed in Library. See No. LT-
4018/79.]

(5) A :tatement (Hindi and Eng-
lish wversions) expiaining rcasons
for not laying the Annual Report
and Accounts of the Bal Bhavan
Society, New Delhi, for the year
1977-78 within the stipulated period
of nine months after the close of
the accounting year.

[Placed in Library. See No. LT-
4019/79.]

STATEMENT EXPLAINING REASONS FOR

simultaneously.

[Placed in Library. See No. LT-
4015/179.]

(2) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Salar Jung Museum, Hyder-
abad, for the year 1977-78 along
with the Audited Accounts.

(ii) A statement (Hindi and
English versions) regarding Re-
view on the working of the Salar
Jung Museum, Hyderabad, for the
year 1977-78.

(iii) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers
mentioned at (i) of item (2) above.

[Placed in Library. See No. LT-
4016/79.]

(3) A copy of the Report (Hindi
and English versions) of the W?r—
king Group on Technical Education
and Recommendations of the All-

NOT LAYING AUDITED ACCOUNTS OF THE
ScHOOL OF PLANNING AND ARCHITEC-
TURE AND TECHNICAL TEACHERS' TRAIN-
ING INSTITUTE, CALCUTTA FOR 1977-78

THE MINISTER OF STATE |IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): I beg to lay on the Table:

(1) A statement (Hindi and Eng-
lish versions) explaining reasons
for not laying the Audited Accounts
of the School of Planning and
Architecture, New Delhi, for the
year 1977-78 within the stipulated
period of nine months after the
close of the accounting year.

[Placed in Library. See No. LT-
4020/79.]

(2) A statement (Hindi and Eng-

lish versions) explaining reasons
for not laying the Audited Accounts
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of the Technica] Teachers' Train-
ing Institute, Calcutta, for the year
1977-78  within the  stipulated
period of nine months after the
close of the accounting year.

[Placed in Library. See No. LT-
4021/79.]

STATEMENT EXPLAINING REASONS FOR

NOT LAYING ANNUAL REPORT OF MOD-

ERN BAKERIES (INDIA) LTD., FOrR 1977-
78 WITHIN STIPULATED TIME

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): I beg to lay on
the Table a statement (Hindi and
English versions) explaining reasons
for not laying the Annual Report of
the Modern Bakerieg (India) Limited
for the year 1977-78 within the stipu-
lated period of nine months after
the close of the accounting year,

[Placed in Library. See No. LT-
4022/79.]

NOTIFICATIONS UNDER INCOME-TAX ACT

SHRI BHANU PRATAP SINGH:
Sir, on behalf of Shri Zulfiquarulla,
I beg to lay on the Table a copy each
of the following Notifications (Ilindi
and English versions) under section
296 of the Income-tax Act, 1961:

(1) The Income-tax  (Ninth
Amendment) Rules, 1978, published
in Notification No. S.0. 725(E) in
Gazette of India dated the 23rd
December, 1978.

(2) The Income-tax (Amend-
ment) Rules, 1979, published in
Notiflcation No. S.0. 58(E) in
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Gazette of India dated the 30th
January, 1979,

[Placed in Library. See No. LT-
4023/79.] '

12.40 hrs.
FPUBLIC ACCOUNTS COMMITTEE

STATEMENTS

SHRI P. V. NARASINMHEHA RAO
(Hanamkonda): I beg to lay on the
Table the following Statements Eng-
lish angd Hindi version):__

(1) Statcment showing final rep-
lies of Government to the recom-
mendations contained in  Chapter
V and the action taken replies on
the recommendations made in
Chapter I of the Forty-Second Re-
port of the Public Accounts Com-
mittee (Sixth Lok Sabha) regard-
ing action taken by Government on
the recommendations contained in
their Two Hundred and Tenth Re-
port (Fifth Lok Sabha) on Naval
Dockyard Expansion Scheme,

(2) Statement showing replies of
Government to the recommenda-
tions contained in Chapter V and
the action taken replies on the re-
commendations made in Chapter I
of the Fifty-Seventh Report of the
Public Accounts Committee (Sixth
Lok Sabha) regarding action taken
by Government on the recommen-
dations contained in their Two
Hundred and Twenty-Fourth Re-
port (Fifth Lok Sabha) on Rail-
way Operations and Expenditure.

(3) Statement showing final rep-
lies of Government to the recom-
mendations contained in Chapter V
and the action taken replies on the
recommendations made in Chapter I
of the Sixty-Third Report of the
Public Accounts Committee (Sixth
Lok Sabha), regarding action taken
by Government on the recommen-
dations contained in their Two
Hundred and Twenty-Ninth Report
(Fifth Lok Sabha) on Defence Ser-
vices.
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12.42 hrs.
MESSAGE FROM THE PRESIDENT

MR. SPEAKER: 1 have to inform
the House that I have received the
following message dated the 13t
March, 1979 from the President:

“I have received with great satis-
faction the expression of thanks by
the Members of the Lok Sabha for
the Address which I delivered to
both Houses of Parliament assem-
bled together on the 19th February,
1979.”

12 44 prs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajya
Sabha: —

(i) “In accordance with the pro-
visions of sub-rule (6) of ruie 186
of the Rules of Procedure and
Conduct of Business in the Riuya
Sabha, I am directed to return
herewith the Copra Cess Bill, 1979,
which was passed by the Lok Sabha
at its sitting held on the 20th
February, 1979 and transmitted to
the Rajya Sabha for it; recommen-
dations and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the
said Bill.”

(ii) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Busines:
in the Rajya Sabha, I am dirccted
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 1st March, 1979, agreed with-
out any amendment to the Coconut
Development Board Bill, 197),
which was passed by the Lok Sabha
at its sitting held on the 20th Feb-
Tuary, 1979."

(iii) “In accordance with the
Provisions of rule 111 of the Rules
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of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am dir-
ected to enclose a copy of the
Brahmaputra Board Bill, 1979,
which has been passed by the Rajya

Sabha at its sitting held on the 1st
March, 1979.”

——

BRAHMAPUTRA BOARD BILL
AS PASSED By RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the Brahmaputra

Board Bill, 1979, as passed by Rajya
Sabha.

12.46 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FAILURE OF GOVERNMENT TO

FULFIL ASSURANCES GIVEN TO STUDENTS

OF THE DELHI UNIVERSITY COLLEGE OF
MEDICAL SCIENCES

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, I want to call the at-
tention of the Minister of Health and
Family Welfare to the reported fai-
lure of the Government to fulfil the
assurances given last year to the
students of the Delhi University Col-
lege of Medical Sciences in removing
several handicaps faced by them in
the college including lack of Hostel
facilities and the two-week long
strike launched by the 500 students
of that College to press for the ful-
fiiment of their demands.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): Sir it is a long statement, so
I lay it on the Table of the House.

Statement

Hon'ble Members will recall that
‘Agreement’ was reached by the Gov-
ernment of India with the Delhi
Medical students on 19th May, 1978
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in regard to a number of demandg put
forward by them.

2. Most of the decisions taken by
Government then have since been
implemented. However, in regard
to the University College of Medi-
cal Sciences (UCMS) it has not been
possible 5o far to implement a few
demands mainly because of the fact
that more than one authority is
involved in fulfilling them,

3. The major issue in regard to
the UCMS pertaing to the question
of appointment of a Director of the
UCMS. The ‘Agreement’ dated 19th
May, 1978 reached by Government
with the gstudents stipulated as fol-
lows: —

“For the University College of
Medical Sciences, the Delhi Uni-
versity would appoint a Director
from the Central Health Service
who shal] function as the Medi-
cal Superintendent of the Safdar-
jung Hospital as well as the Dir-
ector of the University College of
Medical Sciences. The Principal
will be re-designated as the Dean
and shall have only academic fun-
and shall have only academic fun-
ctions and work under the overall
supervision of the Director. The
Director would be appointed with-
in a reasonable time and shall be
in overall charge of both the Col-
lege and the Hospital.”

4. On 22-6-1978 the Union Health
Ministry sent a panel of three names
to the University of Delhj for con-
sideration for appointment as Direc-
tor of UCMS. Although the Uni-
versity of Delhi were fully associa-
ted with the negotiations with the
students in April/May, 1978 and they
were a party to the ‘Agreement’ yel
it was subsequently revealed by
them that under the University Re-
Fulations it will not be possible for
them to appoint a “Director” for
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the Medical College. Subsequent to
this development, the Union Health
Mmistry have been having a regular
dialogue with the Vice Chancellor of
the University of Delhi to see how
the object of the ‘Agreement’ of having
an acceptable unified control of the
college and the hospital could be
achieved.

5. Immediately after I took over
the Health Ministry I had looked
into the matter and had held meet-
ings with the Vice Chancellor of
the Delhi University as well ag the
Students’ Union, On the 24th Feb-
ruary, 1979, the Delhi University and
the Health Ministry reached an
agreement to provide for coordinat-
ed working of the UCMS and the
Safdarjang Hospital, New Delhi.
Under this agreement Dr. D. B.
Bisht, now working as Deputy Direc-
tor General (Medical) in the Dtie.
General of Health Services will be
appointed immediately as Medical
Superintendent of Safdarjang Hos-
pital, He will alsop be made the Vice
Chairman of the Governing Body of
the UCMS. This will provide for
unified control of the College and
Hospital. The functions of the Medi-
cal Superintendent-cum-Vice Chair-
man of the Governing Body as well
as the Dean-cum-Principal of the
College were clearly defined and
mutually agreed to 'between the
Health Ministry and the Delhi Uni-
versity, A high-powered Joint
Council to look after any problems
that might arise in the working of
the unified authority with the Health
Secretary and the Vice Chancellor,
Delhi University ag co-Chairman was
also provided for, However, when
this formula was put to the  Stu-
dents Union in the presence of the
Vice Chancellor and the Dean of
Colleges they flatly rejected it, as
they felt that in the light of past
difficulties, the only arrangement
which would work satisfactorily
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would be a unified authority for both
the College and Hospital. The
Delhj University's request for alot-
ting to the College the required num-
ber of beds in the Safdarjang Hos-
pital could not be agreed to by
my Ministry as such a step would
adversely affect patient care. It has
to be kept in mind that Safdarjang
Hospital is one of the major Hos-
pitals serving the public of Delhi
and the adjoining areas of neigh-
bouring States as well as gne of only
two hospitals for the Central Gov-
ernment Health Service, It has
been our experience that divided res-
ponsibilities in hospital administra-
tion have led to difficulties in work-
ing as well as difficulties for the
patients. In the light of this posi-
tion my Ministry told the Students’
Union in the presence of the Vice
Chancellor that Government would
now consider making arrangements
for the single unified authority and
in this context would also consider
the possibility of taking over the
College.

6. In their letter received in my
Ministry qn 27-2-1979 the Students’
Union of the UCMS have reiterated
that “the only answer to our college
problems in the present circumstan-
ceg is take over of our college by
Ministry of Health”.

7. Meanwhile in a communication
to me dated 28th February, 1979 the
Vice Chancellor of the Delhi Univer-
sity hag informed ag follows: —

(i) The Delhi University Tea-
chers’ Association has requested
the Delhi University to run  the
College.

(ii) The Academic Council of
the Delhi University has constitu-
ted a Committee to look into the
whole question.

(lii) Government should keep
the strong feelings of the teachers
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and the Academic Council Mem-
bers in mind while considering
the alternative solution to the
problems,

8. I may mention that even after
these developments, the students’
representatives have met the offi-
cers of the Ministry and have reite-
rated that nothing lesg than the
early take over of the College by
the Ministry would satisfy them.
That is the proposal on which we
are presently working.

9. I may point out in this connee-
tion that as early as October, 1978,
the Vice Chancellor of the Delhi Uni-
versity had written to my Ministry
to take over the College in the in-
terim period till the regular build-
ings for the College/Hospital come
up in Shahdara in a few year’s time
as per Governments earlier decision.
Government have already decided
that when the buildings are complet-
ed in Shahdara, the College will be
shifted to that place and the Delhi
Administration will run the College/
Hospital as a permanent measure,

10. Another important problem
which my Ministry is trying to solve
relates to the provision of hostel ac-
commodation for the students/inte-
rns of the University Colleges of
Medical Sciences, The ‘Agreement’
of 19th May, 1978 stipulated as fol-
lows: —

“The barracks situated opposite
the UCMS, now with the Defence
Ministry, will be taken over and
repaired and modified/adapted to
the extent necessary, to function
ag a hostel for the students of the
UCMS. This work would be com-
pleted expeditiously so that the
hostel is ready by the lst January,
1979.” f

The Union Ministry of Defence had
agreed to place at the disposal of
the Union Health Ministry certain
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barracks in the Factory Road oppo-
site the college provided alternative
accommodation was made available
to the Defence persannel now occu-
pying the barracks, The Ministry of
Works and Housing had certain diffi-
culties in allotting General Pool ac-
commodation to Defence personnel.
However, I am glad to inform the
House that the Ministry of Works and
Housing have now given physical pos-
session to the Ministry of Defence of
30 units of type I and II quarters
against the total number of 54 units
of accommodation needed by them.
As regards the balance of 24 units
of type IIl quarters, the Ministry of
Works and Housing have allotted the
guarters but have not yet given phy-
sical possession. The matter is be-
ing pursued with that Ministry fur-
ther, As soon as the Defence per-
sonnel move out of the barracks and
give their vacant possession to the
Union Health Ministry, the Trepair/
renovation work of the barracks
will start. I may mention here
that as early as in September, 1978
the necessary administrative ap-
proval and expenditure sanction for
a gum of Rs. 7.9 lakhs for this work
had been issued. -

11. I may also mention that pend-
ing the renovation/repairs of the
barracks, I have allowed the stu-
dents/interng of the College to uti-
lise the Dharmshala opposite the
college on an “as is where is” basis.
The students have welcomed this
gesture.

12, Ag regards provision of play
ground facilities this too has been
arranged, Administrative approval
and expenditure sanction of Rs.
62,100/~ for grassing the play ground
has been issued on 5-2-1979.

13. Another decision taken on
19-5-1978 was in regard to expediting

4358 Ls—10
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the construction of the Out-Patient
Department Block (Phase II) of
the Safdarjang Hospital for use of
the college. Here too the Union
Health Ministry had issued the nec-
essary expenditure sanction of Rs.
31.125 lakh on 1-11-78. The pro-
cedural farmalities necessary to be
completed before the construction
can be started are being expedited
by the C.P.W.D.

14, From the above detailed ac-
count which I have given. I am
sure the House will appreciate that
the Union Health Ministry has been
continuously giving attention to this
matter and has been earnest in its
desire to settle the problems of the
students of the UCMS in a satisfac-
tory manner. I am hopeful that be-
fore long all these problems would
be resolved to the satisfaction of the
students.

SHRI EDUARDO FALEIRO: You are
laying it on the Table of the House.
Mr. Speaker, Sir, I take a strong ob-
jection to the off the cuff manner i1n
which statement is made in para 14
at the last page namely, page No. G.
I quote:

“From the above detailed account
which I have given, I am sure the
House wil] appreciate that the
Uniop, Health Ministry has beer:
continuously giving attention to this’
matter and has been earnest in it
desire to settle the problem nf the
sudents of the UCMS in a satisfac-
tory manner...”

Now, this is what 1 call an ‘off the
cuff’ statement, This is a statement
which does not tally with the realities.
Sir, having the highest regard for the
hon’ble Minister and the person who
occupies this office 1 should give hira
the benefit of doubt as it is drafted
in a casual manner and, it seems, he
has not applied his attention to this
matter because from this portion of
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the statement several other mis-state-
ment and untrue statements arise.

Sir, this Medical College, as far as

I know, is the most unfortunate Me-
dical College in this country and, 1
hope, there are no other Medica] Col-
leges in such an unfortunate and sad
position. Let me say at the outset that
I do not want to confront the hon’ble
Minister who has taken the office very
recently but I do hope that he will
in this very first instance show his
statesmanship and political ability and
bring about a sound solution to this
problem, This is a Medical College
which does not have recognised tea-
chers. 1t does not have a build'ng.
It does not have hostel facilities at all,
In 1971 it was proposed to have this
Medical College under the auspices of
the Delhi Administration and it was
planned that within 18 months from
that day this college would come up
in Shahadara, in the trans-Jamuna
area. Eighteen months passed and
only in December 1977 the foundation
stone for this college was laid and my
information is that nothing more was
done and for that matter the founda-
tion stone itself was stolen and is not
to be found there. In 1971 when the
vollege was to come within a period
f eighteen months the Government
o India arranged that during
hat interim period the College
.ould function in the premises

' Safdarjang Hospital It was
be there for 18 months but
hag been going on far 8B years
with the result, Sir, that there are no
recognised teachers in that college at
all None of its teachers is recopnised,
1 am talking about All India Medical
Council. There are no recognised
teachers. And for that matter strictly
speaking this degree cannc¢t be re-
cognised by the All India Medical
Couneil. But due to political pressure,
on an ad hoc basis, this degree is being
recognised from year to year. The
doctors who work there are not having
teaching qualifications, These doctors
themselves have gone on strike. About
the gtandard of teaching I do not want

MARCH 5, 1879

to fulfil assurances
Delhi University College
of Med. Sc. (CA)

to comment because I am myself not
a medical man, But the doctors have
gone on strike because their work
there is not recognised and they were
not having any teaching allowance
for the purpose. Sometime in 1977 it
was agreed that they will get an al-
lowance of Rs. 150 per month but this
allowance itself was dropped in 1978.
As far as teaching is concerned this
is the position: They don't have a
hospital of their own, 1400 beds or
there abouts are there in this hospital
but not a single section of the hospital
is reserved for the medical college
with the result that medical students
from this college go there, they are
not welcome, they don’t get any train-
ing, they are treated as tresspassers
or transgressors into the wards, the
doctors don't recognise them don’t
help them, and they are not welcome.
The position is this. Mr. Speaker, you
will kindly bear with me for a few
minutes until I make out this case of
mine, The point which [ wish to
mention is this, You will see how
serious the situation is.

Sir, there are no proper classrooms
and there are no proper library facili-
ties. In fact there are 500 students
as mentioned here plus some 100 in-
terns and the library can cater only
to 20 students. The common room
for students is half for the students
and half for the animals, the animals
being the guinea pigs and other ani-
mals on whom they have to operate,
They are in the same common room.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Animal] farm?

SHR] EDUARDO FALEIRO: That
is Animal farm from a different point
of view. Now, Sir, the Union Room
for the students is 5’ 6’ (Interruptions)
The Housing Minister may also take
a note of this instead of cutting jokes
because the Housing Ministry is also
concerned with it. I will come to it
just in the course of my submissions.
Now, Sir, many of the teachers are
having their rooms in the lavatories,
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This is the position. Since you have
rung the bell I will just mention their
demangs. Their demands are to this
éffect: They want that hostel facili-
ties should be given to them. There
are no hostel facilities at pre-
sent. Secondly, the position is
this. The whole trauble is this.
This particular college is under dual
authority, It is ap University College
ang therefore it is subject to universi-
ty rules. However, it is running in the
premises of health Ministry, that is,
Safdarjung hospital and therefore it
is subject to the control of the Health
Ministry, This confliet is the main rea-
son for the trouble and for the preca-
rious and unfortunate =ituation of this
college at present. There is absolute
rift between the Principal and the Vice
Chancellor on the one side and the
Health Secretary and the Superinten-
dent of the Safdarjung Hospital on
the other side. They are not invited
1o each other's funclions. They don't
have any such social intercourse and
the relationship between them is cut.
And in this tug-of-war, who suffers?
It is the students who suffer, Now
1 will point out to you the mis-state-
ment made here. Please see para 2.
I want to point this.and I request the
hon. Minister to correct them on the
floor of the House to show us his
sincerity about which we have had
full trust upto this time and I hope
we will continua to have that. In
Para 2 you will see this. He says that
most of the decisions taken by Gov-
ernment then have since been imple-
mented. He was referring to the earlier
agreement. Then he says “However
in regard to the University College
of Medical Sciences it has not been
possible so far to implement a few
demands mainly because of the fact
that more than one authority is in-
volved in fulfilling them.” This is
what he says. Whatever demands are
there, the hon. Minister stated them
in the Rajya Sabha in reply to Uns-
tarred Question No. 819 dated. ..

MR. SPEAKER: You don’t exhaust
all your ammunition here.
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You must reserve something for the
Health Ministry Demands,

SHR; EDUARDO FALEIRO: What
I say is this, §ir. This Unstarred
Question refers to some Memorandum.
It is mentioned here...

MR. SPEAKER: Kindly come to the
question. You have taken a very long
time.

SHRI EDUARDO FALEIRO: What
1 say is this: Not a single of these
demands mentioned here has been
fulfilled, 1 am drawing the Minister's
attention. Please see paragraph 2, I
am drawing his attention to demand
Nos. 3 to 8 which concern this col-
lege. Not a single demand has been
fulfilled. This is my first point So,
this is a wrong statement. It is a
mis-statement which has been made.

The second point on which I wish to
draw your attention is this. They
want to appoint one Dr. Bisht work-
ing as Deputy Secretary-General (Me-
dical) to coordinate between the insti-
tution of the Safdarjung Hospital on
the one side and the Medical College
on the other side. Dr. Bisht himself
has refused earlier, saying that it is
not possible to do this work. As a
matter of fact, two other persons wer»
suggested, but they have refused,
saying that they cannot do this work.
In this statement there are a series
of mis-statements. Sir, you have cut
short my time, It is your prerogative.
It may be your right also. But I just
want to point out this thing. Of course,
there are many other things. I would
like the Minister to come out clearly
with a statement in this regard. I
want him to give a definite reply on
this| point. The previous Ministers
have gone and it is all to the good.
We do not want a bureaucratic reply
from you. Simply saying “it is under
consideration” will not done. Eight
years have passed like that. That will
not do. I would like to know from
the hon., Minister what immediate
steps have been taken to bring this
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college under the Health Ministry im-
mediately, Secondly, what steps have
to be taken to recognice the teachers
who are working there, or to bring
fresh teachers, if the college is to be
under the University, on deputation
to the University. Then there are the
hostel facilities. The dharamsala will
not do. It is a common hall. There
should be at least some partition, until
the barracks are given to them as
hostel. Fourthly, there is the question
of hospital facilities. You must have
a portion of the hospital for the use
of the medical college until yoy have
a separate hospital. They have asked
for 600 beds, How much are you pre-
pared to give. You have to give con-
sideration to the demands of the stu-
dents in a reasonable manner. Finally,
they do not have a library. The exist-
ing library can be useful only for
post-graduate research. So, they should
be given suitable facilities for a good
library. Sir, it is not possible for you
to give more time, But I would say
that the Minister should take this op-
portunity not to give a stereotyped
Teply but to show hig political

maturity. A

SHR] RABI RAY: My hon. friend
has made some critical references and
he was some what harsh against the
decision of the Government. But I
want to assure Parliament that after
I have assumed office 1 took personal
interest in the matter. If the hon.
Member has gone through the state-
ment, he would agree with me that,
so far as the agreement that was ar-
rived at between the Health Ministry,
the University and the students in
May 1978 is concerned, out of the 17
conditions, 11 conditions have been
fully implemented, four are in an ad-
vanced stage of implementation and
only two are under consideration, I
agree with him when he says that 1
have to take personal interest in this
matter when the students are suffer-
ing. After I assumed office, 1 did not
want that under my very nose they
should suffer. Hence, the House would
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appreciate, I called the Vice-Chancel-
lor and the students on the 24th Feb-
ruary. I met the students in the pre-
sence of the Vice-Chancellor and thef®
was agreement between us, between
the Ministry and the Vice-Chan-
cellor, to translate the formal
agreement into action. I think
the whole thing has been described
in the reply. 1 do not want to go into
the details, In the presence of the
Vice-Chancellor, I asked the students
to explain their difficulty. They said
that there should be no dual control
and that the Ministry should take over;
since the Vice-Chancellor has failed,
the Ministry should take over. At
that stage I intervened and asked
what I should do, because 1 did not
want the students tp suffer. Then
there was discussion. Then the Vice-
Chancellor himself wrote a letter to
me in which he has appreciated what
1 have done. There he says:

“Dear Rabi Ray,

We are immensely grateful to
you for all the kindness and cour-
tesy that you have shown for im-
proving the situation in the Uni-
versity College of Medical Scienc-
es since you have assumed office
of Minister for Health and Family
Welfare, I must say that it is for
the first time that this matter has
been discusseq thoroughly and in
great detail with serious attention,
when the Minister himself has
kindly spared so much of his time,
despite his multifarious engage-
ments for the resolution of the
difficult problems which have ac-
cumulated during the last 8 years
in connection with the institu-
tion, . .®

The students in their letter received
by the Ministry on the 27th of last
month have said that the only answer
to their college problems is take over
of the college by the Ministry of
Health,

The hon. Memher has raised the
question of hostel for the students.
This dharamshala was built up te
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cater to the needs of the patients visi-
ting Safdarjang hogpital. The stu-
dents have agreed to take the dharam-
shala and I have assured them that it
would be placed at their disposal. The
dharamshala would be available to
them in a week's time till the barracks
are made available to them. My
friend Shri Sikandar Bakht has taken
special care to see that the students
are not put to any difficulty. We will
see that no unnecessary inconvenience
is caused to the students. The stu-
dents have also assured me that they
would immediately leave the dharam-
shala after the barracks are made
available to them,

As far as the Library facilities are
concerned, the National Medical Li-
brary has been made available to the
students of University College of Me-
dical Sciences. There is no difficulty
on that score, The playground will
also be ready for them very soon.
About the library, if there is any fur-
ther difficulty, I will look into the
same.

The main probiem is to have a uni-
fied control on the UCMS. The students
do not want dual control and I think,
1 will have ng other go but to take
over the college so that the students
are not put to any inconvenience.

12.52 hrs,
[MR. DEPUTY-SREAKER in the Chair]

SHRI MALLIKARJUN (Medak):
Mr. Deputy-Speaker, Sir, it is very
unfortunate that the Health Minister’s
reply is only an eve wash. He has
mentioned that out of the 17 demands
of the students, he has already met
11 demands. I would like to refresh
the memory of the hon, Minister
that it was on the 9th May, 1978 that
an agreement was reached because ot
the strike of all the medical students,
not of this particular college. They
had a number of demands and out of
those demands probably he had met
some of them.
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As far as this University College
of Medical Sciences jis concerned, they
have only three demands. One, they
wanted that there should be a unified
control a single authority should have
the control over it. As it was, it is
under the dual control of the Univer-
slty and the Health Ministry. Their
second demand was for a hostel and
the third demand was for the con-
struction of the OPD, phase II. Un-
fortunately, for phase JI construction,
nothing has been done except sanc-
tioning some small amount for this,
so far as the hostel ig concerned, they
want to keep them in barracks. They
have now offered them dharamshala,
I do not know, if they are satisfied
with this. They are also human beings.
Being medical gtudents, they need
proper attention to be paid to them.
They have {o devcte a lot of time to
their studies and practical training,

The students of this college have to
go to the Safdarjung Hospital for
their clinicial trairung. I do now
know, whether the same doctars or
professors who teachi them in their
college go and teach them in so far
as their practical training in the hos-
pital is concerned. And because of
the dual control, we do not . know
how the doctors and others treat them
at the Safdarjang hospital.

In the light of the agrcement of
19th May, 1978, wlica a proposal was
sent to the University to appoint a
Director-cum-Medi1cal Superinten-
dent, they have rejected it because
within the regulations of the Univer-
sity, it does not come in.  Again, the
Vice-Chancellor has written last year.

I think in th2 month of October, a
letter was there that Government
must immediately take over the Col-
lege, in order to give proper educa-
tion to the pupils, particularly the
medical students who are going to
save the lives of the Health Minister,
of myself and everybody else, Whep
the University Vice-Chancellor him-
self has written, I do not know what
is the hitch for the Ministry to take

it over.
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Again, there is a resolution of an
association which has beer forwarded
It is at page 4. 1t says.

“(i) The Delhj University Tea-
chers’ Association has requested the

Delhi University to run the College.

(ii) The Academic Council of the
Delhi Universit;y has constituted a
Committee to look into the whole
question.

(iii) Government should keep the
strong, feelings of the teachers and
the Academic Council Members..”

What has the teachers of Humani-
ties got to do with medical faculty?
I do not understand. Here, the Vice
Chancellor has written a letter sug-
gesting taking over. Again, a re-
solution was adopted. In the light
of all these things medical students
were very restive. They even ghe.
raoed the Principal. Again, recently,
to have a unified coordination, Dr
Bisht wos appointed. For this uni-
fied coordination, Dr. Bisht was ap-
pointed, but this was also totally
rejected by the pupils. Noyw the
studentg want complete take over,
Either you take it over, or let the
University do it. Since the Univer-
sity can only conduct exminations and
it is an academic institution, it will
be wise on the part of the Government
of India to take over the administra-
tion immediately and see that hos-
tels are constructed immediately. So
far as the barracks and their vacation
by the Defence people are concerned—
the hon. Minister of Housing was very
generous to give some accommodation
to the Defence personnel—all these
things are not going to help the medi-
cal profession, with which everybody
has got some concern. Therefore, I
request the hon. Minister to let us
know: within .hogw much prescribed
time he is going to take over the ins-
titution as a whole, and then arrange
for the proper construction of library
and hostel facilities and for the pro-
wision of other amenities required for
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the medical students, to continue their
profession? Or else, you completely
close that institution and senq all
those medical students to the Maulana
Azad Medical College or some other
college and teach them regularly there.
It should be a time-bound programme,

SHRI RABI RAY: I want to remove
one misconception which both the
Members who have put the questions,
have. That misconception relates to
Dr. Bisht. On the 24th of last month
when we arrived at an agreement, it
was decided that Dr, Bisht would do
it. He agreed. Both the Members are
under a misconception that he refused,
(Imterruption). Rejection was a pre-
vious decision. On the 24th of last
month, we decided to send him, but
the students rejected the whole agree-
ment. That is the problem. 1 told
you that Dr. Bisht was to be sent,

And I think one fundamental thing
has been lost sight of by both the
Members. It is that these are all
interim arrangements. The entire
medical complex is being built at
Shahdara, and we have already sanc-
tioned Rs. 872 crores. The total ex-
penditure is Rs. 15.19 crores. It is
only an interim arrangement and dur-
ing this interim arrangement, these
difficulties have cropped up. Hence,
as I told you earlier, the Ministry, I
think, will have no other go but to
take over the institution,

——

12,59 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1978-79

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): I
beg to present a statement showing
Supplementary Demands for Grants in
respect of the Budget (Railways) for
1978-70.

MR. DEPUTY-SPEAKER: Now
matters under rule 377. Dr, Vasant
Kumar Pandit. We will have the lunch
hour after we finish matters under
rule 377.
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13 hrs.
MATTERS UNDER RULE 377

(i) NEED FOR A UNIFORM PATTERN OF
EDUCATION IN THE COUNTRY.

DR, VASANT KUMAR PANDIT
(Rajgarh): The teacherg all over
the country are shocked to learn that
the Union Government has decided to
delete education from the concurrent
list of the Constitution of India.
Teachers and educationists have all
along been of the firm opinion that
formulation and implementation of
a National Educational Policy will be
well high impossible if Education is jeft
ta the Stateg alone. With this aim in
view the teachers have struggled hard
to demand education being placed in
the concurrent list. Educationists in
general and patriots in particular are
firmly of the opinion that a uniform
mational pattern of education shall be
the most powerful instrument of
national and emotional integration.
This can be achieved qnly through the
joint efforts of the Union and the
State Governments. TUniform pattern
of education also entails uniform
service conditions, statutory security
of term and national payscales of
feachers throughout the country.
Teachers al] gver the country have
been agitating since long for all these
demands. With education on the
Concurrent List the States as well as
the Union Government will be en-
abled to share jaintly the financial
burden involved in implementing the
above programme of national import-
ance, It is therefore urged that the
Union Government will kindly recon-
sider the abave decision in their
correct perspective and concede the

genuine long-standing demands of
teachers, ;

(ii) REPORTED RESENTMENT AMoONG
PEOPLE OF NORTH BrHAR DUE TO
CANCELLATION OF CERTAIN TRAINS
INCLUDING Kos1 ExPRESg '
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MR. DEPUTY-SPEAKER: The
House stands adjourned till 2.05 p.m.
13.05 hours

The Lok Sabha adjourned for Lunch
till five Minutes past Fourteen of
the Clock.

The Lok Sabha re-assembled after
Lunch at ten minutes past Fourteen
of the Clock.

[MRr. DEPUTY-SPEARER in the Chair]
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14.11 hrs.

STATUTORY RESOLUTION RE.
NOTIFICATIONS INCREASING EX-
PORT DUTY ON RAW COTTON AND
LEVYING IT ON TURMERIC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Mr. Deputy-
Speaker, Sir, I beg to move the fol-
lowing Resolution:

“That in pursuance of sub-section
{2) of section 8, read with sub-
section (3) of section 7, of the
Customs Tariff Act, 1975 (51 of
1975), this House gpproves the fol-
lowing notifications of the Govern-
ment of India in the Ministry of
Finance (Department of Revenue),
namely: —

(1) No, GSR (21E), dated the
9th January, 1979, increasing the
export duty op raw cotton to
Rs. 2,500 per tonne; and

(2) No- GSR 34(E) dated the
20th January, 1979, levying an
export duty at the rate of Rs. 1,500
per tonne on turmeric in powder
form and at the rate of Rs. 2,000
per tonne on turmeric in any
other form, under the new Head-
ing No. 25 in the Second Schedule
to the said Act,

from the date of issue of the said
notificatians.”

Sir, prior to 9-1-1979 the statutory
rate of duty fixed in respect of raw
cotton under Heading No. 16 of the
Second Schedule to the Customs Tariff
Act, 1975 was Rs. 1,000 per ‘tonne.
However, the effective rate of duty
fixed by notification qn raw cotton of
the variety known ag Bengal Deshi
was Re. 700 per tonne. Owning to the
comfortable cotton situation in the
country and the anticipated surplus
of over a lakh bales of Bengal Deshi
cotton, Government proposed to allow
exports of about 50,000 bales of raw
cotton of the variety known as Bengal
Deghi. Expory price fealisation for
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thig variety of cotton was expected
ta be Rs. 5,000 or more per candy, as
against the domestic market price of
Rs. 2,600 to Rs. 2,800 per candy. In
view of the wide margin between the
internal and international prices, Gov-
ernment increased the rate of export
duty on raw cotton of the variety
known as Bengal Deshi from Rs. 700
to Rs. 2,500 per tonne with effect from
9-1-1979 s0 as tq mop up a part of the
profit. The rates of export duty on
other varietieg of raw cotton remain
unchanged.

Export of turmeric was banned since
January 1978 and, consequently, large
stocks of turmeric had gccumulated in
some parts of the country. The
current crop in the cauntry is expect-
ed to be about 1.50 lakh tonnes, i.e.
25 per cent more than the last crop.
With the arrival of the new crop, the
possibility of the indigenoug prices
falling substantially cannot be ruled
out. In order to ease the situation,
Government have decided to lift the
ban gn export and allow exports of
turmeric under OGL. There is aglso a
wide margin between the internal and
internationa)] prices of turmeric, Gov-
ernment have imposed an export duty
on turmeric so as to mop up a part of
the margin of profit, The rates of
duties prescribed are Rs. 1500 per
tonne on turmeric in powder form and
Rs. 2,000 pe tonne on turmeric in any
other form.

When this particular duty was levi-
ed, the first one on cotton on 8th Jan=-
uary and the second one gn turmeric
on 20tk January 1979, we received
proposals from the administrative
Ministries that there Is a big gap
and the middleman is going to make
huge profits and so we must mop up
a part of the profit. So, on the recom.
mendation of the administrative
Ministry, the Finance Ministry in the
Department of Revenue acceptéd their
recommendations and we hive in-
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creased these duties through notifica-
tion. As required under the law,
these notifications have to secure the
approval of Parliament. So, I am
moving this Resolution.

I Ao not think I have anything more
to add at thig stage. All I can say is
that, so far as Bengal Deshi cotton is
concerned, when we imposed this rate
of duty on the 9th January, 1979, we
had some calculationg before us. The
domestic price at that point of time
was Rs, 2,600 that is, Rs. 7.12 per kg.
while the international market export
price was Rs. 5,000. Then we calcu-
lateg that Rs. 2,500 cauld be mopped
up quite easily without any difficulry.
Now, prices are ranging between
Rs. 2,700 and Rs, 2,800 internally, and
in the international market the prices
are said to be ruling at Rs. 6,800 ap-
roximately. They have risen from
Rs. 5,000 to Rs. 6,800. So, there is
more margin, and there may be a case
for stepping up this export duty still
further so as o mop up more margin
of profit from the middlemen who are
the exporters. In this particular case
the estimated exporis are to be re-
leased: 50,000 for export, out of which
20,000 have been releaseq in two lots
of 10,000 each. The estimated revenue
is caleulated to be Rs. 1.6 croreg so
far as colton is cancerned, and Rs. 2
crores so far as turmeric is concern-
ed. Similarly, there is a margin of
profit in turmeric also because of the
difference between the domestic price
and the internationa] price. So, on
the recommendation of the adminis-
trative ministries, we have mopped up
these praofits.

Some amendments have also been
moved, and the hon, lady Member was
also raising some points. The Finance
Ministry is not directly concerned with
them, as to what should be the moni-
toring system, 6 the arrangement, re-
leages, purchases, whatever it is, but
when it came to our notice that there
was this differenpce between domestic
anq internationial prices, that there is
2 huge margin from Rs. 8 per kg. in
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the internal market to Rs. 21 per kg,
in the international market, we have
mopped up Rs. 2.5 per kg.

So, I geek the approval of this
House. If there is any other point
to which I can reply so far as my
Ministry is concerned, I shal] be happy
to do that. I commend this resolu-
tian for passing.

SHRI HARI VISHNU KAMATH
(Hoshangabad): On a point of order.
I am not speaking on the motion of
the Minister, but I am speaking on
the violation of article 343 of the
Constitution. Under that article, two
languages, Hindi and English have
been recognised ag the official langu-
ages of the Union.

SHRI K. GOPA1, (Karur): T have
asked for Tamil also.

SHRI HARI VISHNU KAMATH:
It wil] take its own time, we will
discuss it later on when it comes.

The House expects, not only expects
but demands, that Government should
strictly observe and conform t6 the
provisians of this article.

Will you kindly have a look at the
notifications issued by the Govern-
ment in this connection on the subject
of turmeric and raw cotton? I am
confining myself to turmeric. We have
been supplied with copies of the nati=
fication issued by the Government in
the Gazette of India as also the Ex-
planatory Memorandum to the Noti-
fication, in English as wel] as in Hindi,
I wonder who has been remiss in
this matter, remiss or careless or
negligent in this matter, whether the
Minister hag had a close look at this
particular matter, oy he has not had
the time or the energy to go into this
matter.

SHRI K. GOPAL: Cotton growers
do not understand Hindi)

SHRI HARI VISHNU KAMATH:
Please have a look at the Gazette
Notification. In English, of course, it
is turmeric. I have no objection to
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that but in the Hindi notification also,

L1 ardra 20 SAF
There also you will find in the first
column the word “ST®’ Now,

please have a look at the Explanatory
Memarandum in Hindi Sr&qrens gmq"
&z ars a1 s § e affaf o g
There, the word used is “z=i- . That
is the right word. But in the Gazette
Notification in Hindi, it is “=qTr=
Is it adulteration of language?

SHR] K. GOPAL: Because turmeric
is adulterated!

SHRI HARI VISHNU KAMATH:
It is not only violative of the Consti-
tution but it ig also jarring upon the
ears, and on the mind and spirit.
AT FUA W FEr TR Tean €
b Fifetemy 7 oot Temr & |
I do not know what is the logic, why
this has been done and why this in-
consistency. This is a violation of
article 343 of the Constitution. I know
that whenever speecheg are made out-
side or inside, there is a mixture ol
languages. That is not adulteration:
it is mixture only. That can be allow-
ed because we speak extempore. But
when the Government, specially the
-‘Ministries, issue notifications in the
Gazette in Hindi and English separa-
tely, there should not be adulteration
of language. I am a lover of wonis.
Every word is a living entity to me.
Every word should be taken care of
and used properly. It is mo use hav-
ing a mixture of languages. I do not
know if in Hindi it is called turmeric.
I do not know; I have not heard. In
Hindi, it is halad or haldi.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): In
eating no language is used.

SHRI HARI VISHNU KAMATH:
The hon. Minister knows that eating
is unparliamentary inside the House.

In conclusion, 1 would request you,
Sir, to direct the Government, to be
more carefu] in future with regard to
the use of language. Language is a
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living thing. It shaulq be used pro-
perly and correctly.

MR. DEPUTY-SPEAKER: Ag far as
the word “turmeric” is concerned, I
suppose, it is an English word. It
must be a mistake in translation and
it might be a typist’s or a translator’s
or a printer’s devil. But ag far as the
violation of the Constitution is con-
cerned, I do not see any violation af
the Constitution because the notifica-
tion has been issued in Hindi. What
you are pointing out is a misuse of
of the word. I think it will be cor-
rected.

SHR] SATISH AGARWAL: 1 very
much appreciate the concern of the
hon. Member and I regret this mistake.

MR, DEPUTY-SPEAKER: Resolu-
tion maved:

“That in pursuance of sub-sec-
tion (2) of section 8, read with
sub-section (3) of section 7, of the
Customs Tariff Act, 1975 (51 ol
1975), this House approves the fol-
lowing notificationg of the Govern.
ment of India in the Ministry of
Finance (Department of Revenue),
namely:—

(1) No. GSR 21(E), dated the
9th January 1979, increasing the
export duty on raw cotton le
Rs. 2500 per tonne; and

(2) No, GSR 34(E), dated the
20th January, 1979, levying an
export duty at the rate of Rs. 1500
per tonne on turmeric in powder
form and at the rate of Rs. 2000
per tonne on turmeric in any
other form under the new Head-
ing No, 25 in the Second Schedule
to the said Act,

from the date of issue of the said
notifications.”

Now, there are amendments to be
moved.

SHRI DAJIBA DESA] (Kolhapur):
I beg to move:—

That in the resolution,—
in part (1)—
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for ‘“Rs. 2,500"
“Rs. 701”. (1)

That in the resolution,—
in part (2)—

(i) for “Rs. 1,500” substitute
“Rs. 201”; and

(ii)for “Rs. 2,000 substitute
“Rs. 200”. (2)

substitute

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Mr, Deputy-Speaker, Sir,
I am quite against this proposal. The
Government is not having any definite
export policy with regard to agricul-
tural commodities.

After the Janata Government came
to power, they made it a duty to see
that the prices of agricultural cam-
modities go down. They have totally
banned the exporl of agricultural com-
modities. If vou take any commodli-
ty, the price has gone down. For
example, in regard to jaggary, it Is
only one-third, They have bannel
the export of even vegetables. They
say that in the interest of consumers,
if there is no surplus, it is not pos-
sible to export. In the name of con-
sumers, instead of helping them, they
are helping the capitalists, the indus-
trialists ang the upper salaried peo.
ple. I want to know whether the
Janata Government is committed to
supply of raw materials that is, agri-
cultural goods to the capitalists and
the industrialists and also to the peo-
ple who are getting higher incomes at
lower rates. Is that the policy? Of
course, we are committed tq 2 policy
of supplying goods to low-income gro-
ups at low rates, In the name of
poor people, the Janata Government
has formulated a policy of helping the
capitalists.

Now, the policy of the Janata Party
is dictated by the capitalists. Wit_h
regarq to agricultural prices, the capl-
talists are ruling the country and they
are dictating terms. With regard to ex-
port and import policies also, they are
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doing it. It is high time we had a
separate Committee to formulate a
policy gn export and import, so that
the agricultural prices may not come
down.

With regard to export of agricul-
tural commodities, we are not having
any exploration. We are having Em-
bassies, but we are not having any
trade representatives in the Embassies.
If we can have these trade represen-
tatives in Embassies, then they can
explore the possibility of exporting
our commodities.

We are having an Agricultural Pri-
ces Commission, and the reference
given to the Agricultural Prices Com-
mission is that remunerative prices
should be given, There is no diffi-
culty about that. But with regard to
giving incentive prices, the Agricul-
tura] Prices Commissicn should take
into consideration the economic posi-
tion of the poor people and also the
situation in the country. Therefore,
with regard to giving incentive prices,
there may be dispute, but with regard
to giving remunerative prices for agri.
cultural commodities, there should be
no dispute at all.

Now, the policy of the Government
is to fix an arbitrary price. This
price is fixed without any data. The
Agricultural Prices Commission js not
having any machinery to collect the
data. Unless the Agricultural Uni-
versitieg and the independent econo-
mic institutes are authorised to collect
the cost of cultivation and unless the
fixation of prices for agricultural com-
modities is based on scientific dala.
the agriculturists will not get any
justice.

In this respect I want tq say that,
when sugar was selling at a higher
rates, when the Government was get-
ting Rs. 500 crores per year, ‘they
transferred the money to the General
Revenues., Now, sugar is selling at a
lower rate and Government ig saying
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that the cane.growers shoulq get a
lower price. If those Rs. 500 crores
had been transferred and constituted
into an ‘Equalisation Fund’, then it
would have been possible for the Gov-
ernment to subsidise, when the prices
came down, and help the agricul-
turists.

Here, Rs. 2,500 per tonne for raw
Cotton, Rs. 1,500 per tonne for turme-
ric in powder form and Rs. 2,000 per
tonne for turmeric in any other form,
are sought to be levied as export duty.
I want the Government to spend it for
the sake of those people who produce
cotton and turmeric: if they do not do
it, then it is no use. Always the export
policy will be like this when the prices
are very low, the agriculturists agi-
tate and represent to the Govern-
ment; and when it is decided to
export, then all the raw produce will
come into the hands of the merchants,
and when export is allowed, the pro-
fit will go to the merchants, not to the
agriculturists.  Therefore, Govern-
ment should constitute an Agricul-
tural Price Stabilisation Corpaoration,
and it must take the responsibility of
purchasing all surpluses and selling
them in foreign market and also
internally through the National Agri-
cultural Marketing Federation. If this
money is not going to be constituted
to help the producers, then at least it
can be constituted into an ‘Equalisa-
tion Fund’ and it can be ytilised when
the price comes down.

Therefore, once again I have to say
that there must be a revision of ex-
port policy in respect of agricultural
commodities. For that, there must be
a permanent body to look into the
prices of agricultural commodities
export, internal consumption and
other things and suggest ways and
meang and advise the Government
with regard to prices of agricultural
commodities and export and impart
policies.
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SHRI DAJIBA DESAI (Kolhapur):
Mr. Deputy.Speaker, Sir, the Govern-
ment has come forward to seek the
approval of this House to the notifi-

cation already issued with regard to
increasing the export duty on raw
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cotton and levying export duty on
turmeric in powder form,

Sir, only a few days back, the Fin-
ance Minister, during his budget
speech had told the House that the
export of agricultural products had
to be encouraged and in this connec-
tion, had mentioned some of the items
also. But at the same time, the Gov-
ernment has come here seeking the
approval of this House to this en-
hancement or levying of the ecxport
duty. There are only two items on
which the levy is sought to be im-
posed or increased. On the other
hand, actually, the Government should
have come with a policy statement
on the basis of the announcement al-
ready made in the House by the Fin.
ance Minister,

The Hon. Minister of State while
moving his resolution in the House
said that he would reply to certain
questions concerning his Ministry. Is
the Finance Ministry concerned with
the revenue and expenditure only and
it is not concerned with the economic
policies of the Government? And if
the Finance Ministry is concerned
with the economic policy, is it not
the concern of the Finance Ministry
to know what export policy the Gov-
ernment or the varius Ministries are
adopting? Shri Mirdha and other
hon. Members have rightly empha-
sised that there is need for an export
policy for the agricultural products.
They are just exporting or importing
without any clear-cut policy.

There is one more important point
that I would like to place before the
House, There is discrimination in so
far as the agriculture and industry
are concerned. For the industry, the
Government comes forward from time
to time with the policy of export con.
cessions. There are a number of
Export Promotion Councils which
deal with the encouragement of ex-
port of industrial products as also
their input availability. When a
factory wants to export certain items,
they can get import licences for raw
materials, for inputs etc, Then, again
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there is compensatory support for the
industries. There are certain indus-
tries where hundred per cent produc-
tion is encouraged for exports. On
the other hand, what is the policy of
the Government regarding export of
agricultural products? Thus, there is
a clear discrimination between the
two.

When the agriculturists produce
more, the produce goes to the trading
community and whenever it suits
them, the trading community can
export this after getting necessary
licences etc. And supposing they get
something more, then the Govern.
ment comes in with this sort of noti-
fication for mopping up the proiits.
Many hon. Members of the House
have asked as to what about the pro-
ducers. Actually, when there is no
export policy as such for agricultural
products the agriculturists or the
cultivators cannot draw up their pro-
gramme for production. If the Gov.
ernment says that these are the items
to be exported, cultivators can spe-
cially plan their programme of for
example, cotton or whatever it is.
Now, this year many States have
asked for export of cotten. The Gov-
ernment of Maharashtra have procured
lakhs of bales of cotton and have asked
the Government for  permission
to export cotton. What would hap-
pen if the Government says that they
are levying an export duty to mop
up the profits? In Maharashtra, the
State Government or the Marketing
Cooperatives Federation is purchas-
ing cotton, and they guarantee an
adequate or reasonable price. In all
the other States, Government must
come out with a policy that whenever
they want to export, they can export
but that it must be through the State
trading agency or a cooperative
agency.

Thara is the State Trading Corpora.
tion, It deals with exports and im-
ports, So, why should it not deal
with the export of raw cotton? They
can purchase from the open market
here and export, and give the beneflt
to the State Trading Corporation and
to the country. Mopping of profit
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need not be done only by taxes. It
can be done through market opera-
tions. Government of India has a
number of institutions which can
deal with exports. Even some of the
cooperatives are doing it. The co-
operatives and the STC can do it. In
spite of all these institutions, Govern.
ment has come out with a proposal
to support the private trade.

I want to ask the Minister whether
this is the policy which is going to
be adopted in future, with regard to
agricultural exports—the policy
which has been announced by the
Finance Minister, The private trade
is purchasing it at a cheaper price
during the production season angd it
is allowed to export agricultural pro-
duce—from rice to cotton; and then
Government’s function is only to levy
the export—is it the policy of the
Government? I hope the Finance
Minister will enlighten the House and
assure us that henceforth the expe:t
duty will be used not only to mop up
profits, but to give benefits to the
agricultural producer. Here they
actually have the Bengal Desi cotton,
but ‘haldi’ is still in season. The
season has started. Government can
purchase it with the help of the State
cooperative societies, They can pur-
chase and then export. Bengal Desi
might have been purchased by the
private traders, but it is not the case
with ‘haldi’. If the Government has
really any intention to support culti.
vators, so that they can get better and
remunerative prices and the cost of
production by harvesting—if it is a
proclamation of the Janata Govern.
ment—Ilet them say that, and also that
henceforth agricultural production
will be exported by the cooperative
institutions or the STC. That is the
declaration we want.

SHRI AMRIT NAHATA (Pali): I
really sympnthize with Shri Satish
Agarwal, because as he himself has
said, he is only an executive person,
to execute what the administrative
Ministry tells him to do. I wish some-
body from the Ministries of Industry
-and Commerce were here to listen to
this debate. Obviously it seems as it
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it is a very reasonable step, that some
profits of the middle-men are being
mopped up; but behind this fecade is
concealed a long story of lethargy,
inefficiency and even collusion. I will
tell you how, I know the whole
story. It is the story of total incompe-
tence of the Cotton Corporation of
India. Last year, The Cotton Cor.
poration of India was allowed to ex-
port 25,000 bales of Bengal Desi cot-
ton. It could not do so. With great
efforts, it could export only 10,000
bales. 15,000 bales of Bengal Desi
cotton were lying in the godowns of
CCI, deteriorating in quality and get-
ting pink in colour, This year the
whole world knew that we were sur.
plus in Bengal Desi and that prices
were crashing, but Government did
not announce that exports would be
allowed. It wanteq the CCI tgo clear
its older stocks first; and then the
Government would announce permis-
sion to export. Meanwhile, the poor
farmers could not wait. He had to
sell his cotton at distress price. To-
day a very small quantity of Bengal
Desi cotton is trickling down in the
market; most of it has already been
mopped up by the traders before ex-
ports were announced. When all this
cotton had been cornered and gar-
nered by the big traders government
came forward and said: now we allow
exports knowing very well that the
benefits will not go to the farmers
but it will go to the traders. Whether
it was the result of deliberate, cons-
cious collusion or it was incompetent
effort to protect the operating failures
of the CCI, I do not know hut the
recult has been that the total hencfits
of these exports have gone to the
traders and not to the farmers.

15.00 hrs.

Even this time, out of 50,000 bales
of cotton, 10.000 bales have bean re-
served for CCI. Till this day CCI has
not been able to fetch order for a
single bale while private traders have
been able to fetch orders for many
more bales than what they have been
allowed. The hon. Minister spoke of
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international prices. There is no
no such thing, There is only one
country which buys our Bengal Desi;
that is Japan. We do not use it;
Japan is a highly industrialised coun-
try; it uses it, If Japan does not buy
anything from the CCI that is the
tragedy. The Cotton Corporation of
India has not been able to establish
its credentials with Japanese importers
they do not rely on its time schedule
or quality or its dealings. It is a
great tragedy. CCI must improve its
performance and must go to the fields
and buy cotton of good quality at fair
price to the farmer, in fact offer
higher prices to the farmer and buy
cottton for export; then there would
not be profiteering by private trade.
The CCI as a public sector under.
taking must go in a big way to buy
cotton and export it and establish
links with the Japanese importers.

40,000 bales were allowed for pri-
vate traders, What are the conditions
on iraders who want to export this
cotton? He must deposit Rs. 500 per
bale with the Textile Commissioner.
No small trader or exporter or farmer
who organise; into a cooperative and
decides to export their cotton directly,
they cannot do it. It is a big amoun:-
Rs. 500 per bale. There is another
condition that this export must be
completed ™before March end. This
policy was declared in mid February;
within one and a half months i has
to be done. It means only big traders
can do it with the result that Saksa-
rias and such big traders alone would
benefit from it. Now it is a poor sop
to us and we are told that we have
mopped up their profits.

Japan is the only buyer of Bengal
Desi. Incidentally, it is not grown in
Bengal hut is mainly grown in Pun-
jab, Rajasthan and a small quantity
in Haryana also. I find that in Japan
there is demand not only for Bengal
Desi but also, a small demand, for -
hand ginned desi cotton. In good old
days, cotton used to be ginned by
hand by our womenfolk in the vil..
lages. There is a charki and with’
this, our women during noon time
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used to gin cotton and remove the
seeds. =~ When mill-ginning came,
hand-ginning was almost exterminat-
ed but still there is some demand for
this cotton in Japan., I went 10 my
people and asked, “Can you revive
it?” They said, “Yes, we can revive
it”. I told the Commerce Minister,
“Why don’t you reserve some quan=
tity for hand.ginned cotton? It will
give employment to four or five
thousand people in my constituency
and in other parts of Rajasthan.” He
agreed. 2000 bales have been reserva
ed for the export of hand-ginned
cotton. Today in my constituency in
six villages in Bikaner, 3000 people
are employed in hand.ginning only
because there is a demand in Japan.
The Textile Commissioner says, this
also must be cxported by March end.
Hand-ginning is not mechanised, so
you cannot gin 2000 bales in 1-1|2
months, This time must be extended.
Then they say, you must deposit Rs. B0y
per bale. This is not possible because
they are small people, It is true that
hand_ginned cotton fetches a slightly
higher price and it will give us more
foreign exchange. But it is not very
high. The difference is hardly 10 to
12 cents. per kg But hand-ginning
costs are higher and it will give em-
ployment to 5000 to 10,000 women in
remote villages of Rajasthan. I would
appeal to the Minister to consider
exempting hand-ginned cotton from
this export duty because there is not
much profit in it, Even now when
cotton has gone out of the hands of
the farmers, at least a part of it is
going back to the poor villagers in
the form of emplovment.

Lastly, T would strongly support
the demand of Mr. Nathuram Mirdha.
I am not talking of the reneral im-
port-export policy which is a larger
issue. But this Rs. 160 lakhg that the
Government is mopping up is a wind.
fall and secondly it amounts 1o de-
frauding the poor farmer. This mar.
gin at least must have gone back to
the farmer. This money must be
earmarked and given to the Punjab,
Rajasthan and Haryana Governments
to spend for the further development
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and growth of deshi cotton in these
States.

SHRI VASANT SATHE (Akola):
Sir, most of the pointg have been
covered. Whilg supporting the points
raised by my hon. friends, I would
suggest that it ig high time thig atti-
tude of dealing with problems in a
piecemea] and ad hoc manner, which
the Government hag showp by this
notification, was given up. For years
Members of Parliament in this House
and farmers outside have beep re-
questing for a national cotton and
textile policy. There is no parity bet-
ween cotton prices and textile prices.
There ig no general loot. Whenever
production goes up i the cage of an
agricultural commodity, whether it is
sugarcane, cotton, or turmeric oy any
item. you find that the priceg crash.
All that the Government says ig that
the Agricultural Prices Commission
has fixed a certaip support price and
we will come to the rescue of the far-
mer only if it goes below the support
price. That means, you do not want
the agriculurists to get remunerative
prices. This year, for example, the
cotton priceg fell. But did the prices
of cloth fall? No. What gre you do-
ing with the middle men and the tex-
tile industry? When the Government
themselves have a large number of
textile millg under their contro], they
have no policy. They just quibble
about supporting the farmers. Even
the present budget will go to help
only the very big farmers, and the
ordihary poor farmer, like the ordi-
nary consumer, would suffe; because
of the rise. Here you are waking up
and bolting the door of the stable
after the horse has escpaed. How are
you going to benefit the agriculturist
by this mopping up?

I remember tha; w, examined this
problem in the PAC. Bengal Deshi is
exported only to Japan, and 80 to 90
per cent is exported by only one party
based at Bombay. I do not want to
name that party. For years he has
been doing forward contracts. My
friend, Shri Nahata, wag saying that
Japap is not willing to purchage from
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the STC. 1t is a conspiracy between
this company here and the oply im-
porter, that is, Japah, which also be-
lieves in free trade. They would not
buy from you. I say this ig an eye
wash.

I welcome the little bit that you are
trying to mop up. Fair enough; but
who is Dbenefitting? The benefit
goes to those people who have al-
ready minted money by the forward
contracts. They Rave made their loot.

After all, thig is not a party mat-
ter. When you are thinking in terms
of progressive reforms ag g national
podicy, are you going to allow this
policy of letting the traders make the
looy of the farmers and the consumers,
although your administrative Minis-
try recommended to you and you
agreed to share the loot? So, both
the Government and the traders want
to loot the consumerg and the small
people. Thig attitude of taking a
share in the loot must be given up.
It is high time that you must give up
such a policy and evolve a construc-
tive policy and announce it.

It is not to be taken lightly and you
just bring an ad hoc Resolution say-
ing that on 5 particular commodity
the trad, is making a profit and so
you increase the duty. Tomorrow
you will come with a Resolutipn for
duty on some other item. So far as
critical itemg which affect the far-
mers are concerned, why not the State
itself be trader? When I talk of State
trading, I do not have in my mind the
bureaucracy managing State trading.
That is another fallacy which we
have. Whe, we talk of nationalisa-
tion or taking over, immediately the
bureaucrats come in, though they do
not know the difference between dif-
ferent varieties of cotton or some
other crop. The result is that thev
fail in the internationa} market. So,
why do you not utilize the expertise
of the private trade? There js noth-
ing wrong in it. But tell them that
they do it op behalf of the nation, see
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to the country and for the beneit of
the farmers,

Here, 1 would request only ope
thing. In keeping with your declar-
ed policy of helping the farmers, let a
gesture be made by seeing that all the
moneys that come from this tariff in-
cease is put in a development fund
for the benefit of the farmers produc-
ing turmeric as well as Bengal Desi
cotton. You have not mentioned here
Bengal Desi. Tomorroy it may apply
to other cottons also. I do not see
“Bengal Desi” in the resolution. You
have said “duty on raw cotton".

SHRI SATISH AGRAWAL: You
have not seen the notification,

SHRI VASANT SATHE: I go by
your resolution. Anyway, if iy is
clear in the notification, it is all right.

There was 3 committee of experts
which had worked out a formula on
paritv. It wag submitted to the pre-
vious Governmen; just before the
general elections. You will be hav=
ing it with you. Study it work out
a formula, a national policy for the
production of raw materialg as well as
finished products including exports.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): I rise to support
the resclution tabled by the hon.
Minister.

There has been a criticlsm that the
Government have no policy on ex-
ports. I say that the Government
have followed a general policy of ex-
port and import. What is this gene-
ra] policy? Thg nation exports com-
modities for the purpose of acquiring
and conserving foreign exchange, and
also to give benefit to the producer,
the comsumer and the trader, whether
it is the private trader or 3 Govern-
ment corporation. Also, the export
and import policy dependg upon more
production and international prices.
If these matters are considered, I
think in exporting Bengal cotton and
turmeric, Government have followed
the rea] policy, the general policy of
export and import. So, I claim that
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the Government is not at fault in ex-

port of Bengal cotton and turmeric.

As the hon. Minister has stated,
Government is getting thousandg of
rupees profit in its turn, If there is
much profit, as has been suggested by
some hon. Members, let 3 portion of
the money be reserveq to give sub-
sidy to th producers when it is need-
ed by them.

So far as turmeric is concerned, it
is grown to a great extent in Orissa,
Andhra Pradesh and elsewhere. In
Orissa, mostly the Adivasiz of the
Pulbhani and Koraput districts, which
are hilly districts ,grow it. In Andhra
Pradesh, in the hilly areas, it is grown
widely and mostly by the Adivasis and
the Harijans. They do not get a proper
price.

It was complained that the middle-
man was taking the lion’s share of the
profits, The Tribal Welfare Depart-
ment set up cooperative committees to
purchase it. As a result, the Adivasis
and the Harijan producers were thrown
out of the frying pan to the fire. They
did not do justice to the producers. In
the last 50 years, even befare Indepen-
dence, there has been a hue and cry
that the middle-man is taking away
the profit and the producers do not
gel the benefit.

The various corporations have been
set up. I am going to give an example
of one Corporation, that is, the Food
Corporation of India. They purchase
rice. But they ar the gredtest suc-
kers and the  exploiters in the
society, In our side, the rice is har-
vested from the month of November
till January. During this period, the
FCI agents do not go to the villages
and do not purchase rice at all. But
the farmer, the cultivator, the produ-
cer, is in need of money and, there-
fore, he is compelled to sell rice or
any sort of produce, whether it is rice
o, wheat or maize or bajra or any-
tring gt lower rate. Thege FCI agents
do ot purchase it. At the nick of
the moment, when the cultivator, the
producer, requires some money, they
sell it at a very much lower price and
stealthily, secretly and in' a concocted
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way, through some other people, the
FCI agents purchase it at a very much

les price and they get a profil. They
do it for their persona] ends.
I do not appreciate this hue and

cry that the Government should make
purchaseg and carry on the business,
The cxperience thay we have got in
the last 30 years ig that they are not
doing any justice to the producers,
Whether it ig the Government corpo-
ration or it ig the private purchaser,
whoever purchaseg it, they musy give
the benefit to the producers, The
Government should see that th, pro-
ducer gets 5 proper price, whoever the
purchaser may be. In view of the
profit which thy Government now getg
on the Bengal type of cotton and tur-
meric, the area undef cultivation of
these cropg should be extended and
the producerg must bg given all help
and aid by the Government for grow-
ing more turmeric and Bengal type
of cotton,

With these words, I support the
resolution,
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SHRI SATISH AGARWAL: Mr.
Deputy-Speaker, Sir, I am very
grateful to the hon. Members who
have participated in the debate on
this Resolution. By and large, this
Resolution has got wide support from
all sections of the House...

SHRI K. GOPAL (Karur): No.
Please go through the record
leisurely.

SHRI SATISH AGARWAL: The
hon. Members have availed them-
selves of this opportunity to high=
light some of the grievances that
they had in their mind with regard
to the problems pertaining to the
growers, and they have highlighted
them. I have benefited very much
by their views.

Mr., Dajiba Desai at the very out-
set questioned the propriety of what
I stated in this House and asked as
to why I should not reply to all the
points, whether they concerned my
Ministry or not. I can only say in
this behalf that I am not accustomed
to encroaching upon the flelds of
others, and as laid down in the Go-
vernment of India Rules of Business,
I keep myself confined to my owm
subject, and during the last 20
months the hon. Members would
not have come across any such dis-
cussion anywhere where I have
crossed those limits. But the reply
was very well given by my friend,
Mr. Amrit Nahata. So far as this
Resolution js concerned, there were
proposalg from the administrative
Ministries for levying this duty.
Suppose this House rejects this Re-
solution. Then what is the result?
Do the cotton growers get any bene-
fit out of it? Do the growers of
turmeric get any benefit out of it?
It is the men who had already made
certain purchases or who are in a
position to make purchases hereafter
will get the benefit of the huge wind-
fal] gains, that is, the difference
between the domestic price and the
international price. So far as this
Resolution js concerned, the only
idea behind this levy had been only



333 Notificasions re. PHALGUNA 14, 1900 (SAKA) Export Duty on 334

raw cefton and tur-

this. The Revenue Department in
the Finance Ministry do not do on
their own all these things. I quite
agree and ] share the concern of
many of the hon. Members of this
House, whether it is Mr. Dajiba
Desai or Mr. Rajagopal Naidy or Mr.
Nathuram Mirdha or Mr. Vasant
Sathe or Mr, Amrit Nahata or Mr.
Pabitra Mohan Pradhan or Mr. Naik.
I share the concern of all the hon.
Members, and I say that there is a
need to have g fresh thinking on
those lines. For example there
should be a separate Export Corpora-
tion to boost up the exports of agri-
cultural products. Presently, there
is a separate wing in the concerned
Ministry—the Ministry of Commerce
or the Industries Ministry, to see
what particular item and what par-
ticular agricultural product can be
exported. But I quite agree with
Shri Nathuram Mirdha that there is
a need for having some market sur-
veyg and there is a need for boosting
our exports of agricultural products
and there should be an assessment
in advance as to what particular
agricultural products can be exported,
in what quantities, when and through
what agencies. There is a need for
it and that is why the House wil] be
glad to know that whatever allot-
ments have been made to other indi-
vidua] traders now there is a pro-
posal under consideration because
when thig matter was raised in the
other House also, I assured them
that we shall take up the matter with
the administrative Ministry.

I am now told at this juncture that
from the new crop 20,000 bales of
high-priced .cotton, 20,000 baleg on
first-come-first served Dbasis and
20,000 bales to CCI have already been
allotted. But the high priced cotton
and the first-come-first served allot-
ment have been released for export.

Now, in addition to the above, pro-
posals for allotting 5,000 bales to
each of the three Bengal Desi cotton-
growing States of Punjab, Haryanm
and Rejasthan are under con-
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gideration, Thig proposal envisages
allotting the gquantity to the co-
operative federationg of these States,
There is also g proposal to allot
5,000 bales to CCI to undertake ex-
port of Bengal Desi cotton ag agents
of cotton growers/primary societjes.

I think to some extent this will
help the growers and the export
corporations of these various States
or whatever agenciegs they have in
their mind. I think they would be
able to take advantage of this addi-
tional proposal. It is under consi-
deration of the administrative Minis-
try—I have been told just now. So,
in that case, these three States—
Haryana, Punjab and Rajasthan...

AN HON, MEMBER: What about
Gujarat?

SHRI SATISH AGARWAL. At
the moment, I have been informed
about these three Stateg only. I will
verify and let you know. So if they
make certain purchases directly from
the cotton growers and they pass on
this benefit to them angd enter into
the market, then I think the grow-
ers will benefit. But under the
existing circumstances or the mecha-
nism that exists to-day, there is no
other go for the Revenue Depart-
ment but to agree to the proposal of
the administrative Ministries, ‘Yes,
this much cotton ig being released
to-day. They are going to be ex-
ported. They ware going to make
certain profits and so this much levy
of Rs, 25 per Kg. be levied.! The
domestic price is said to be Rs. 8
and the international market price

and the price in Japan is Rs, 21. So

there is g difference of Rs. 13. We
said, ‘All right, there is a case for
levy of Rs. 25 per kg. by way of
export duty.’ And that we have
levied.

Then the other point raised by the
hon. Members will also be met in
case thjs proposal is approved by the
Ministry of Commerce or the con-
cerned administrative Ministry.
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Then there are certain other points
that have been raisea—inat there
should be a market survey, etc.
That should be there. Sometimesg it
happeng in our agricultural economy
that things are very uncertain wand
nobody knows and I am told that
this could not be assessed, that this
will be the cotton surplus. This was
one good reason why last year we
were importing viscose under OGL
and all that and there wag a 10 per
cent compulsory obligation on the
mills to u:e viscose but this year
cotton production has been so com-
fortable that we have done away
with al} that and we use more cot-
ton. So we cannot say what will be
the surplus. But there is a need for
a survey. I realise the need for
some agency or some corporation or
some mechanism to assess, to have a
market survey and to boost up our
agricultural exports end to eliminate
the middleman from this export
‘business so as to get the maximum
price for the grower for the pro-
ductg we export.

Then ] come to the question of
creation of 3 separate fund. Some
af the hon. Members made a very
strong pleag that this Rs. 1.6 or 2
crores—whatever revenue we get out
of this levy—should be cremted out
of the Consolidated Fund of India
and earmarked. If this Rs. 2 crores
is sufficient I wil] not mind it...

SHRI K. GOPAL: But you make
a beginning.

SHRI SATISH AGARWAL: That
ig why there ig a case for the admin-
istrative Ministry to frame a scheme
and set up a corporation and see if
any budgetary gupport is required
for that. I can assure the hon. Mem-
bers that if such a proposal comes to
the Finance Ministry, it wil] receive
our best attention and sympathetic
consideration. But, in the absence of
that, only funding this much with a
separate fund will not help the grow-

MARCH §, 1979

Export Duty on 336
meric (St. Resn.)

ers or anybodyelse, Of course, there
may be a need but, it is for the
Commerce Ministry or the Industries
Ministry or the Agriculture Ministry
to frame a scheme in that be-
half and put up the proposals to the
Ministry of Finance for some bud-
getary support and that in order to
boost up the export of agricultural
products, this much budgetary sup-
port is required, then, of course,
those proposals will receive our best
of attention.

In thig particular connection, some
hon. Members were saying—why
should not the Government export
and why the poor farmers are going
to suffer on this account? As I
stated earlier, of course, some of the
exports are done through the S.T.C.
and other exporting agencies. But,
so far as this particular case ig con-
cerned, this is being done through
the C.C.I. It hag been given some
quota. But they are not in a position
to export even that. If they do it
and if and when the decision ig taken
that these special quotag or allot-
ments are made to various respec-
tive State Governments and the
C.CI, then, I suppose, the position
will ease out to a large extent and
the growers will also benefit. But
under the existing circumstances
whatever mechanism exists for these
exportg I think there is no other
option for the Revenue Department
of the Ministry of Finance but to
have a little share of profit. It is
not a loot as Mr. Sathe illustrated it
Suppose we leave it. Who benefits?
The grower does not benefit here.

Ag for the problems of the grow=-
ers, it fs either for the Agriculture
Ministry, the Commerce or Industry
Ministry. We do not coma imto
the picture that way.

So, you have to gympathise with
me, at least, with the Finance Minis-
try. So far ag the genera] condition
of the poor farmers is concerned,
after all, we are going to do as best
as we can. We have done much more
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in the rural ector, It is rural
biased budget and not urban biased
budget. What is done for the rural
sector, I need not reiterate. Now we
are getting a lol of abuses on account
of the present budget. It ig very
much in favour of the rural economy.

Those points have of course no
validity that way. So far as the
point made by Shri Nahata ig con-
cerned, he made one valig point that
handginned cotton should be com-
Pletely exempted. I do not agree
with this suggestion at the particu-
lar moment. Ajs he himself agrced,
the handginned cotton’s cost or its
price in  the domestic market is a
little bit more. But, then the hand-
ginned cotton fetched more price in
Japan. That is also a fact. So far
as the margin is concerned, if the
hon. Members are very much in-
terested in figures, I can get that
calculated. On the basis of the
figures I can only say that the
machine ginned Bengal Deshi’s cotton
price is Rs. 3,000; spot to Bombay is
Rs, 125/-. Loading and Unloading
charge is Rs. 10.00. The cost of
transit insurance is Rs, 25; export
duty at new rate is Rs. 890.00; pur-
chase tax at 4 per cent comeg to
Rs. 120,00; the cost of loss in weight
at 1 per cent. comes to Rs. 30.00;
freight and insurance to Japan comes
to Rs. 400.00; survey fee comes to
Rs. 5.00 and the shipping expenses at
port comes to Rs. 75.00. They total to
Rs. 4680/-. Realisation ig at 105.50
cents which gives @ figure of
Rs, 6,700/-. It comeg to near about
Rs, 2,000. This is with regard to the
ginned Bengal Deshi. And then this
duty we are charging on exports.

So far as handginned Benga] Deshi
is concerned, that would require
definitely a further expenditure of
Rs. 600/- to Rs. 700 on additional
lbour cost for employing labour for
the purpose of ginning. This addi-
tiomal expenditure of Rs. 600/- per
candy can be earned by the expor-
ter of handginned cotton by way of a
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préemium becauge of handginning.
Therefore, the exporter of hand-
ginned Bengal deshi is not at a par=
ticulay disadvantage and is on par so
far as profitability of export is
concerned,

Despite this, it is not possible for
the Customs Department to distin-
guish between the machineginned
cotton and the handginned cotton.
So, it may be misused. But then, I
am prepared to give this assurance
that if the administrative ministry
can certify or if we can come to a
conclusion that the margin of profit
or this type of handginned cntton
will be much less in comparsion to
that, we can have a much more de-
tailed study and examined it. It is

not going to be exported by March
end.

I can only assure you that as re=-
gards the small scale or rural or
cottage industries for the poor peo-~
ple, that has to be examined in de-
tails. On thig point if the cost is
more the price in Japan is also more.
But the margin of Profit for both
types of Bengal Deshi _cotton ig prac-
tically more. There is no case for
the outright exemption on this
account, 2

So, I do not wagree with you on
that. At the moment one valid point
was raised. That is the period is go-
ing to expire on 313, It ig not possi-
ble to take advantage of this. It will
not be possible for the people to ex-
port handginned cotton by March
end On that score I can only
assure you the hon, Members,
through you, the whole House that
this particular sector needs sympa=-
thetic consideration. and I wil} do
my level best that this limit of 31st
March if it is not possible to export
hand-ginned cotton by that time
then an extension for a further
peried necessary will be considered
and T will take up the issug® with the
concerned administrative ministries.
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AN HONBLE MEMBER: Time
should be given for al] the varieties.

SHRI SATISH AGARWAL: How
can ] give an assurance on behalf of
other Ministries. It ig for the
administrative ministry concerned
to take a decision.

So, Sir, the criticism of Mr, Anant
Dave was based on mis-understand-
ing about the present levy. This
present levy has been levied parti-
cularly in the background that I
have submitted. There is no ques-
tion of funding it separately. There
is no need for it. It will not serve
any purpose. If there is a separate
export council and as to what bud-
getary support should be given that
can be considered separately.

Lastly, Sir, I once again thank all
the hon’ble Members who have
participated in the debate and made
wvaluable contributions. I have been
benefiteq very much by their views.
All the relevant points will be taken
up by me with the concerned minis-
ters. So I request gll the members
to pass this Resolution unanimously.

MR. DEPUTY-SPEAKER: There
are two amendments—amendments
Nos. 1 and 2—by Mr. Dajiba Desai.
He is absent. I shall now put them to
the vote of the House.

Amendments Nos. 1 and 2 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That in pursuance of sub-section
(2) of section 8, read with sub-
section (3) of section 7, of the Cus-
toms Tariff Act 1975 (51 of 1875)
this House approves the following
notifications of the Government of
India in the Ministry of Finance
(Department of Revenue), name-

ly:—
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(1) No. GSR. 21(E) dated the:
9th January, 1979, increasing the
export duty on raw cotton to.
Rs. 2500 per tonne; and

(2) No. G.S.R. 34(E) dated the
20th January, 1979 levying an
export duty at the rate of Rs. 1500
per tonne on turmeric in powder
form and at the rate of Rs. 2000
per tonne on turmeric in any
other form, under the new Head-
ing No. 25 in the Second Schedule
to the said Act, from the date of
issue of the said notifications.”

The motion was adopted.

—

15.44 hrs.

RAILWAY BUDGET, 1979-80—GE-
NERAL DISCUSSION

MR. DEPUTY-SPEAKER: Now, the
House will take up general discussion
on the Budget (Railways) for 1979-80.

SHRI NIHAR LASKAR (Karim-
‘ganj): Mr. Deputy-Speaker, Sir, I
think our Railway Minister must have
been deriving some satisfaction that
he has been able to present this year
also a surplus budget. We do not
grudge his satisfaction. What is sur-
prising to note is that in his speech
on the railway budget he said that
the increase in freights and fares will
not affect the railway users. But does
he realise that by a single stroke he
has imposed a burden of Rs, 178
crores on the railway users? In effect
it represents 7 to 8 per cent. of the
total traffic receipts of the railways.
There is therefore no doubt that pri-
ces of all comodities will go up. In
fact, it has been calculated—roughly
of course—that price increase of food-
graing will be like thess:

Rice and wheat is likely to rise by
14 paise more per quintal.



341 Rly. Budget,

In respect of 'other commodities the
rise is gs follows:

Pulses—16 paise.
Salt for edible use—24 paise.
Gur Shakkar and Jaggery—35 paise.
paise.
Khandsari sugar—35 paise,

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE;: Why
don’t you quote in terms of kilo-
grams? It 'will appear less,

1546 hrs.
(SHrR1 Ram Murtr in the Chair)

SHRI NIHAR LASKAR: You can
calculate this. Increase in edible oil
is 54 paise. Increase in chemical
manure like urea is 1.75 rupees. In
reagrd to chemical manure like sul-
phate of ammonia it is Rs. 1.51 and
in respect of sugar 11 paise.

Sir, the likely increase in freight
rate per tonne in respect of other
commodities is as follows:

Coal—4.5,

Iron and Steel
bars—1%5.40.

like angles and

Iron ore—5.50,
Manganese ore—1,90,

So, Sir, whep they say that that is
not a burden on the railway users,
1 cannot accept this proposition.

" This burden will be more so in the

North Eastern Region. The people
who are living far away from the
main areas will be hard hit.

Already we have been getting fran-
tic telephone calls and also telegrams
that kerosene and other  essential
commodities are out of the market in
Assam ang Arunachal Pradesh and
other areas. The effect of this has
already been felt on the entire north-
eastern region. The people there have
to depend for their essential goods
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from distant places, from Bihar and
other places, which are beyond 500
K.M. where you have imposed the sur-
charge of 10 per cent on all goods.
This will affect the entire economy of
the entire eastern region,

For industrial raw materials also
they depend upon areas far away
from their own areas, All these cumu-~
latively will affect the entire economy
of the region. By betier and by effi-
cient administration the Railways
could have avoided the loss during
the year.

We find the Railways expect to
carry 205 million tonnes of goods this
year. as against 211 million tonnes
during Jast year. This is in effect
about 40 million tonneg less thap the
target. I may say, this shortfall is
not out of control of the Railway Mi-
nistry.

We know that there was a demand
for wagong all over the country. But
the Railways could not supply the
wagons in time, Number of trains
were also stopped. It was stated in
the House. It is said that there were
no coal supplies and sp some trains
were cancelled. But the coal autho-
rities say that there were sufficient
stocks, but the Railways have failed
yto lift the coal from the pit-heads. The
Railway Board did not anticipate all
these things, There has been lack of
coordination and spo all these losses
came about.

Then there are other areas ‘where
substantial savings could have been
made.

My friend, the hon. Railway Minister
should remember that when he used to
speak from this side of the House as
an opposition Member he used to speak
that there is considerable scope for
reduction of wasteful expenditure in
the Railway Board. We don't know
what has happened to him now, I say
this because expenditure on the Rail-
way Board it is increasing year by year.
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SHRI K. GOPAL (Karur): He still
holds the same view; but unfortunately
he is not able to do anything!

SHRI NIHAR LASKAR: There is
substantia] scope for reduction in waste-
ful expenditure on the Railway Board.
I don’t know why he has failed to do
anything in the matter. ]t is increas-
ing year by year. In the last , years
it has increased by 60 lakhs or so.

PROF. MADHU DANDAVATE: Look
at the entire working expenditure. It
has gone down.

SHRI NIHAR LASKAR: When you
were on this side of the House, you
used to speak about the Railway Pro-
tection Force which is incurring heavy
expenditure. I think, you have not
forgotten that you used to say that it
is not RPF, that is, Railway Protection
Force but pilferage force. The expen-
diture on the RPF has been increasing
tremendously. In reply to a question
in thig House, you stated that the GRP
has intensified its efforts and has taken
all the preventive measures, but in
spite of that, we know what has been
happening. People are afraid of going
by train. Everyday, we hear about
reports of robberies, looting of trains
and other crimes. This all shows that
in spite of the expenditure having gone
up on RPF, there is no effect thereof.
That is because there is mismanage-
ment in the Railway administration and
it is failing to take effective measures
in this direction.

The number of pilferage and theft
caseg is increasing. During emergency,
we all know what happened. In sta-
tions like Mughalsarai, we were able
to minimise the damage, but now again
it has gone up. The persons engaged
in this sort of activities are back on
their job in a big way. What preven-
tive steps are you going to take in
‘tiis direction? There is no indication
in your speech to this effect,

Then, we are aware of the extent of
corruptl n that is rampant in the Rail-
ways. Starting right from the reser-
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vation of seats, it is there even at the
stage of entry into gervice. It has been
brought to my nolice that in the North-
Eastern Railways for entry into the
lowest cadre, people have to pay a
premium. This is known to the Rail-
way Board and the Railway Adminis-
tration. Who has to stop that? We
hope, the Railway Minister, who is an
honest man, will look into these things
very seriously and take some stern
measures to end corruption.

The hon. Railway Minister has taken
certain very good steps, for which all
hon. Members would, no doubt, con-
gratulate him. For example, he has
introduced long distance classless fast
moving trains. However, 1 would like
to point out that you have not connect-
ed the North-Eastern region with any
classless fast moving train. Tinsukhia
train is, of course, an important and
good train, but it is not a classless
train. In view of the policy enunciat-
ed by you in your speech, we expect
that you will introduce a classless
superfast fast train right upto Dibru-
garh, the farthest eastern point in the
railway map. Further, you can save
four to five hours in the journey time
in the train. This train is for catering
10 the needs of the people in the eastern
region, comprising Nagaland, Mizoram,
Manipur, Tripura etc. For that rea-
son, the New Jalpaiguri should be the
last point. Beyond that there may be
less number of stoppages. It can come
direct to Delhi with a few stoppages.
In that way, you can save another four
to five hours.

As I was saying, Tinsukhia mail is a
very good train, There is a corridor
system also in that train. Some time
back when I was travelling by this
train, I found that all the corridor was
packed with passengers. When all the
coaches and berths are reserved, I do
not know, how these passengers could
get entry into the coaches. This should
be looked into. These trains are meant
for long-distance passengers. More
amenities should be provided and there
should not be overcrowding. Persons
and railway officials is responsible for



345 Ry Budget, PHALGUNA 14, 1000 (SAKA) "T9-80-Goul. Dis. 346

this should be found out, and steps
taken against them.

" We are also glad that the Railway
Minister have visited our area person-
ally to study needs of the area. The
north-eastern regicn deserves special
attention from the Railways. It has
been neglected all these years. I do
not know why. Even during the days
of the previous Government, that area
has been neglected. It has continued
to be neglecled. About the six projects,
these are also old projects. You have
given clearance to them. Here also,
Your intention is not clear.

The only project for conversion from
metre gauge to broad gauge is between
New Bongaigaon and Gauhati. For
that the sanction which was given this
year is very meagre. I do not know
whether you can complete that work
in 1980 as you have said. If you can
assure us about it, we will be glad.

You have taken up 6 projects in the
north-eastern region, for each of
which you have provided Rs. 70 lakhs.
Only in one project, that is, the cons-
truction of Gauhati-Barnihat, you have
provided Rs. 1 crore. I do not know
within how many years you will be
able to complete these projects. These
are small projects. If there is a will
in the Ministry, it can be completed
this year alone. What is your inten-
tion? Please tell us.

PROF. MADHU DANDAVATE: I
will complete it and then go.

SHRI NIHAR LASKAR: Out of
these 6 projects, 3 are in my district,
Cachar, Silchar. You have said that
you have already appointed a General
Manager, to look into the new Brahma-
putra bridge project, and all these 6
projects. If possible, you can have the
headquarter of this new General
Manager at Silchar. It will help your
work, and the local people will also
Eet some benefit. Our people, ie, the
people in the area, are demanding this.

The 3 projects, namely, Lalaghat to
Bhairavi, Silchay to Jiribam and
Dharma Nagar to Kumarghat, have to-
start from this district alone. So, pur
demand is that the Project G.M.s
headquarters should be at Silchar.

There are certain local problems in
my constituency. It is saig that most
of the branch lines are running at
a loss. There are reasons for that.
The Railway Administration does not
look after these branch lines properly;
for example, we have the Katakhal-
Lalaghat line in my constituency, It is
really a wonder how the trains move
there. There is a thread-like track. The
distance is about 38 Kms. It takes 3
hours o cover that disiance. It comes
to about 10 to 12 kilometres per hour.
Our people call it the bullock cart train.
Kindly remove this bad impression
frem the people’s mind. In the modemn
days, even Dbullock carts go faster,
That again this branch line, Katakhal-
Lalaghat branch line which is owned
by a privale company. I have been
demanding for a long time that this
should be nationalised and I insisted
upon the present Railway Minister
that he should take jmmediate action
on it. Last time, when we met, T sug-
gested that it should be nationalised
ang in his letter dated June, 22, 1978,
the hon. Railway Minister had written:

“During the meeting of Members
of Parliament in respect of North-
east Frontier Railway, you had raised
a point that the Kaiakhal-Lalaghat
line should be nationalised as, with=
out nationalisation no improvement
of the section is possible. Your pro.
posal to nationalise this line has
been noted for examination.”

16 hrs.

But till now I have not got any reply
from him. I hope by this time you
have taken a decision on it, because
the new line which is going to Mizoram
has to start from Lalaghat and as such
half of it 1s under your operation and
half of it will be in private hands.
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This cannot be; so an immediate
decision should be taken and I hope
you have already taken a decision on
this; when you give reply I hope and
expect that there will be some positive
response to my request.

Because of partition, our district has
been cut off from the main area and
the only communication to Gauhati is
thx_-ough the hill areas. After my long
agitation both in and outside the House
the fast train from Silchar to Gauhati,
Barak Valley Express has been intro-
«duced. It is g very popular train,
80 always then is a rush. It is diffi-
cult to get entry into this train and
‘wWe were therefore demanding another
fast train. It was concedeq once, Now
when I raised it in the Board's meet-
ing 1 got a strange reply from the
Railway administration and they said:

“One more pair of additional train
from Cachar to Gauhati ol the
Lumding-Badarpur Hil] section is
not possible at present que to limited
sectional capacity of the section and
non availability of MG diesels.”

This cannot be the ground for Regating
a popular demand from this ares. This
is not only serving Cachar but also
entire Mizoram and Tripura. We hope
that this demand for an additional fast
train from Cachar to Gauhatj will be
conceded,

Silchar Railway station is an old
station, it is a terminus also. No im-
provement is there. It is one of the
‘great revenue earning stations. It
has only one platform. If there are
two trains, people are put to a lot of
difficulties. There is a need for ano-
other platform angq also provision of
other passenger amenities. It needs
modernisation and improvement, cons-
truction of overbridge, etc. This
should be done.

In respect of some other small
matters, 1 have had some correspon=-
dence with the General Manager of
that N. F. railway. There is need for
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a flag station between Talbhum and
Chndkinra on Dharmanagar-Karim-
ganj line. I do not know what has
happend. Till now this flag station
has not been sanctioned; it should be
sanctioned immediately.

There are some other matters which
should be locally adjusted, such as a
small crossing to be provided on the
PWD road just immediately north of
Kani Bazar on Karimganj—Dhar=-
managay line. I had raised it in the
Boards meeting ang it was said that
due to lack of cement it was not taken
up. It is an astonishing reply; 1 do
not understand it. At least by now
the railway crossing should have been
provided on the PWD road north of
Kanai Bazar on Karimganj—Dharma-
nagar branch line, The gates should
be provided there immediately.

They say because of lack of cement
they could not do it. It is really
astonishing,

In my constituency there are a large
number of stations where electricity
connection has not been provided, All
stations should be provided with
electricity.

PROF. MADHU DANDAVATE. We
have saiq about that in the Budget.

SHRI NITHAR LASKAR. Whatever
other suggestions I have made, I hope
the Railway Minister has taken a note
of them and he will 1ook into them.

ot gforer TR (Mayy): A
ofa wgrza, uF a1 fee ga s €137 awe
qu w3 T fau & 3= wedt S 6 grfew
qErE AT FIGATE | WIidl 7 a2 4@
qgeT #YT &, rafw aFar qrEf o was
¥ OTH & a1 ged ! WIS 7 qar< diw
T AT FT W Foe 9w fAT R
frwst & ar< faely oft w1 w1 fraar
TEY TYTAT AT AT | KW VLAY = gl
* arfagt 1 fsaar 7€ WraTmr g
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SHRI O. V. ALAGESAN (Arko-
nam): Mr. Chairman, Sir, I join my
cther friends in congratulating the
hen. Railway Minister for having
presented three consecutive surplus
budgets.

AN HON MEMBER: Hat trick.

SHRI O. V. ALAGESAN: Some call
it z hat trick. But I do not believe
that it is a hat trick. It is a very
€enuine thing.

PROF, MADHU DANDAVATE: I
was a critkeler in the prst,

SHRI O. V. ALAGESAN: If you
take the two years 1977-78 and 1978-

78 together, though the estimates
have varied, if you add up the two,
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it comes up to the same. He has pro-
duced a surplus of Rs. 154 crores, For
the Budget year, he has converted a
deficit of Rs. 89 crores into a surplus
of Rs, 89 crores by imposing stiff
levies on passenger and carriage of
goods. If he had avoided that, my
cengratulations would have been un-
reserved. But now it has to be
qualified, When the hon. Railway
Minister presented hig budget, we djd
not have the General Budget before
us. Add the levies that have been
imposed in the General Budget to the
kindness of the hon. Railway Minister.
It presenis = huge figure, It is a very
«tiff dose of taxation on the people.
Add the hike on postal charges. it
easily comes upto Rs. 1,000 crores.

FROF. MADHU DANDAVATE: Are
you suggesting that in future the
Railway Budget should follow the
C:eneral Budget?

SHR] O. V., ALAGESAN: [ am not
suggesting that. We now have the
benefit of a full picture when we
discuss your Budget. To imagine that
this stiff dose of taxation of Rs. 1000
crores and huge uncovered delicits
bcth last year and this year, will not
push up the prices and the people will
not sufTer more and inflation will not
increase is to ask for an economic
miracle. Even with the best of luck,
the Janata Government cannot have
such a miracle. All this wil] add to
the miseries of the people by increas-
ing cosils, prices and so on and so
forth. Another similarity I found fs,
when you add the social costs that
are credited to the Railways under
the head concessions to passengers
in fares, suburban and non-subur-
bzn, etc., it comes to about Rs. 70
crores and he has got this amount by
taxing the suburban passengers and
other short distance second class pas-
sengers, He is trying to completely
wipe out the passenger concessions
and he wants to reap the full benefit.
He does not leave anything under that
hLead,
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'
PROF, MADHU DANDAVATE:
That is Rs. 36 crores.

SHRI O, V. ALAGESAN: You adJ
up Rs, 22 crores and another Rs. 8
crores. My only hope is my sister
here, Mrs. Mrinal Gore.. .

PROF, MADHU DANDAVATE:
She is the common sister of both of
us,

SHR] O, V. ALAGESAN: She has
already launched an agitation in
Bumbay and, I think, she has already
persuaded the Railway Minister to
make a reduction in the hike of the
suburban fares.

16.35 hrs.

[SHRIMATI Parvatur Krisuvaxn in the
Chair]

Madam, I would also like to say
that I represent a suburban constitu-
ency. . ,

MR. CHAIRMAN: Another sister
here.

PROF, MADHU DANDAVATE:
Like the other sister, don't start an
agitation from the Chair!

MR. CHAIRMAN: 1 cannot give

vou any promise,

SHRI O. V, ALAGESAN: My hon.
friend to the left, Mr. Mohanaran-
gam also represents a suburban con-
stiluency. I earnestly appeal that if
you cannot completely eliminate the
hike in the suburban fares, you should
at least mitigate the severity and the
hardship of it.

My hon, friend, Mr, Sheo Narain,
is an old friend of mine. Perhaps,
Madam you may be aware that I had
something to do with the Railways
akout a quarter century back under
the affectionate guidance of the lat2
lamented La]l Bahadur Shastri. Natu-
rally, T am tempted to compare the
raiiways then and the railways now.
This is the picture one gets. No, of
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passengers has gone up three times
from 1275 million to 3500 millions.
Passenger earnings have gone up six
tinies from Rs. 107 crores to Rs. 624
crores. Goods traffic in terms of
originating revenue traffic has gone
up two times or slightly more from
92 million tonnes to 210 million ton-
nes, Goods earningg have increased
seven times from Rs. 177 crores to
Rs, 1300 crores. @Gross receipts have
gone up 6} times from Rs. 316 crores
to Rs. 2134 crores, Working expen-
ses have gone up seven times from
s, 266 crores to Res. 1781 crores.
Dividend to general revenue has gone
up 64 times from Rs. 36 crores to
Rs 227 crores.

This reflects a tremendous growth.
If T was a vamanda, my hon. friend,
the Railway Minister is a trivikrama.
He has grown so much.

Now, it is not merely the quantita-
tive development or growth, it is the
quaiitative growth that matlers more.
Our technological capabilities have
very much increased, The Railways
have been attaining progressive self:
sufficiency in every field except in
certain critica] aspects. Tor instance,
the import content in the manufacture
of diesel and electric locomotives
varies between 8 per cent tc 15 per
cent. In those days we were strug-
gling to manufacture our own steam
locomotives in Chittaranjan. After 20
years, you have stopped the manufac-
ture of steam locomotives and wou
have switched over to the manufac-
ture of diesel and electric locomotives.
These two tractions, namely, diesel
traction and electric traction account
for 83 per cent—I think, your figures
are correct—with regard to gcods
haulage in terms of gross tonne kms.
snd 43 per cent with regard to pas-
senger haulage in terms of train kms,

We had just then started the
Parambur Coach factory with a capa-
city of 350 coaches per year. That
has now grown and now it produces
double the number. Not only that.
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[Shri O. V. Alagesan]

We are in a position to export loco-
motives and coaches to countries in
South-East Asia and Africa.

The Indian Railways' technical and
economic services and construction
experience are being made available
more and more abroad.

The Railways are aiming at greater
self-sufficiency and providing for
expansion by establishing the follow-
ing. (1) planning a second Coach Fac-
tory besides the one at Madras: (2)
a Wheel and Axle Plant near Banga-
lore; (3) a unit for the manufacture
of diesel loco spares; and (4) under-
taking modernisation of workshops,

The dependence on foreign imports
is rapidly decreasing, and I think a
day will come soon when our depen-
dence on imports will completely
vanish.

1 would also like to congratulatc
the Railway Minister for having given
the actuals for 1977-78. The Finance
Minister was not doing it before and
there was criticism in the House re-
garding that. I am glad that the
present Finance Minister has done it.

I would congratulate the Railway
Minister also on the decision he has
taken with regard to railway catering.
This departmental catering, if I may
say so, was started by me, The strug-
gle that I had to put up to bring the
departmental catering was very hard.
The monopolists in the field of rail-
way catering on the Railways went
to all the High Courts in the land;
they did not leave even one High
Court; it was such a hard struggle
and ultimtely this was started. After
that, it was in danger of being given
up because departmental calering was
incurring losses. Now I am glad to
find that not only you are expanding
departmenta] catering to more stations
and more long-distance {rains but the
departmental catering is also making
a gizable profit. I think, your idea to
have a Railwsy Catering Corporaticn
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is a good one, and I hope that you
wil] go ahead.

Regarding passenger amenities, the
hon Railway Minister has enumerat-
ed, in detail, the various measures in
his Budget speech itself. He is spend-
ing Rs. 5 crores. I do not think that
he can be proud of that. PBecause,
long ago, more than 25 years ago, at
my request, the then Railway Minis—
ter, Shri N. Gopalaswamy Iyenger,
allotted Rs, 3 crores to be spent every
yvear. Therefore, his saying that he
iz going to spend Rs. 5 crores does not
cnthuse me much,

He has also talked about lung dis-
tance traing like Tamil Nadu Express.
I shal] give you my experience. The
other day I went to the Station ta
receive no less a person than my wife
who was coming from Madras. . |

PROF. MADHU DANCAVATE:
Can he quote any one who is not a
Member of this House?

MR. CHAIRMAN: He is not quoting
her. He went to meet her. He is
quoting his experience. 1 hope you
stand corrected, Mr. Minister,

SHR] O. V. ALAGESAN: It was
such a pell-mell. The train was laken
to another platform; it was running;
there was no platform. Shelter.. .

MR. CHAIRMAN: Fortunately there
was no taxi strike at that time, L
Lupe,

SHRI O. V. ALAGESAN: At that

{ime ‘no’,

You have to create such facilities
also like lengthening of the platform,
the place where each carriage will
stcp, and so on. So many other faci-
lities have to be provided to make it
really good.

MR. CHAIRMAN: You can tell us
what you said to her, but you should
not say what she said to you. That
is the Minister’s point.
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STIRI VASANT SATHE (Akola): I
wor'd like to know whether he actu-
ally met his wife or some one else,
Wag he able to locate her?

PROF. MADHU DANDAVATE:
As a lawyer, he is referring to mis-
taker identity.

SRl O. V. - ALAGESAN: While
the Railway Minister is fully justified
in t1e pride he takes and the euphoria
he exudes on achieving an all-time
recctd surplus of Rs. 126 crores in
the 125th year of the Railways,
namely, 1977-78, 1 would request him
to spe whether the operational elfi-
cienty of the Railways has gone up.
That ig the most important thing,

The increase in leads he speaks of
in the Budget speech in the move-
ment of foodgrains, fertilisers, cement,
petroleum products and finished steel
has to bie examined from the point ot
view whether there has been unne-
cescary and uneconomic movements.
In the above commodities, except
foodgrains, all others are manufac-
tured goods. It has to be seen whe-
ther it is due to regional imbalances
in their location. If so, such regional
imbalances should be corrected in
future.

Then there is' the usual controversy
between the Railway Ministry and
the En(rgy Ministry we are accustom-
ed to. On the day when you were
reading your Budget speech, you
were claiming that you have movcd
al] the coa] to the cement plants, the
stee] plants and other industries, But
tlie hon. Energy Minister in the morn-
ing wag telling this House and assert-
ing that huge stocks of coal Were
lying at the pitheads without being
moved. I know for want of ceal
hundrecls of trains have been cancel-
leq in all the Zonal Railways but we
also saw the spectacle of the hon.
Energy Minister claiming that he is
having all the coal in the world and
that it is only the railways that are
not moving it. This spectacle of
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mutua] bickering and accusation and
making mutually contradictory claims
should cease and I hope the Ministries
or the Ministers will set up a co-
ordinating cell where they will work
more co-operatively and see that this
country does not suffer.. .

SHRI VASANT SATHE: He has alt

the wagons and they have all the
coal,

PROF. MADHU DANDAVATE:
And you have the bandwagon.

SHR] O. V., ALAGESAN: Now let
us take up some indices of efficiency
of the railway working... Mr, Minis-
ter, kindly listen.

‘The average revenue earncd per
ton kilometre has come down from
8.66 paise in 1976-77 to 8.64 paise im
1977-78. 1 will now compare the last
year of the previous regime with the
first year when you have taken over,
I am not casting any aspersion but ¥
ém only drawing your attentiom to
these deficiencies so that you may be
more vigilant in the {uture and try
to improve them.

Though there has been an increase
in the average lead from 677 km. im
1976-77 to 713 km in 1977-78 and
though the freight traffic output im
terms of net tonne kilometres has
recorded an increase of 4.3 per cent,
the goods earnings have incredsed
only marginally from Rs, 1276 crores
to Rs. 1299 crores i.e, less than 2 per
cent. What does that mean? That
means the Railways have been carry-
ing the goods over long distances and
earning less on such carriage. Howr
has this happened?

MR. CHAIRMAN: Hon'ble Memnr-
ker's time is up,

SHRI O. V. ALAGESAN: 1 have
just started.. .

MR. CHAIRMAN: I am sorry. 2
have a list of your Party and I had
also a reminder from your whip.
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Z.IRI O. V. ALAGESAN: ] want to
way a lat, Madam.

MR. CHATRMAN: Then you have
&0 tel]l your whip.

SHRI O. V. ALAGESAN: I do not
‘know whether it is my good fortune
or misfortune that you are in the
<Chair.

MR. CHAIRMAN: I am guided by
convention.

SHRI VASANT SATHE: You wast-
«d a lot of your time on your wife!

‘SHRI O, V. ALAGESAN: 1 shzll
now quickly go through the rest. You
should also take some of the jovial
Junterruptiong into account,

MR. CHAIRMAN: Yes, I have, That
is why I let you go on without inter-
rupting at all, Now, please conclude.

SHR] O. V. ALAGESAN: For in-
atance, the engine utilisation in terms
of engine kilometres per day has come
down in 1977-78 as compared to 1976-
77 both for broad gauge and metre
gauge. For broad gauge, for diescl it
hag come down from 402 to 396 and
-electric from 500 to 484. In the metre
gauge, for electric it has come duwn
from 380 to 365. So also the average
speeds of goods grains in Kms/hr  has
come down both for broad gauge and
metre gauge.

Now, we go to wagon turn-round,
that is, the time taken between two
successive loadings of a single wagon
in days. This was showing improve-
ment from 1973-74 to 1976-77 but it
has again gone upin 1977-78. For the
Board Gauge it has gone up to 13.3
days from 13 days and for the metre
gauge it has gone up to 11.5 days
from 111 days. And then if you
multiply that by 4 lakhs wagons in
daily use, you will have an idea of the
time wanted in the wagons remaining
lesg utilised. Now, the Minister was
patting himself on his back that he
has brought down the time for settle-
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ment of claimg from 46 days to 37
days. But, look at the picture bet-
ween 1976-77 and 1977-78. The num-
ber of claims went up by 5 per cent;
tke amount of compensation went up
by 5 per cent. Under iron and steel,
the claims went up from 85 lakhs to
111 lakhs of rupees. Iron and steel
is not a perishable material, Ii is
entirely due to theft and pilferage. A
huge expenditure is on your R.P.F.
which comes to Rs. 30 crores, What
is their strength—60,000 people. This
is not at all justified. Either the
R.F.F, is colluding with the anti-social
€lements or they are not doing their
duty properly.

Similarly, thefts have increased
from Rs. 156 lakhs to Rs. 195 lakhs'
on both the booked consignments and
aiso on the railway material and fit-
tings, This js also a sad reflection on
the functioning of your RP.F. I do
not want to enumerate the unfavour-
able trends further. Suffice to say
that punctuality has suffered. Ticket-
less travels are heing tackled with
less wvigour, The accidents have
worsened. The only feature that is
weicome. Madam, Chairman, is under
the man-days lost where you have
claimed that it is only 1858—the low-
est. This is creditable. 1 do agree
that ag against the average loss of
1,532,828 mandays during the previous
ten years omitting the railway strike
period of 1974, this is a very good
record and all should be happy about
it. But I was scratching my head as
to what brought about this thing. I
found that there was only one reason
namely that we have Shri Madlu,
as Railway Minister and Shri George
55 a member of the Central Cabinet,
Now, I feel, Madam, this is a small
price to pay. These twn people should
be permanent fixtures in the Central
Gouvernment and they should be there
in future Central Government, also.
I do not know whether they would
remain permanently. Our recommen-
daliong is that these two people
chould be there permanently to main-
tain the level of the man-days lost.
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MR, CHAIEMAN:' They will wait
for you to become Prime Minister!

SHRI O, V. ALAGESAN: Tlen,
Madam, he talked about classless
iravel. I can understand the reduc-
tion in the number of classes and up-
grading of comforts to lower class
passengers. When he claims " that
classless and comfortable travel has
been introduced. I think, it is a little
1o much because even in the 0ld
days we used to have four classes of
railway travel, nameiy, I class, II class,
Inter. class and III class. W¢ have four
classes of government employecs and
railway employees, that is, class I,
class II, clasg IIT and clasg 1V. What-
ever happens these four classes re-
mained, So, what is enshrined in the
Gita seems to be continuing to Le
irue:

, o & fawre

So, vou are also left with four!

T IqEAWA w7 HGH

MR. CHAIRMAN: I would request
you to conclude now,

SHRI O. V. ALAGESAN: I am com-
ing to the subject which is very dear
to you,

MR. CHAIRMAN: That makes no
diffcrence.

SHRI O. V. ALAGESAN: I know. . .

MR CHAIRMAN: I think the other
members of your party will do justice.

SHRI O. V. ALAGESAN: 1 also
know it is very difficult to iempt you.
Regarding the budget, I want to say
that you have neglected the Southern
region.

MR, CHAIRMAN: You will kindly
conclude now.

SHRI O. V. ALAGESAN. Especial-
ly about Tamilnadu.. .

MR. CHAIRMAN: 1 have to call
the next speaker now, I am sorry.
You conclude now.
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SHRI O, V. ALAGESAN: Tamilnadu
coes not find a place with respect to
any new line. When we talk of con-
version of metre-gauge line into
kroadgauge line or electrification,
Tamilnadu has got nothing out of
these things. We have been granted
a survey of Karur to Dindigul and
Mathurai to Tuticorin, Many people
are accustomed to reciting Urdu
couplet in this House but, I want to
recite an English couplet which I
composed for the occasion. I would
put it like this.

MR. CHAIRMAN: I think you can
end with that couplet.

SHRI O. V. ALAGESAN: Not neces-
sarily so.

MR. CHAIRMAN: I am sorry, I
shall have to call the next speaker.

SHRI O. V. ALAGESAN: “If there
is a will, there is a Railway;
If there is no will, there is a Survey.”
What is the survey about a broad-
gauge line conversion? Mr. Minister,
you should straightway start convert-
ing metre-gauge into broad-gauge
from Trichinopoly ‘o Tuticarin. No.
survey is needed for the purpose.

MR, CHAIRMAN:
speaker, Mr. Mhalgi.

1 call the next
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SHRI RAGAVALU MOHANA-
RANGAM (Chengalpattu);: Madam
Chairman, 1 am really glad today for
the opportunity being given to me to
express some of my ideas on the
railway budget. I congratulate our
Railway Minister for having .

MR. CHAIRMAN: At 530 p.m. we
will take up the calling atfention,

SHRI VASANT SATHE: My re-
quest is, at the fag end of the day,
when the House is so thin . . .
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' MR. CHAIRMAN: The
announced it in the morning,

SHRI VASANT SATHE: True, but
you are in the Chair now and I am
requesting you and also for the con-
sideration of the House, because the
decision was taken at the instance of
the House. If the House agrees, we
can take it up tomorrow, so that if
some concrete measures are taken by
the Government and tomorrow there
is some relief, it will be better.

MR. CHAIRMAN: I think you are
prejudging the case,

SHRI VASANT SATHE: No. All of
ug in whose name the notice stands
are agreeable to have it tomorrow, if
the Minister does not disagree and if
the House does not disagree, so that
more people can participate ang res-
pond to it. None of ug has any
objection.

Speaker

MR. CHAIRMAN: I think hon.
members want to have the statment?

SOME HON, MEMBERS: Yes,

SHRI VASANT SATHE: Are you
looking at the Minister?

MR. CHAIRMAN: Some Ministers
like to say yes to everything. So, I wag
not looking at the Minister, I was
looking at the other Members. So, at
5.30 we would take up the calling
attention. Then, a short statement
will be made before we rise for the
day by Shri Sher Singh in reply to a
matter raised under Rule 377 by
Shri Malikarjun. Now, Mr. Moha-
narangam may continue.

SHRI RAGAVALU MOHANA-
RANGAM: I congratulate our Rail-
way Minister for havihg given wus
continuously a surplus budget for the
past two years. He is very sincere
and honest in his attempt to give
answers to the points raised by hon.
Members on the railway budget. Also,
I want to congratulate him for another
reason. Whenever we write a letlter
to the Railway Minister asking for -
something to be done in our consti-
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"tuency or about some matter, he al-
ways sends hig reply saying that this
wil] be dgne or considered. Whether
.it ig done or not, definitely you will
get a reply within a week of sending
your letter. For that also, I con-
gratulate them.

My voter, Mr. Alagesan, has elabn-
rated on the railway budget and with
his persqnal experience, he hag ~om-
pared the position of the railwayg 25
years before with what exactly js the
stage at which the railways stand a¢
present. In fact, I wanted to hear
more my voter, Mr. Alagesan, but
unfortunately the person in the Chair,
as per the rules, did not agree to hear
his lecture. I want to continue {rom
where he has stopped.

MR. CHAIRMAN: May I correct
vou Mr, Mohanarangam? I bowed to
the democratic principle of th» wishes
of that party, because a large number
of members of this party wanted to
speak.

SHRI RAGAVALU MOHANA-
RANGAM: [ said “as per rules". Any-

how, I am not going to elaborate on
that.

Coming to the railway budger, I
want to stress that I am a railway
passenger, second class as wel] as
firsts class. For the past 30 years,
from my fifth class, I have iravelled
from Tambaram to Beach, first in
third class and, when I became the
Chairman of the Municipality, in first
class. So, I know fully well the
advantages and disadvantages of rirst,
.second and third class travel
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AN HON. MEMBER: What
goods train?

about

SHRI RAGAVALU MOHANA-
RANGAM: My physical structure
will not allow me to get into a goods
train.

Before dealing with the various
aspects of the budget, I would like to
say something about passengers. As
far as Tamil Nadu is concerned—I
have not travelled the length and
];readth of the country and so my re-
marks will be confined to Tamil Nadu
—if you go to the Centra! Station and
want to purchase a ticket and have
reservataion, they wil] say there is
no ticket. T went the other day to
get some ticketg for Trivandrum,
They said that they are sorry that
“even though you are an MP, we are
not in a positon to give tickets for
Trivandrum”. Within a few rinutes,
a friend of mine, just by spending
Rs. 20 for each ticket, could get five
tickets in five minutes; that is to say,
Rs. 100 for five tickets. o, corruption
starts with the reservation of tickets.

Then if you go to the tnilets in the
Central Station or the Egmore Station,
they are in a filthy condition. Taking
up another passenger amenities, the
provision of janata food, a passenger
who travels for 24 hours from Madras
to New Delhi cannot be satisfied with
the janata meal because of the gquality
of the rice which ig provided by the
railways.

MR. CHAIRMAN: Mr, Mohana-
rangam, Yyou may continue your

speech tomorrow.
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Re: CALLING ATTENTION

MR. CHAIRMAN: We will now
take up the Calling Attention Notice.

Shri Sayeed.
SHRI P. M. SAYEED (Laksha-
dweep): I call the attention of the

Minister of Shipping and Transport to
the following matter of ,

SHRI VASANT SATHE
Where ig the Minister?

(Akola):

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Sir

SHR] VASANT SATHE: Where is
the Minister? This is not fair. We werc
requesting for a postponement only
because of this.

MR. CHAIRMAN: Mr. Sathe,
Mr. Chand Ram is bugy in the other
House.

SHRI VASANT SATHE:. We know
that he has written a letter to the
Speaker that he is busy in the other
House  That is why we said that it
should be taken up tomorrow. This is
not fair. You should not take the
Houge for a ride.

SHRI DHANIK LAL MANDAL:
The Speaker has permitted it

SHRI VASANT SATIIE: There is
no question of the Speaker permittingz
it.

MR. CHAIRMAN: Shri Chand Ram
has written to the Speaker, -~ctating
that he is busy in the Rajya Sabha.
So, he has requested his colleague to
reply to the Calling Attention to be
taken up at 5.30 p.m.

SHRI VASANT SATHE:
which rule is it permitted?

Under

MR. CHAIRMAN: The Ruleg of
Procedure say: *“‘Minislcl” means a
member of the Council of Ministers, a
Minister of State . . .”
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SHRI K. GOPAL (Karur): The
statement simply says ®Shri P, M.
Sayeed and others”. We do not know
who are the other Members,

MR. CHAIRMAN: When the ques-
tions are put up you will kncow.

SHRI K. GOPAL:
circulated.

MR, CHAIRMAN: I will tell you

the names. They are: Shri P. M.
Sayeed, Shri Vasant Sathe, Shri
Balwant  Singh Ramoowalia, " Shri
Jyotirmoy Bosu and Shri M. V.
Chandrashekhara Murthy,

It should he

SHRI C. M. STEPHEN (Idukki):
Sir, I rise on a point of order. The
rule is very clear. It says:

“A member may, with the pre-
vious permission of the Speaker,
call the attention of a Minister to
any matter of urgent public impor-
tance and the Minister may make a
brief siatement or ask for time to
make a statement at a later hour
or date:”

Here is a Caling Attention Notice
given to the Minister in charge of
the Subject. And notice was given.
Mr. Chand Ram took notice of the
Call Attention Motion. The Statement
by Mr. Chand Ram, Minister of state
in the Ministry of Shipping and Trans-
port is before us. The question is,
the notice for Call Attention Motion
for which a statement is expected of
the Minister of Shipping and Trans-
port, was given to the Minister of
Shipping and Transport and it was
taken notice of by the Minister of
Shipping and Transport. The state-
ment was prepared by the Minister
of Shipping and Transport, The ques-
sion is whether that statement can
be read out by any Minister, It is
impossible because it does mnot stop
with the statement. That is the
essence of it and questiong will have
to be answered, and the Minister who
was nothing to do with the Depart-
ment, on the basis of the questions
cannot, with authority, reply to the
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questions asked. It is not a perfunc-
tory exercise. It is a powerful weapon
in the hands of the members, a very
fruitful weapon, and the Members
must not be cheated of it. That is
what I am to say. Here the heading
is “Statement”. On ihe basis of this,
questions are being put, replies are
being given. Only the Minister
concerned with this can give a reply
to this.

Rule 197 of the Rules of Procedure
Bays:

“A Member may, with the pre-
vious permission of the Speaker,
call the attention of iz Minister to
any matter of urgent pubiic 1im-
portance and the Minister may make
a brief statement or ask for time to

make a statement at a later hour
or date:

Provided that no Memoer shall
Eive more than two such notices
for one sitting.”

Therefore, only the M.nister to
whom the notice is given can make a
statement and here ig another Min-
ister coming and reading out the
statement made by Mr. Chard Ram.
He is doing the reading. Why should
he read t io v's? We can read it eur-
selves. Who is to reply to the ques-
tions is the matter. I submit it wili
be absolutely a misusg of the proce-
dure of the House and the rules and
an infructuous utiiisation of the rulers
and the instrumen: given to the
Members and if th.s sort of usurption
by another Minister of the functions
which must be performed by a parti-
cular Minister is permitted, this pro-
cess will become absolutely useless
and ‘he House will get nothing from
out of the Minister by putting the
questions. Therefore it cannot be
permitted.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Madam Chairman...

MR. CHAIRMAN: You have another

point of order or you are speaking on
his point of order?
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SHRI JYOTIRMOY BOSU: I am
speaking on his point of order.

Madam Chairman, it hag been read
out to you what “a Minister” means.
Therefore, I would not take the time
of the House on that. Mr, Dharik
Lal Mandal is the Minister of State in
the Ministry of Home Affairs and he
is responsible to the Union Territories
and Delhi is a Union Territory. There-
fore, if he gives a reply on this issue,
1: rea:ily makes no difference. [ am
not losing sight of one very important
thing that in view of the difficulties
and the hardships that are being ex-
perienced by the people in millions
in general today, it canno: wait, it
would be done here and now and 1
thank you for listening to mc.

SHRI VASANT SATHE: But who
will reply to the questions?

MR. CHAIRMAN: Are vou a'so on
the same vpoint of order?

SHRI VASANT SATHE. Yes, I am
on the same point of order. Kindly
consider this, In reply, certzin things
have been slated. He savs: “I have
taken up the matter . "

MR. CHAIRMAN: You need not
repeat what Mr. Stephen has said.

MR. VASANT SATHE:. 1 am not
repeating. Kindly see that the reply
contains certain actions which he has
taken. He hag contacted certain
authorities. All that is there in the
Statement. Now, when we ask ques-
tions, how can the Minister {¢r Home,
who has not taken these steps, who
does nat know about these steps, who
cannot even own it up, answer those
questions? Because, in this slatement
it is stated as ‘I'—"I have contacted
these people, I have asked them to do
this” etc. So, how can another Min-
ister of state own it and reply to the
questions? All our gquestions will be
infructuous because he will say: ‘I
will refer the matter to the Minister’
etc. Therefore, in spite of the ur-
gency—thig issue hag been raised in
the morning and uewspapers
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tomorrow will carry how the House is
agitated—I am not in agrecnient with
Mr. Jyotirmoy Bosu that we should
get a perfunctory reply to our
questions. Tomorrow he can come with
better preparation, we do not mind,
the heavens wil] not fall during the
night, but if we get perfunctory

replies from the Minister .

SHRI DHAINIK LAL MANDAL:
For your information, the sirike has
been withdrawn.

SHRI VASANT SATHE: Please be
fair to us. We will not get a fair
reply.

SHRI D. N. TIWARY (Copalganj):
These are all superficial objections. A
Minister may entrust his work to any
Minister to reply in Parliament.

SHRI VASANT SATHE: COnly the
Prime Minister can.

SHRI D. N. TIWARY: The Speaker
can allow it.

MR. CHAIRMAN: There have been

occasions when one Minister has
piloted a Bill on behalf of another.

SHR] VASANT SATHE: That is
different.

MR. CHAIRMAN: There is nothing
to be agitated about.

SHRI P, M. SAYEED: The Prime
Minister was sitting there. I did not
know that he had left. lie was in
charge of the Transport Ministry also,
and so 1 was under the impression that
in the absence of Mr. Chand Ram,
the Prime Minister was going to reply.
In fact, it was under thal presump-
tion that I calleq for the statement.
Meanwhile I found the Minister of
State, Home Affairs, Shri Mandal got
up to reply. He is in charge of Union
Territories, not only Delhi but also
Andaman; and other areas, but he is
primarily concerned with the law and
order gjtuation. As far as transport
and the Delhi Transport Corporation
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are concerned, he is not at all co -
cerned.

MR. CHAIRMAN: Please resume
your seat. I had already called
Mr. Tiwary whom you interrupted,

SHR] D. N. TIWARY: The diffi-
culty today is so great that it took
me more than 30 minutes lo come here
from my house. I do not know how
I shall go back. The matter is very
urgent, and if the Minister wants to
reply, there should be no bar. He
knows everything about Delhi, ang he
will reply., Why nat this matter be
discussed today and be finished?

SHRI VASANT SATHE: Why
should not the Prime Minister do it?

SHRI D. N. TIWARY: Any Mins
ister who is entrusted with it can do
it. They have joint responsibility,

MR. CHAIRMAN: I think we should
discuss thiz without getting heated
about it. He did not interrupt you
when you were speaking. Let him
have his say, because I would like to
hear him even if you would not.
Otherwise, how am I to decide, unless
I hear what he has to say?

M Wl s (e
Tt wylgw, #° @ 9 g & 1%
Pariy qar @1 T @ TEw Tt WA
s wiigd | AT e 9@ FEAT W EW
A A TE g9, w9 39, @ Padiw
qer ® IF Aot waw g4 3 Ped qgw

SHRI C. M. STEPHEN: I want to
add one point. If you go through the
form of notice that we are to give, that
will show “a minister”. We will have
to mention the name of the particular
Minister, that has got to be mentioned
in the noticg that we give. That is
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there. Therefore, it is to a Minister
according to the choice of the person
concerned that we mention it. Here,
the question is not whether Delhi is
under somebody. That is not the
question. In fact the whole of India
is under every Minister. But each
Minister is in charge of some port-
folio. Here the portfolio is “trans-
port”. That is wunder a particular
Minister. We want information from
that particular Minister and therefore
when we draw up the notice we say
“such and such a Minister” and if we
mention a particular Minister, then
the rules say “the Minister”. With
respect to the other sections, it is
stated that the mover may authorise
somebody else. That is specifically
stated, But as far as chapter 16 1s
concerned, that is not stated at all.
This is what I have got to say. In
fact, as far as the urgency of the
matter is concerned, this matter is
extremely urgent and that is why 1
tried to raise it this morning. There
were some pgbjections and all that. Now
the Minister should have come herc
or somebody who could answer the
questions that are going to be put
should have come here. The question
and answer is the essence of the
whole exercise and if the person can-
not with authority reply to the ques-
tions and can only read what Mr.
Chand Ram hag to tel] us, that would
be a perfunctory sort of exercise of
the rights and functions of the Mem-
bers. Tha! will not serve the purpose.
It is a question of rule. (Interruption)
I am raising a point of order. My
point of order is this. When a Call At-
tention notice is given, ynder chapter
16, it is addressed to a particulay Mi-
nister, When that is taken up by the
particular Minister, when the state-
ment is prepared by the particular
Minister, can the word ‘he Minister’
be usurped by some other Minister
who has nothing to do with it? It is
a question of rule, of procedures. It
is not a question of convenience or
expediency, I am saying that the rule
does not permit even the Speaker to
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authorise some other Minister to come
in and take charge of what the other
Minister must perform. There is no
provision in the rule which authorises
the Speaker to give permission to
another Minister under chapter 16.
There are other chapters which give
that authority to the Speaker, but not
under this chapter. Then  Prime
Minister was here. It is a very
important matter. He is the person
who is in charge of it. He is the
person who could give us the infor-
mation,

If you go through the rules regard-
ing Bills, you will find that if the
Minister in whose charge it is, is not
present, he can with the permission of
the Speaker authorise some other
Minister. Wherever authorisation is
contemplated, there i a provision for
authorisation. But under chapter 18,
there is ng provision for authorisation.
The words used are “notice to a
Minister” and “the reply by the Minis-
ter.,” There is no authorisation at all.
‘The Minister’ will be guided py the
subjects we are dealing with and will
be guided by ‘the Minister’ to whom
the person giving notice addresses it.
If the notice is addressed to a wrong
Minister, the notice is infructuous and
it cannot be taken note of, taken notice
of and listed upon. But here, the
notice was correctly addressed, it was
correctly taken notice of, the notice
has been correctly replied to by a
statement laidg on the Table of the
House. The words wused are *“the
Minister” and therefore, somg other
Minister cannot come in. It is not a
question of definition. The Minister
must come and reply to the questions,
Nobody else can come.

SHRI JYOTIRMOY BOSU. If you
allow the same Member to go on
repeating the same set of arguments,
consuming the time of the House...

MR. CHAIRMAN: I am sorry. Kindly
do not make insinuations either
against the Memberg of the House or
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'
against the Chair. If you have any
point to make, kindly make it.

SHRI VAYALAR RAVI (Chirayin-
kil): Madam Chairman, everybody
agrees on both the sides, including the
Chair, that the matter is a very
important and urgent one. When this
matter was raised in the morning, the
Speaker said that he had admitteg a
Calling Attention notice and that it
will pbe taken up today in the evening
itself,

Considering that the Minister who
has to answer the Calling Attention
has to give concrete replies to the
House. Whether a Ministey of State
can answer it or a 'more responsible
person or the most responsible person
in the Government, that is, the Prime
Minister. . .

MR. CHAIRMAN: Here, it ig not a
question of g Minister of State but a
Minister in another Ministry.

SHRI VAYALAR RAVI: I do not
think Mr. Stephen’s gbjection is to this
being replied by Mr. Chand Ram. He
is not here. The only person who can
give such a reply is the Prime Minis-
ter. He can assume the charge of
any Ministry. The Prime Minister
was here. Unfortunately, the party
quarrel has dragged him out. It is
bhetter you summan the Prime Minister
to come and make a statement before
the House.

17.48 hrs.
[Mu. SreAker in the Chair]

SHRI K. GOPAL: We asked her to
summon the Prime Minister. She has
summoned you.

MR. SPEAKER: She has a right to
summon me also,

SHRI C. M. STEPHEN: 1 suppose
you heard it in your chamber.

MR. SPEAKER: I was in the Com-
mittee,
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SHRI C. M. STEPHEN: I had rais-
ed a point of order. She did not give
a ruling on that.

This is my point of order. You have
to give a ruling on that. We are now
having a Calling Attention. This is
under rule 197, Chapter XVI. If you
see rule 197, the notice will have to
specifically state “a Minister” in
charge of it. There are two expres-
sions used, ‘‘a Minister” and “the
Minister”. It is for the member who
gives a notice to say, which Minister,
and if the notice is addressed to a
wrong Minister, the notice falls. It
says that 5 member may call the
attention of “a Minister” to an urgent
matter of public importance and “the
Minister” ma make a  Statement
thereon or ask for time to make a
statement later on. Therefore, my
submission ig on a particular subject,
if the notice is given to “a Minister”
and if the Minister takes notice of
it, “the Minister” incharge of that
particular subject has to make a
statement.

Here, it so happens that the Minister
hag prepared a statement and sent it.
My point of order is that it is for that
Minister to give a reply. That is
necessary because we have got to ask
questions and the concrete replies will
have to be given to those questions. A
Minister who is not in-charge of the
portfolio will not be able to give the
replies to the questiong that we will
be putting to him, He can read out
the reply. But that will not be an
effective reply and that will not serve
the purpose. We have got before us a
statement by Mr. Chand Ram; he
admits it is his portfolio and he says,
it concerns the Delhi Transport Autho-
rity and the Motor Vehicleg Act. That
is entirely under him. He has stated
what all things he has done, he has
made an appeal also.

We have to put further supplemen-
taries on that. In the absence of Mr.
Chand Ram, the Prime Minister is the
most competent man to give replies on
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this very important and urgent matter,
It so happened that the Prime Minister
was here and, for some reason or
other, the Prime Minister had to go
away. Either the Prime Minister
must give a reply to this or Mr. Chand
Ram must give an answer to the
queries that we are to put.

This is the point of order. It ig not
a question of expediency, it is a ques-
tion of rules; it is a question of pro-
cedure. It is a question of the right
of the member to get a reply from
the Minister concerned. A perfunctory
exercise will be an insult to the
member concerned who has given
notice of it. It will be an insult to
the member concerned.

SHRI JYOTIRMOY BOSU...the
Chair in her wisdom at that time had
read out...

MR. SPEAKER: I think the Chair
is neuter gender,

SHRI JYOTIRMOY BOSU: ....the
definition of “a Minister” which makes
it amply clear that Mr. Dhanik Lal
Mandal is quite competent to reply as
a Minister on behalf of Mr. Chand
Ram. It is nothing uncommon; it is
very often done in this House.
Secondly, Mr. Dhanik Lal Manda] is
the Minister of State in the Ministry
of Home Affairs Jooking after the
union territories. The happenings in
Delhi are well within his domain.
Since he is the Minister responsible
for union territorieg he is amply com-
petent to look after this matter and
reply to the best of his ability.

Thirdly, thousandg of people have
undergone—and I gather that they are
still undergoing—severe hardship due
to this taxi and scooter strike. There-
fore, the matter should be solved as
quickly as possible,

Fourthly, this very morning, on the
flocr of this House, Mr. Stephen
thought that the matter was so very
urgent that he should be allowed to
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-make a statement on the floor of the

House, and you in your wisdom allow-
ed him. Now, he says that it can
wait till tomorrow.

AN HON, MEMBER: No, no, (Inter-
ruptions),

SHRI JYOTIRMOY BOSU: I would
strongly suggest that the Call Atten-
tion motion be taken up right now,
and Shri Dhanik Lal Mandal pe asked
to reply.

MR. SPEAKER: The difficulty here
is that some Members have given
notice to the Home Minister and some
Members have given notice to the
Minister for Transport. Which Minis-
ter should answer, whether it is
relevant or not under 197, is for the
Member who gives notice to say. The
Member says, ‘I give notice to such
and such Minister'. WFere the diffi-
cully has  arisen because different
Members have given notices to
different Ministers, probably because
of the situation. At any rate, there
has been a change of opinion in this
case. In the morning everybody
thought that it wag very urgent. Later
the urgency has disappeared. First
Mr. Bosu appearg to have represented
to the Secretary that it may be taken
up tomorrow. . .(Interruptions).

SHRI JYOTIRMOY BOSU: 1 nhave
categorically told your secretariat that
I am ready to come to the House today.
You are quoting something which is
highly improper. Your utteranceg are
unwarranted and uncalled for.

MR. SPEAKER: Anyway, now it Is
all futile. There are hardly five
minutes more.

AN HON. MEMBER: Have it
tomorrow.

-

SHRI JYOTIRMOY BOSU: I had the
Public Undertakings Committee meet-
ing from 3.00 to 6.00. I said that it
would be difficult, but I shall make
myself available. When your Deputy
Secretary telephoned to me, I said
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that I would ive coming in five minutes,
I did not want the matter to wait.

MR. SPEAKER: Three other Mem-
bers have sent a written letter to me
saying that it may be taken up
tomorrow. Anyway, there are hardly
five minutes morg. One need not
decide about the matter. We shall
take it up.

Prof. Sher Singh to make a state-
ment,

17.54 hrs,

STATEMENT RE, PURCHASE O
TRANSPORT AIRCRAFT  G-222
MANUFACTURED BY AERITALIA

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): Mr, Speuaker, Sir,
Hon’ble Member, Shri  Mallikarjun,
made a relerence in the House on 2nd
March, 1979, about an Italian transport
aircraft, G-222, manufactured by
Acritalia,

I regret to have to point out that
the Hon'ble Member's stalement is
based upon obvioug mis-information.

It is not at al] true that Government
have taken any decision about the
purchase either of G-222 aircraft, or
for that matter of any other transport
aircraft, {0 replace the existing fleet of
Packets and Dakotas. The question is
still at a stage of examination far
removed from that of any such
decision.

v+ We have necd for a transport air-
craft to provide for the ultimate
replacement of the Packets and
Dakotas. Half g dozen offers have
been under consideration in this behalf
involving as many countries.

A team of experts composed of
representatives of the Army Head-
quarters, Air Headquarters, HAL and
the Defence Research and Develop-
ment Organisation, has been set up to
evaluate all possible options. The
team has yet to collect and put
together all the necessary information
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about various types of aircraftg is
termg of their operational character-
istics; prices; costs, ang other impli-
cations of poduction in India, delivey
schedules; and other connected mat-
ters. 1Its report will then be consi-
dered at an inter-Ministerial leve] by
seniop representatives of the Ministry
of Defence, Ministry of Finance, Army
HQrs_ Air HQrs, HAL anq the Defence
Research and Development Organisa-
tion, It is only thereafter, that some
recommendatlions will emerge and the
matter will be ready to be placed
before the concerned Cabinet Com.

mittee.

It will thus be seen that far from
any decision, no recommendation even
in favour of any particular aircraft
hag been evolved yet, at any level. The
reporis which have appearcd in
certain sections of the Press on the
basis of which the Hon’'ble Member
seems to have thought it fit to mention
the subject in the House, therefore are
---lo say the least—erroneous and mis-
leading.

There wag g demonstration of the
Italian G-222 recently. Following
requests made jointly by representa.
tives of the Italian Embassy in New
Delhi and manufacturers for the
demonstration on the ground that the
aircraft for which they sought per-
mission to demonstrate was much
superior to and an improved version
of the aireraft considered earlier. They
claimed that it would meet the
requirements we had in view; it would
be compelitive with the other aircrafts
under evaluation, and merit considera-
tion along with them. The demonstra-
tions were allowed on the clear under-
standing that they would not only be
at the manufacturers expense but
wholly without any commitment on
our part. The reports of experts who
witnessed the demonstrations have vet
to be drawn up,

Similar demonstrationg have been
given in the past by certain other
competing parties.
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I need hardly assure the House that
there will be no question of making
any decision or choice in this matter
without giving equal opportunity to
all competing parties; and without the
most careful, thorough and compara-
tive evaluation of all the competing
proposals in the light of expert
scrutiny.

GMGIPND—L—3358 LS
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MR. SPEAKER: The House now

stands adjourned till 11 amM. tomor-

Tow.
18. hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
March 6, 1979/Phalguna 15, 1900

(Saka),



